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15.6.07.
Deputation hawve been issued and
saving the officials transferred to
. Assam. ldentical mafters in
. ' - . O.A.Nos.125 of 06, 143 of 06, 115
' of 06, 21.7.06 and 155 of 06 dated
22.6.06. have heen passed hy this
Tribunal elaborately. and certain
ohservations have heen made and
m‘x:emm ordm has been granted.
| havs heard Dr. J. L. Sarkar,
z e v e 1%:@;&@_“90111‘:;331 for the applicant
and = Mr. G.» Baishya,, ledrined
8r.C.G:8.C. for the respondents.

.. When the matter came uy for

- hearing the counsel for the
/ respondents  would like to take
instructions within 15 days.

- In the nze;afa;&time; the status quo
shall be Qaintained till the next
date of hearing. '\

Post the métter on 2t July,
- , 2007. \/
Vice-Chairman

m |

~.

N
? A Three weeks further time ig gtranted

to the Applicant to file rejot

e on 24.7.2007. Status



;
: 2.7.?2007 Ten days time, as sought by

Mr.G.Baishya, learned Sr.C.GS.C. is

granted to the Respondents to file reply

2 F e -
1 ,i‘fa lﬁ&"rqﬂg,d ,- | statement.
‘; Vg_o-{ j;@ i Post the case on 13.7.2007. Status

quo order shall continue till then.

Vice-Chairman

-~ Ibb/

‘*" CEIS X A 7 07 - Counsel for the respondent ‘wanted time to
- file written statement. Let it be done. Post the

matron 20707

| Vice-Chairinan
lm

20.7.2007 Learned counsel for the parties have
no objection in admitting the O.A. Let the
O.A. be admitted. Two weeks further fimeis”

gron’red‘ to the Respondents to file reply{

statement. .
Post the matter on 6.8.2007. interim |

order shcll'c;onﬁnue fill such time.

- .
K |

Vice-Chairman '

Job/

23.8.2007 Mr.G.Baishya, learned Sr.C.GS.C.
submitted that reply statement would be

filed tomorrow. Lefit be done.
Let the case be posted on 29.8.2007.

Interim order shall continue till such time.  °

'5‘5%@7f Job/ ‘
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Y Q6. R, 6~ : 29.8.07 Counsel  for ° the '“applicant
U‘S/S SD"MJ\’W\\E& e submitted that he has received a copy
' of the written statement and prays for
QXPC,\AAMWA- ™Nes ¢ BN Pray}
e four weeks time to file rejoinder. Four_ .
l {*O e ? @“%Q L fo S‘,Q: - | weeks time allowed.

%5‘“#] 9>,Qz\vz_oQ a Post on 3.10.07 for order.

%/7’, Vice-Chairman..

Pg
Rotomokes mot | |
| 1‘;’2'3 Uhitadd . 03.10.2007 Dr.J.L.Sarkar, learned counsel for the
, o , Appi:ccnfs cnd Mr. G. Baishyq, leamed Sr.
T Lo Standing Counse! for the Central
- el = . N Government are present. Dr. Sarkar seeks
some time to file rejoinder.
| Call this matter on 19.11.20077"
N\A«Ln M /\g\w Py ' ' ,;.'*‘\ oye . . ‘l
é ?"T“’" e e ™ awaiting rejoinder from the Applicants. 7
= e R m (MRMohcn'ry)
et - Member (A) “Viee-Chairman.
‘ R S Job/ |
T R o - 19.01.2007 Dr.J.L.Sarkar, learned counsel for the )
Applicant, is represented %ZYMrS.U.DuHo,
learned counsel an ,some more time s~
- sought to file rejoinder on behalf of Dr.
\Moq_ojl V\&' &\VA? y . . A - ’
6 . Sarkar. Mr.G.Baishyaq, learned Sr. Standing
/@ _ counsel.for the Union of India is present.
90“\’0?1 . ' ' =
S ) ‘ Call this matter on 03.12.2007 for final
hearing. Rejoinder, if any, may be filed by
that date.
(Khushiram) (M.R.Mohanty) ‘
Member (A) Vice-Chairman

fbb/
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25.01.2008

S -

'; | O.A. No.155/2007 4

“ 03.12.2007

- (Rhushiram)

Mr G.Baishya,

counsel and Miss U. Das, learned Addl. ~

~ Member(A)

Call this matter on 07.01.2008 for final
hearing; on consent of the learned counsel

for both the parties.

Notwithstanding pendency of this
case, Respondents shall remain free to ask
the Applicants fo go Ato different
stations/States of N.E.Region of Indiq, on
tour basis. The Interim order, passed earlier

in this case, stands modified to this extent.
Semd- Capies to Pastier .

(M.R.Mohanty])

Member (A} . Vice-Chairman

Call this matter on 25.01.2008.

(Kh%m{n

Member{A)

~~(M.R.Mohanty) .

Vice-Chairman

Heard Dr. J.L.Sarkar, learned
counsel appearing for the Applicants and

learned Sr. Standing

Standing counsel appearing for the

Respondents.
Call this matter on 15.02.2008 for
final disposal.
(Khushiram (M.R.Mohanty)
' Vice-Chairman



- éh” Of 155)0F o
15.0.2.2008 On the prayer -of the counsel ;'fbr' )
both the parties call this ‘matter on

20.03.200 for hearing. '

(M.R.Mohanty)

.-:{—@; L - ' Member{A) Vice-Chairman
193 0%, pg | |
20.03.2008 Adjourned to 24.04.2008 for hearing.
%TMJ.M wet oot
.v g ushiram) . {M.R.Mohanty)
KXY OB Member (A)~ Vice-Chairman
| fob/ '
" G.A. 65 0f (8 .
23.04.2008 Ciesr and compiete address of the Respondents
have not shown in cause titie pages {of M.P. No.67
. of 2008 n 0. A. NG5 of 2008) by the Applicants. - |
2. Some of the ik have not oecndm\moai
oionolen mof A
N , _ S correctly by the Applicants.
,ééxb'(@g' _‘ ' \ A N
| 24.04.2008 . Call this Part heard matter on 2™
L o May, 2008, - N
) o P
. L . P ' ( N - (Zs
T T A ., (M.R.Mohanty;
R RETETS WA DT }}',5,,;; ; Vi(‘f-(.h’{ﬁml '
hn \
Ve, P cters N ' N
?}.'k Ea
f&ﬁww»mkf,_,m, |
%ﬁ W( 22.05.2008 . Heard further in part. Call this matter
oz | ' on 12.6.2008 for further hearing
608 : » \
(M.R.Mohanty)
. Vice-Chairman
Im .
L
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9. A-0rv. /5@’/ 2009 !

2 | o

" -12.06.2008 - Heard further in part. Call this matter
" on 22.07.2008 for further hearing.

L (M A.R."Mohanty)

Member(A) - Vice-Chairman

22.07.08 Heard Dr J.L.Sarkar, learned
counsel appearing for the Applicant
and Mr G.Baishya, learned Sr.
Standing counsel appearing for the
Respondents. Perused the materials

placed on record. Hearing concluded.

. Order reserved.
(Khushiram ) (M.R.Mohanty)

Member{A) Vice-Chairman

pg

01.08.2008 Judgment pronounced in open Court.
Kept in separate sheets. Application is
dismissed with cost of Rs. 1,000/- levied on

each Applicant. %
%ﬁé’ uZﬁﬁ g (M.R.M0O :
ember(A) y

Vice-Chairman

Yot s




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

............

Original Application No. 154/07, 155/07, 27107, 28107, 203/06 & 204/06.

1

DATE OF DECISION : 2/ —O‘SZT‘ZOOS

Smt Perly Kharpran & others
............................................................................... Applicant/s

Dr. J.L.Sarkar, S.N.Tamuli v
o veeeaen. JAdvocate for the
Applicant/s

-Versus ~

Union of India & Ors.
.............................................................................. Respondent/s

Mr G.Baishya, Sr.C.G.S.C & M. U. Ahmed, Addl. C.G.S.C.
................................................................. tvveer.nAdvocate for the
Respondent/s

CORAM

THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

e A e A m o ——— T— i

- — - S— ——

THE HON'BLE MR KHUSHIRAM, ADM[N[S’]‘RATIVE MEMBER '
1.  Whether reporters of local newspapers may be allowed to see :

the judgment ? Yes/No '*
9.  Whether to be referred to the Reporter or not ? Yes/I\}E) !

3.  Whether their Lordships wish to see the fair copy of the
judgment ? Yes/No.

(/
irman/Member(A)

o e ———

C o e -

e, o 2t




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application No.154/07, 155/07, 27/07, 28/07, 203/06 & 204/06.

Date of Order : This the 1st Day of August, 2008.

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER
0.A. 154/2007

1.Smt Perly Kharpran, Sr. Accountant

2.Shri Jubanlak Hynniewta, Sr. Accountant
3.Shri Woston Hynniewta, Sr. Accountant
4.Smti Sheree M. Swer, Sr. Accountant

5.Shri Paokhotinthang Haokip,Sr. Accountant
6.Smti Dariti Mawiong, Sr. Accountant

7.5mt Bebedicta wallang, Sr. Accountant
8.Smt Saira POassah Haque, Sr. Accountant
9.5hri Frankie A. Pariat, Sr. Accountant
10.Smti Arbina Pathaw, Sr. Acountant
11.Shri Samsul Kharkongor, Sr. Accountant
12.Shri Sudesh Pradhan, Sr. Accountant
13.Mrs Mary L. Warjri, Sr. Accountant
14.Smti Siima Kharmihpen, Sr. Accountant
15.Smti Costarica Shadap, Sr. Accountant
16.Shri Jangkhokam Guite, Sr. Accountant
17.Smti Fatima Nongkyrih, Sr. Accountant
18. Shri Pramod Kr. Basumatary, Sr. Accountant
19.Smti Ropsidora Nongsiej, Sr. Accountant

All the Applicants are working in the office of the
Accountant General (A&E), Meghalaya etc. Shillong

0.A. 155/2007

1.Shri Sujit Kumar Dey

Son of Late Motilal Dey

Senior Accountant

Office of the Accountant General(A&E)
Meghalaya, Shillong.

2.Sri Sitesh Das

Son of Sri J. Das,

Senior Accountant,

Office of the Accountant Gieneral (A&R)

Meghalaya etc, Shillong «.....Applicants

0.A.27/2007

1.Methelda Lyngdoh, Accountant
2.Bethelda Sohtun, Accountant

w.oGApplicants

S e



3.Shimti Hek, Accountant

4.Fmerencia Schtum, Accountant
5.Maybolyne Kharmujai, Sr. Accountant
6.Bijoy Laxmi DuttaC/T

7.Man Bahadur Alc, C/T

8.Sumit Ghatak, Sr. Accountant
9.1..B.Buam, Sr. Accountant

10.Nandalal Raj, Sr. Accountant
11.Kwissida Dkhar, Sr. Accountant

12.Raju Chyne, Sr. Accountant

13.Icydora Kurbah, Sr. Accountant
14.Francis Xav Marbaniang, Sr. Accountant
15.Keshab Pradhan, Sr. Accountant
16.Debabani Deb Roye, Sr. Accountant
17.Aloka Biswas, Sr. Accountant

18. Phai Singh Swer, Sr. Accountant ' wer ... JApplicants

0.A.28/2007

1.Daplut Nongbri, Accountant

2.James S. Sohtun, Sr.Accountant

3. Hazel M. Rapsang, Accountant

4 Barbara Sawkmie, Accountant

5.Bobby B Laloo, Accountant
6.Dapkyrmen Lyngdoh, Sr.Accountant

7. Freddy Kharpran, Accountant
8.Manjul Dey,C.O

9. Joptimai Syiem, Accountant
10.Bianghun Chyne, C/T
11.La-I-Kyntimon Khyriem, C/T
12.Ashley Kharkongor, CO

13.Amrit Kumar Ghosh, DEO

14 .Evethshisha War, DEO

15.Banriknyti Kharsamai, DEO

16.Tony F Thangkhiew, Sr. Accountant
17.Devendra Chettri, Sr. Accountant
18.Antina M. Marpna, Sr. Accountant
19.Klen Singh Bhuphang, Sr. Accountant
20.R. Deigracia Sohtun, Sr. Accountant
21.Lumkur Kharnaior, Accountant
22.Dipankar Chatterjee, C/T

23.Newstar Roy Marbaniang, Sr. Accountant
24.Klesster Nongkynrih, Sr. Accountant veronn G Applicant

By Advocate Dr J.L.Sarkar, S.N.Tamuli
- Versus -

1. Union of India, represented through
Respondent No. 2.

2. The Comptroller & Auditor General of Incha
10 Bahadur Shah Zafar Marg,
New Delhi.




. The'A.ocount'ant General (A&E)
. . .Meghalaya etc, Shillong.

The Accountant General (A&E)
Assam, Guwahati.

5.' The Acco‘itnﬁant General (A&E)
Mizoram, Shillong.

8. The Accountant General (A&E)
Arunachal Pradesh, Shillong.

By Advocate Mr G. Baishya, Sr.C.G.S.C
0.A.203/2006

Shri‘Kalyan Kumar Das

Senior Audit Officer (Group B)

Office of the Principal Accountant General (Audit),
Assam, Guwahati.

0.A.204/2006

1.Shri Ashis Kumar Acharjee
2.Shri Sankar Lal Paul

3.Shri Hiten Dutta

4.Shri Ashutosh Deb

5.Shri Dwijesh Ranjan Saha
6.Shri Tapan Kumar Halder
7.Shri Ranadhir Singha
8.Shri Sahadev Ghosh

9.Shri Subhendu Chakraborty
10.Shri Sujit Kumar Deb
11.Shri Bikash Roy

12.Shri Bimal Kanti Bhowmic
13.Shri Dipan Das

All the Applicants are working as Senior Audit Officer
(Group B) in the office of the Principal Accountant
General (Audit), Assam, Guwahati.

By Advocate Dr J.L.Sarkar, S.N.Tamuli

- Versus - .

1. Union of India, represented through
Respondent No. 2.

2. The Comptroller & Aud.i.t6r General of India,
10 Bahadur Shah Zafar Marg,
New Delhi- 110 002..

3. The Principal Accountant General (Audit)

i o s
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...Applicants

...Respondents
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Meghalaya etc; Shillong.

4. The Principal Accountant General (Audit)
Assam, Guwahati-29.

5. The Accountant General (Audit)
Nagaland, Kohima.

6. The Accountant General (Audit) _
. Tripura, Agartala

7. The Accountant General (Audit)
Manipur, Imphal. voveee .. Respondents

By Advocate Mr M.U.Ahmed. AddLC.G.S.C

ORDE R (ORAL)
KHUSHIRAM, (MEMBER-A)

Since all these applications involve common questions of
law and almost similar facts, é]l the six cases are being disposed of by
this common order with the consent, of the parties.

2. These Original Applications No. 154/07, 155/07, 27/07 and
28/07 have been filed by the Applicants who are working in different
. 'capacitiejs in the office of Accountant General (A&E) Meghalaya,
Shillong. On the bifurcation of this office into five offices of the
Accountant General, Assam, Meghalaya, Mizoram, Arunachal Pradesh,
Nagaland' etc. The staff was allocated/deputed to different offices on the
‘basis of their seniority and option given by them. Applicants have
challenged the circular No.3307 dated 12.7.2006, Establishment Order
No.198 dated 21.11.2006 and Order No53 dated 9.6.2006 (and circular
dated 31.03.2006 and 24.03.2006 in 0.A.203 & 204/2006) and prayed
for quashing of the same and not to send the Applicants on deputation
without their consent, nor the Applicant be disturbed. from their place

of posting without publication of a just and fair policy by giving full




I,

e

scope to the Applicants. The Circulars/Orders challenged in these O.As

T gt

' I
are relates to the following matters. Estt-1 order No.53 dated ;
09.06.2006 relates to permanent allocation of Group ‘C’ and T’ cadres i:

between the office of the AG (A&E) Meghalaya etc. Shillong and

AG(A&E) Assam, Guwahati with effect from 01.12.2005 on the basis of

the options exercised by the individual officials. Estt-1 Order No.198 J‘
dated 21.11.2006 relates to allotment of Group ‘C' & ‘D’ officials of the i[

office of the Accountant General (A&E), Meghalaya, Arunachal |

e

Pradesh and Mizoram after creating independent offices of the
Accountant General for those States and the Circular No. 3307 dated
12.07.2006 which relates to calling of option from Group ‘C’ & D , 4 '
officials of AG(A&E), Meghalaya, Arunachal Pradesh and Mizoram,
Shillong for permanent allocation to the offices of their choice in the | |

prescribed option form enclosed with the circular. In O.A. No.203/06

e —

and 204/06 the Applicants have challenged the circulars dated
31.3.2006 issued by the Principal Accountant General, Audit,
Meghalaya etc. Shillong being cadre controlling authority had notified
for fresh options from all the Group B’ Officers of thix oﬂicé from 1
Section officer to Sr. Audit 'Oﬁic‘er except Commercial Officer born on
common cadre on or before 17.04.2006 for onward transmission to the E

Cadre Controlling Authority. The circular dated 24.03.2006 issued by

the Comptroller & Auditor General of India relates to separation of
common cadre of Group B’ officers in the A&E and Civil Audit offices in

North East Region along with option form calling for fresh option from

wup ‘B’ officers belonging to common cadre for permanent transfer




to the Civil Audit Offices in North Fast Region for allocation of
concerned offices ‘on the basis of their seniority-cum-options exercised
by them.

3. The Circulars/Orders challenged in these O.As are relates
to the following matters. Estt-1 order No.53 dated 09.06.2008 relates to
permanent allocation of Group ‘C’ and T’ cadres between the office of
the AG (A&E) Meghalaya etc. Shillong and AG(A&E) Assam, Guwahati
with effect from 01.12.2005 on the basis of the options exercised by the
individual -ofﬁcials. Estt-1 Order No.198 dated 21.11.2006 relates to
allotment of Group ‘C’ & I)’ officials of the office of the Accountant
General (A&E), Meghalaya, Arunachal Pradesh ‘and Mizoram after
creating independent offices of the P;c-:couﬁtéiit General for those States
and the Circular No. 3307 dated 12.07.2006 which relates to calling of
option from Group ‘C & D' officials of AGU&E), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong for permanent allocation to
the offices of their choice in the prescribed option form enclosed with
the circular. The other circulars dated 31.3.2006 issued by the Principal
Accountant General, Audit, Meghalaya etc. Shillong being cadre
controlling authority had notified for fresh options from all the Group
‘B’ Officers of this office from Section officer to Sr. Audit Officer except
Commercial Officer horn on comwmon cadre on or before 17.04.2006 for
onward transmission to the Cadre Controlling Authority. The circular
dated 24.03.2006 issued by the Comptroller & Auditor General of India
relates to separation of common cadre of Group ‘B’ officers in the A&E

and Civil Audit offices in North REast Region along with option form




calling for hesh opt1on from all Group B’ officers belonging to common

‘ ‘(*adre for permanent transfer to the Civil Audlt Ofﬁces in North East

.Reglon for allocation of concerned offices on the basis of their seniority-

cum-options exercmed by them as pe1 mstruction Aoontalned in para 3 of

the.pohcy.

‘Permenent posting of G sroup ‘B’ officers of common

cadre against the required strength of various Civil -

Audit/A&E offices shall be made by the respective
cadre controlling authorities strictly on the basis of
~the seniority of officers who have exercised their
option for allocation to such offices, 11're'~3pect1ve of

their base office.”

The option so exercised ‘shaJ.l be fina]. and no further é‘hange in the-

above option would be allowed in any case. Option be - given for ﬁnal
allocation in the order of preference. The circular dated 20.4.06 1ssued
by the*Principal Accountant General (Audit) Assam, Guwahati and

relates to s'epara‘(on of common cadre from Group B’ officers of civil

' aucht oftlces of North East, Region - extending the date to exercise fresh

option from 19.04.2006 to 28.04,2006 stating that previous option
exercised in compliance of the office circular dated 31.03. 2006 may be
treated as cancelled.

4. In brief in all the six cases the Applicants’ have protested

the a]]ocatlon of the applicants to different offices on aooount of

blfurcatlon of the office of the Accountant General (A&E) Meghalaya
Shll]ong and their

deputatlon on the basm of their options and seniority.

5. In thl-s background of the above circulars )‘th'e éeparation of
' @the cadre . based on the option exercised by the ‘individuals of
’ . %, v

placement on allocation or a]ternatlvely on ©
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different categories was acted upon strictly based on seniority. The

junior staff who were to be shifted to man the deficit offices are also
entitle to receive deputation pay on their transfer. Learned counsel for

the Applicantswhile arguing the case submitted that pick and chosge_

. policy was adopted while the Applicants were taken on deputation. The
entire scheme is perverse and violative of Articles 14 and 16 of the

Constitution of India. The whole scheme should be operated after

making modifications in scientific, transparent and practical manner. B

6. The Respondents have filed written statement stating that

Sary—
e

office of the Accountant General of undivided Assam operated from

Shillong. The Controller and Auditor General keeping in view the

" requirements of work, public intevest and the interest of the States

concerned established Accountant Gemeral offices at Kohima
(Nagaland), Imphal (Manipur), Agartala (Tripura) and Guwahati
(Assam). All these offices were initially manned by Group B’, “C’ and
D’ staff from the Accountant General’s office at Shillong. Subsequently
the Accounténts General Offices in Nagaland, Manipur and Tripura
recruited their own Group ‘C’ and ‘D’ staff and these cadres became

exclusive to these offices. However, the Group ‘C’ and ‘)’ cadres in the

‘ offices of the Accountant General (Meghalaya, Arunachal Pradesh and
Mizoram) at Shillong and Accountant General (Assam) at Guwahati i1

continued to share common cadres of Group ‘C’ and ‘D’ staff. The office

L S oa 0o "

. of AG(A&E), Assam subsequently shifted to Guwahati in the year 1980.

Even after the shifting, the two offices continued to share common

Group ‘C’ and D’ cadres with the office of the AGA&KE) Meghalaya,
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Arunachal Pradesh and Mizoram at Shillong also continued to exercise

cadre controlling responsibility. It may be pointed out that in the

appointment letters of the applicant there was a clause that the person

being offered appointment was liable to be posted in any of the existing

offices or any new office opened by the Department in the North Fast

Region. The offices of the AG(A&E) Arunachal Pradesh and Mizoram at

Shillong was also simultaneously shifted with effect from 01.04.2006.

As per requirements of the Department in fulfilling its statutory and

constitutional obligation under the Comptroller & Auditor General
(Duties, Powers and Conditions of Service) Act 1971 and the hardship
that m.aylbe caused to his employees in this regard, the office of the
AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram, the
Comptroller & Auditor General had the option of declaring the staff in
these offices surplus and surrendering them to the surplus cell of the
department of Personal & Training for redeployment as per the policy
of the Government of India. Considering the hardship involved in such
an actiongthe CAG has, in all cases where new offices have been set
up/existing offices reorganized, decided upon a policy that would keep
the hardship to the minimum level b& adopting the option of
temporarily transferring employees who cannot be accommodated in
the office of their choice from the suwrplus offices to the newly created
offices on the principle of seniority viz. ‘Last Come First Go’. The policy
inter alia envisages that all the employees who exercised option for
permanent posting to a particular office would eventually be posted

back to the office of his/her choice. For the period where the employee is

.k . f_

o e e ol S B et
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posted to another office, not being his/her office of choice, the employee

is compensated by payment of an allowance as if the employee is sent
on ‘deputation'. Thus the Comptroller and Auditor General has followed
a consistent and uniform policy in this regard which has been
determined by the need to minimize inconvenience to employees,
ensure transparency and Impartiality in the separation process
balanced with the Comptroller & Auditor General’s responsibility to
discharge his statutory and constitutional obligations in an efficient

and effective manner. AGA&E), Meghalaya, Arunachal Pradesh &

. Mizoram etc. vide circular dated 24.09.2004 called for option from

Group ‘C’ & D’ staff for permanent allocation to the AG offices for the
States of Assam, Meghalaya, Arunachal Pradesh and Mizoram. Those
options were oonsid.e.r‘red on the principle of seniority with optees of
surplus offices being required to men the deficit offices on the basis of
‘Last-Come-TFirst Go’. Due to ban of fresh r.ecruitment )all the offices of
the Indian Audit & Accounts Department are currently functioning
with below the sanctioned strength and the department is adopting
‘persons-in-position” as the basis of manpower management and
accordingly the concept of sanctioned strength has lost all relevance.
The cadre separation was actually effected after 15 months of issue of
the policy Circular dated 24.9.2004 and there was no any undue haste.
In response to the circular dated 24.09.2004 the tollowing Group ‘C’ and
D’ staff of AGA&E), Meghalaya, Arunachal Pradesh, Assam &

Mizoram had submitted options for permanent allocation/deputation.

No of options for permanent allocation (first choice) to the office of the

| AGA&E) [ AGA&E) | AG(A&E) | AG(A&E)
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Assam Meghalaya | Arunachal Mizoram
Pradesh
Group ‘C' | 539 - 342 Nil Nil
Group D’ | 55 56 Nil Nil
No of options for deputation (first choice) to the office of the
AGA&E) | AG(A&E) | AG(A&E) AG(A&E)
Assam Meghalaya | Arunachal Mizoram
Pradesh
Group ‘C’ | 679 225 02 Nil
Group D’ | 07 24 Nil 01

The persons in ‘persons in position" in each cadre as on 01.04.2005 in
Shillong and Guwahati offices was as below :

Persons-in-position | AG(A&E) Assam | AG(A&E) Meghalaya
Arunachal & Mizoram

Group ‘C’ 588 300

Group D’ 64 50

The Respondents stated that the cadre separation exercise between
Shillong and Guwahati offices was done in a \;ery fair, impartial and
transparent manner. Since the Guwahati office was a deficit office and
hence all Group ‘C’ and D’ staff who had permanently opted for that
office would have inevitably been accommodated in that office anyway.
There were no permanent optees either for Arunachal Pradesh or
Mizoram offices. Therefore all optees for Assam office would have got
their choice, the optees from the surplus Meghalya office only wouid
have in any case been sent on deputation to Aésam, Arunachal Pradesh
and Mizoram which are deficit offices in terms of seniority. The
deputation arising in this situation is not a deputation in the normal
sense of the term. Since all employees on creation/reorganisation of the
offices cannot be immediately straightway accommodated in the office
of his/her choice, the staff from the surplus offices will have to man
positions in the deficit oﬁice‘;;\:cﬂey are being deputed to as dictated by

the work. The formulation of a policy is a function of the Government

&G _—
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policy, re-change it adjust it and readjust it according to the
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compulsions and requirements of the circumstances. Hence the

Applications aye devoid of any merit and may be dismissed.

v -

7. DrJ JLisarkar, learned counsel appearing for the Applicant b
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. argued the matter in favour of the Applicants and he agreed to the over

all criteria of the formulation of the policy as issued by the CAG vide
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like ‘required strength” and “person in position” which is fluctuating,
variable and is not legally and achninisfratively Just and fair. The
entire process of cadre separation js colourable, wunder camouflage to
favour a fe.w and thus arbitrary The learned Sr. Standiﬁg counsel for
the Respondents Mf G.Baishya argued that scheme of separation was
made attractive by the Respondents by offering the - deputation
allowance to the junior most staff being deployed to the deficit Sﬂi.ces
otherwise also the scheme was based op willingness of the staff taking

into account their seniority ancl options. He also stated that in the

77—




13

appointment letters of Respondents there was a condition that they are
duty bound to serve in the then existing offices or any of offices which

were to be %f"ﬁd’ in future in North East Region. Meanwhile some of

the Applicants have also got relief and thus the O.As in respect of such

Applicants have become infructuous. The learned Sr. Standing counsel
argued that the policy is an executive decision and this cannot be a
subject matter of judicial review. The Applicants have approached this
Tribunal without exhausting the departmental remedies available to
them for redressal of their grievances. Since transfer énd posting of the
emplovees is not a subject mgtter for judicial scrutiny  and the
Applicants had not approached the Respondents for redressal of their
grievances, the learneél Sr. Standing counsel pleaded that the
Applications may be dismissed. He also demanded that heavy cost
should be imposed on the Applicant for approaching this Tribunal
without exhausting the évaila.ble remedies w)vith the depaitment.

8. In most of the cases the order not to disturb the Applicants
from their present posting and to maintain status quo was passed
earlier which were '-modjﬁed to the extent to allow the officials to be

sent on short deputation/tour to deficit offices/stations.

9. We have considered*the arguments advanced by the :

learned counsel for the rival parties and perused the material placed
before us. We are of the opinion that bifurcation of the cadre is a policy
métter and Applicants as a condition of their service were duty bound
to serve in any offices of the Accountant General in North Eastern

Region which were then existing or were to be opened in future. They

O
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have no right to question the policy of separation of cadre to man the :
newly opened office of the Accountant General in North East, Region.
We did not find any lacuna in the policy to favour a few employees as
alleged by the learned counsel for the Applicants. However, if such a
mistake take place in some case, the Applicants had the opportunity to
represent (in individual cases) and the Respondents should be obliged
to examine the matter and. .rectify the mistake, if any. But the
Applicants instead of exhausting the grievance redressal mechanism
available withinthe Idepartment have approached the Tribunal by filing
this Application under Section 19 of the Administrative Tribunals Act

1985. Applicants cannot take advantage of the situation and avoid the

transter/deployment without exhausting the opportunity for grievance
redressal available to them within the system wnder Section 20 of the

Administrative Tribunals Act, 1985 -Without having exhausted all , &

possible avenues for grievance redressal this application could not have
been filed before the Tribunal. The Respoﬁdents are duty bound to take
such type of policy decision, as hag been taken by them to deploy the
personnel of the Respondent Organisation. The word’ deputatlon used
in t}ns case is also not deputatmn in real sense of the term but the
Applicants will get deputation allowance for working in the same
department and that too in acoordance with the conditions of their
appointient. The Apex Court in the case of S.C.Saxena vs. UOI &
Ors. (reported in (2006) 9 SCC 586 -para-6), held that “a Government

servant cannot disobev a transfer order by not reporting at the place of

posting and then go to a court to ventilate his grievances” and that it is
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his duty to_first report for work where he is transferred and make a

representation as to what may be his personal problems and that the

“tendency of not reporting at the place of posting and indulging in

litigation needs to be curbed”. Since opening of offices of Accountant
General (A&E) in various State Headquarters of North Eastern Region
in public interest is a matter of public policy and trausfer is an incident
of service and the Applicants have not availed of the opportunity for
redressal of their grievances within the system, the Tribu.nai has no
reason to interfere with the matter and we feel that Applicants, by
misuse the process of the Court, have held the entire system to ransom
in the interest of their own personal benefits (without any regard for
the condition of service laid down in their own appointment letters
making them liable to be tralisferred/posted to their existing or any
new ‘offices to be ,5‘&""% ‘in future in North Eastern Region and the
requirement of public service) by filing applications without availing
the available remedies for redressal of grievances under Section 20 of
the Administrative Tribunals Act, 1985. We are of the ‘considered
opinion that these cases are devoid of any merit; as we have found that
the scheme for redeployment of staff by obtaining their option (and to
deploy them on deputation) to be outcome of a healthy personnel
management; and, if any of Applicants still have got any grievances,
then he/she should represent to the authorities only after joining at the

new station in terms of the Apex Court decision in S.C.Saxena vs. U.0.I

& Ors. (supra).
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10. Original Applications are accordingly, dismissed (being

devoid of any merit) with costs of Rs.1000/- on each Applicant which

* should be realized by the Respondents.. All the Mise.Petitions No. 27/08

& 140/07(in 0.A.203/06), 141/07 & 28/08 (in O.A.204/07) & M.P.41/08

(in 0.A.28/07) also stand disposed of and all orders for maintaining

status quo or not. to disturb the Applicants from their present posting

ete. also stand vacated.

Z

(KHUSHIRAM) (MANORANJAN MOHANTY) -
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
. Centia a g, o A3 g IS |
HEe Ty O-ANO. .70 2007
1 4'\}55&,20‘17 Sri Sujit Kr Dey & ORS
VS- r-
U.OI&ORS.

¢he. opplicombs

Rlad bud)
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SYNOPSIS

Applicants are Gr. C category officials working at Shillong in the Office of the Acctt.
Geﬁeral (A & E) Meghalaya, Shillong. The respondents had decided separation of cadres
ofGr. B. officers (Sr. A.O., A.O., AAO and S.0.) and also Gr. C. and D cadres. The orders
of sépa'ration have been issued in unscientific manner and with arbitrariness. Number of
Cr. B. officers approached the Hon'ble Tribunal challengihg the separation by filling good
number of OAs. and the Hon'ble Tribunal has been pleased to pass interim orders not to
dist_urb the épplicants from the present place of posting. Their OAs are pending.

| The Gr. C and D category staff of both Audit and Accounts sidg have filed several
OAs challenging the separation of their cadrevand the Hon'ble Tribunal has been pleased
to pass interim order not to disturb from their place of posting. This OAs are pending (O.A.
No. 155/06, O.A.No. 27/07, O.A. N0.28/07).
The Gr. C and D category was sought"to be separated in A.G. (A & E). Shillong

(Assam, Meghalaya, Arunachal Pradesh and Mizoram by order dated!24/9/2004 calling

ppti.ons with clause of finality of option but resvpéndents have arbitrarily sepa‘rated only
Assam. By circular dated 12/7/2006 fresh options have been called for ignoring the order
dat‘ed 24/9/04 and order dated 9/6/2006 again the clause of finality of option have been
given, saving the officials transferred to Assam. By order dated 21/11/06 list of officials for
alldcation and deputation have been issued, _here_also saving the officials transferred to

—

Assam. The entire process is colourable, under camouflage with scope of favouritism and

arbitrariness. Deputation without consent is illegal. The scheme of separation ignoring the

sanctioned strength and on required strength (which is a vague term) and person-in-position”
[ . .

(Which is fluctuating and variable) is illegal and not administrative just and fair. Applicant’s

prayer is preparation of comprehensive policy for separation of cadre in a scientific manner.
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:',IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

J
Advocoke -

H\Touga

Filedd b

O.A.No........ /‘)/j |

.................. 12007

1. Sri Sujit Kumar Dey
- Son of - Late Motilal Dey
Aged about 39 years -
Sr. Acctt.
-'(‘)ffice of the Acctt. General (A& E)
Meghalaya etc, Shillong.

Quyjf?? At ads 3)7

2. Sri Sitesh Das

Son of - Sri J. Das

Aged about 45 years

Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.

........ Applicants
- VERSUS - -

1. Union of India, Represented through

Respondent No. 2.

2. The Comptroller & Auditor General
of India.
10 Bahadur Shah Zafar Marg,



3. Accountant General (A & E), -
Meghalaya, etc. Shillong.

4. The Accountant General (A&E)
Assam, Guwahati.

5. The Accountant General (A & E)
Mizoram, Shillong.

6. The Accountant General (A & E)
Arunachal Pradesh, Shillong.

.............. Respondents

1. PARTICULARS FOR WHICH THE APPLICATION IS MADE:

" The application is made against A.G. (A & E) Meghalaya etc, Shillong Esh-I-Order
Nq. - 198 & dated 21/11/2006, Circular No. 3307 dated 12/7/2006 and Estt.-I-Order No.-
53 dated 9/6/2006 on the subject of separation of Gr C & D cadres of A.G. (A & E)

Meghalaya, Assam, Arunachal Pradesh and Mizoram.

~ 2.JURISDICTION:

' Applicants declare that the subject matter of the application is within the jurisdiction
ofthe Hon'ble Tribunal.

3. LIMITATION:

_ The applicants declare that the application is within the period of limitation under

Section 21 of the Administrative Tribunal Act-1985.

4. FACTS OF THE CASE:

4.1  That the applicants are citizens of India and as such are entitled to the rights and
| privileges guaranteed by the constitution of India.

42 ' ,Thét the applicants are at present working in the office of the Accountant General (A

| & E), Meghalaya Arunachal Pradesh and Mizoram, at Shillong in Group C category.

_They are low paid employees and have a common cause as regards their service

" and pray for permission to file a common application under Rule 4(5)(A) of the CAT

- Rules, 1987.

n
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4.3

4.4

4.5

4.6

4.7

3

That the offices of the Accountant Generals are under the control of Comptroller and
Auditor General of India. The offices for the sister states of N.E. Region were working
at Shillong. With the reorganization of the states of N.E. region including creation of

states by division of undivided Assam, the Accountant Generals’ office at Shillong

. has also undefgone some managerial division. It is also started that for the purpose

: of functional needs of Accounts and Audits (which were combined), the Accounts

and Audit side were bifurcated in watertight compartments coupled with such

- functional bifurcation, further divisions of the offices at Shillong were made by way

N of separation of offices in to Assam, Meghalaya, Mizoram, Arunachal Pradesh,

Nagaland etc. [t may be stated that such intermittent divisions caused acute troubles

in the matter of posting and transfer of officials of Group B, C and D. It is stated that

* there has also been separation of cadre for section officers, AAO’s, AO’s and Sr. |

A.O’s.

- That no consistent and uniform policy of such separation of cadres has been laid

down by the comptroller and Auditor General to avoid piece-meal division/separation
of cadres. As a result at different points of time different instructions have been
issued giving scope to arbitrariness and causihg undue troubles to the officials.
That in this connection it is stated that in the recent past orders were issued for
separation of the officials of the Group B Cadres of both Audit and Accounts (A&E)
sides. These policies have been challenged before this Hon'ble Tribunal and OAs
have been admitted, which are pending adjudication.

That circulars have also been issued for separation of Gr. C and D cadres of the

' Audit side by circular dated 23/3/2006. The said circular has also been challenged

before this Hon’ble Tribunal (OA.Nos 155/2006), which is pending adjudication.
That the office of the Accountant General (A & E) Meghalaya, Arunachal Pradesh

-and Mizoram, Shillong by circular No. AGM/ CAD SEP/0-2004/1 dated 24/9/2004

circulated the scheme of separation of the A.G. (A & E), Assam, Meghalaya,

- Arunachal Pradesh and Mizoram and called for options in the prescribed option

- form. The circular clearly indicated that option once exercised'will be final. Last date

for submission of option was 8/19&004 with a compelling clause that in case of
failure to opt thebadre Controller will allocate such officials to either of the office at
Meghalaya Assam, Arunachal Pradesh or Mizoram. Under such compelling
circumstances the applicants had to submitted the options. The respondents also

know that required informations and data e.g. sanctioned strength etc were not

- known/finalised. This circular was intended to do favourto some officials and was

issued in a hurry.

-
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4.8

4.9.

Copy of the circular dated 24/9/
2004 with the option form is
enclosed as Annexure-A

That the applicants have been contacting office to know the fate of the separation of

~ cadre scheme and their options. They could learn that the respondents were in utter

confusion as regards modus operandi of the separation of cadre. The required

data as regard the sanctioned strength etc. were not available and cquld not be

. circulated to the Gr. C and D staff including the applicants on request. The Accounts

Category Il Association, office of AG (A & E), Meghalaya etc, Shillong also could

not elicit such data. In the meantime the Gr. B officers also filed number of O.As

" challenging the separation of Gr. B cadres. In such a situation the respondent_s were

inclined to depart from their initial scheme for separation and option as circulated
by circular dated 24/9/2004 and decided to accommodate persons of their interest
in the Assam office at Guwahati without having any reference to the sanctioned
strength of the Gr. C and D cadres of Assam, Meghalaya, A.P. and Mizoram in a
very hasty' manner. By circular‘dated Estt -1 order No. 53 dated 9—6§2006.some

Group C and D officials have been allocated to thwahati office.
| Copy of the order dated 9/6/2006
(1*tand last page) is enclosed as
Annexure B (6ther pages
contains the names and shall be
produce at the time of hearing if

| , called for)

That immediately after the issue of the order No. 53 dated 9/6/2006 the respondents
could understand that anomalies have cropped up in the matter of separation, option
and allocétion to Assam office as done by the order dated 9/6/2006, the respondents
endeavoured to broject a semblance of correctives steps in the matter of allocation
to the other offices viz. Mizoram, AP and Meghalaya and issued circular no. 3307
dated 12/7/2006. Most curiously the separation does not contain the name of the
office of A.G. (A&E), Assam. It is stated that the original circular dated 24/9/2004
mandated separation of Assam, A.P. Mizoram and Meghalaya offices i.e. 4 (four)
states. The circular dated 12/7/2006 contains only 3 (three) states viz. A.P.
Meghalaya and Mizoram, the office of Assam has been ostensively omitted to
safeguard irregularity done by the establishment order dated 9/6/2006. The last
date of option by the circular dated 12/7/2006 was fixed as 19/7/2006 later extended



4.10.

4.1,

5

to 28/7/2006 . This circular also contains the clause that officials who fail to exercise
options shall be allocated to any of the three offices at the discretion of the
administration. The sanctioned strength and person - in-position were shown, but
the sanctioned strength has been ignored for the allocation without any reason, which
will make room for the favouratism. The increase or decrease in person in-position
after the option has not been circulated to make room/scope for favourtism.

Copy of the circular dated 12/7/2006

is enclosed as Annexure —C.
That the respondents are highly confused in the matter of sanctioned strength,
required strength and persons - in-position. In the mater of separation of cadre of
Gr-B. officers the form required strength was taken resort to. But on challenge before
this Hon'ble Tribunal the respondents under camouflage omitted the term in the
circular dated 12/7/2006. "
That the respondents are not working with open}zss, whereas in the case of Gr. B.
officers the filling of post, with nexus to required strength have been mentioned ,in

case of Gr. C & D the term required strength have been omitted because same is

under challenge in number of O.As. pending before this Hon'ble Tribunal. It is

categorically stated that the office of the Accountant General (A & E), Meghalaya,

- A.P. and Mizoram are working with the term required strength though the omission

of the same term is explicit and deliberate in the circular dated 12/7/2006. Moreover

the circular dated 12/7/2006 does not give reasons as to why the separation of

~cadre is not being impiemented on the basis of sanctioned strength. The ideal

condition demands that separation shall be on the basis of sanctioned strength with
permanent allotment as per such an option. Administrative fairness dess.demands
the same. The respondents may on administrative feasibility and fa’i.rness make
short term adjustment from among such permanent‘allottees by making reasonable
scheme. Short term rotation may also be considered by the respondents in this
respect. But most unfortunately circular dated 12/7/2006 has been issued, saving
the incorrect decision by the order date 9/6/2006. In continuation of the circular
dated 12/7/200@circular dated 14/7/2006 has been‘icséued showing only persons

in position of some staff but not sanctioned strength C&D. Deputation has been

- resorted toilligally.

Copy of the circulated dated 14/7/2006

is enclosed as Annexure-D.1

4
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.4.12.

4.13.

414,

6

That the Accounts Category lll Association Shillong, had represented against the
scheme of separation of Gr. C and D staff as explained above and has circulated by
“the letter No. Acc/cate-3/2006-07/11 dated 3/11/2006 issued by the General

" Secretary of the Association, the correspondences in this aspect. The applicants

are members of the said Association.
Copy of the Associations letter
dated 3/11/2006 with letter dated
2/11/2006 addressed to the

General Secretary of the:

Association by the office of the
A.G.(A & E) Shillong, the letter
dated 27/7/06 issued by the A.G.
(A & E) Shillong and letter dated
26/7/06 written by the association
are enclosed as Annexure E,
E-1, E-2 and E-lIl.

Tﬁ‘at by order No. Estt-l Order No. 198 dated 21/11/2006 office of the A.G. (A&E)

Meghalaya etc. Sh'illong has circuléted listof Gr. C&D officers allocated to the offices

~ in Meghalaya, A.P. and Mizoram and also indicating the places where they have

‘been posted on deputation. This has been done as per the circular dated 12171

2006.The applicants have been permanently allocated to the office of the AG (A &
E) Meghalaya but appliacants have been shown as on deputation to AG (A & E)

'Arunachal Pradesh. It is stated that the above allotments and deputation have been

‘made without reference to the sanctioned strength or the clear policy or principles

of separation or stable policy of sanctioned strength required strength etc. The
deputation orders are without consent and as such illegal. The fate of the options

exercised under circular dated 24/9/2004 has not been disc'osed. No reason for

delinking the Assam office as in order dated 9/6/2006 has been disclosed. This
order dated 21/11/2006 has been passed under camouflage and has been done

" arbitrarily dehors administrative fair play.

The circular dated 21/11/2006 is

enclosed as Annexure-F.

That as already stated in respect of the separation of cadres number of Gr. B. officers

have approached this Hon'ble Tribunal through O.A. No. 267/06, 203/06, 204/06,

1281/06, 273/06 etc. and the Hon'ble Tribunal has been pleased to pass interim

- order not to disturb the applicants from the place of their present posting.

M

Su,y.}(—. WK um A 317/



Copy of the order of the Hon'ble
Tribunal is enclosed as

Annexure G.

415 ;That the office of the Principal Accountant General (Audit) Assam, Beltola by circular

~dated 23/3/2006 had decided to separate the common Gr. C and D cadre in the
Audit offices of Assam, Meghalaya, A.P. and Mizoram and by order dqted 9/6/2006
allocation vof Gr. C and D officials were made, ,i‘hallenging the said separation of

" cadre Gr.C ahd D category of Audit side an‘application was filed which has been
numbered as 155/2006 which has been admitted with interim order not to disturb

- the officials as regards the place of posting. The OA is pending.

Copy of the order dated is.

enclosed as Annexure- H.

4.16 That by not making the separation simultaneously for the four (4) states as notified in.

2004 great prejudice has been caused to the applicants. For e.g. the applicants

who exrecised options f.or Meghalaya on the staff position then prevaifing, though
seniors were not allocated to Assam but to Meghalaya. Now again their position is
sought to be destabilised. They have been denied the scope of posting at Assarﬁ.
417 That applicants humbly state that their grievance is not against policy decision of
separa‘tion but against the manner the separation is sought to be made opening
scope for favouritism and pick and choose policy. The humble submission of the

1S (W
applicants the separation should be worked out ignoring the separation done in

persuance to notice dated 24-9-2004 and four offices should be separated

simultaneously disclosing factual position avoiding scope of favouritism and
arbitranies. | |
4.18 Thatitis stated that employees similarly situated filed applications before this Hon'ble
Tribunal (O.A. No. 27/2007 and 28/2007) which are pending. Hon'ble T_ribunal was
pleased to admit the cases and passed interim orders to maintain statuvs quo of the
épplicahts.
Copies of the interim orders in

O.A. No. 27/2007 and 28/2007

are enclosed as Annexure - | & -

J respectively.



5. Gro_unds with Legal Provisions

5.1 For that the calling option for four states with clause of finality of option, by

5.2

5.3

circular dated 24/9/2004, and thereafter separating only one state viz. Assamis
notjust and fair and is arbitrary and whimsical. '

"For that again calling for option for separation of Meghalaya, A.P. and Mizoram,
l:arbitarily ignoring the earlier notfication dated 24/9/2004 is arbitary and illegal.

'For that separation not on the basis of sanctioned strength is not just and fair and

~any decision as regards cadre shall have to be on the sanctioned strength.

54

55

5.6
5.7

5.8

59

For that the terminology of “required strength “is vague and abstract and opens
wide scope of favouratism and whimsical action

Forthatthe separation on the basis of person-in- position (PIP) is not administrative
!fairness. “Person-in- position” is a fluxuating concept and any fair policy decision as
regards cadre shall be in reference to the sanctioned strength.

For that deputation without consent is illegal.

. For that pécemea! separatism of cadres causes undue hardship to the officials
and opens scope of favouration by the respondents.

For that once posting in Assam under the 2004 option scheme with finality of option
clause and again s;aeking option and éllocated and posted to other state
\demonstrates administrative indecisibn and fluxuating orders giving room to

favouratism and pick and choose policy.

For that, this application is filed bonafide and in the interest of justice.

DETAILS OF THE REMIDIES EXHAUSTED

That the appilicants declare that the they have no other alternative and efficacious
:'remedy available to them except by way of this instant application.

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER
COURT: |

T hat the applicants declare that no such writ petition or suit has been filed regarding

the matter in respect of which this application has been made, before any Court or

_ ény other authority or any other Bench of the Tribunal nor any such application, writ

petition or suit is pending before any of them.

RELIEFS SOUGHT FOR:
Under the facts and circumstances stated above, the applicants humbly pray for the

following reliefs.

Supih ot Doy
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The circular No. 3307 dated 12/7/2006 issued by the office of the A.G. (A& E),

. Meg;\a/lya etc. Shillong and the order No. Estt/Order No. 198 dated 21/11/06

 issuelfrom the same office be set aside and quashed.

The establishement vOs\demNo.'- Estt. I-Order No.53 dated 9/6/2006 issued in
isolation only for Assam, issued by the office of the A.G. (A&E). Megihalaya etc,
Shillong be set aside and quashed.

The applicats shall not be sent on deputation without their consent.

. The applicants shall not be disturbed from their place of posting without

publication of a scientific and comprehensive just and fair policy giving full scope
to the applicants

The any other relief that the Hon'ble Tribunal may deem fit and proper. The above

reliefs are prayed on the grounds stated in Para-5 above.

INTERIM RELIEF PRAYED FOR:

During pendency of the application applicants prayed for following interim orders/

relief.

. The operation of the Estt-I-Order No. 198 dtd 21/11/2006 in respect of the

applicants be stayed / suspended. -

The applicants shall not be distarbed from the present place of posting.

vThis application have been filed through' Advocate.

| Particulars of the Postal Order.

(1) IPO No. 2%6. 959459
(2) Dateofissue 98~ ))- 04
(3) Issued from S [l g

(4) Payable at Jh‘/(a?/
index.

Enclosures as stated in the
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VERIFICATION

|, SriSyjitkv bay agedabout  years, Sor of Mohilal Dy
working as Clerk-cum-typist in the Office of the Actt. General (A & E) Meghalaya
etc., Shillong do hereby verified that statement made in Para- 1, 4, 6 and 12 are true
to my knowledge and those made in Para- 2, 3, 5 are true to my knowledge as per
legal advice. | have been authorised by other petitioners to sign this verification on
their behalf which | do accordingly and | have not supressed any material facts.

And 1 sign this verification on this ... X2 nd day of Mq_y,_m, 2007 at

Guwahati.

Sy el Kwwnan Do
Signature of the Applicant
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QFFICE-OF THE ACCOUNTANT GUNERAL (ARL) MEGHALAY A, LHUNACT/AL
PRADESH and MIZOrAM, SHILLONG 793001,

) ' M CADEE P [0 )5
’ Dintads 720" Lentembig 24,

‘Th(-; separation of the comrmon Gr. C and Gi. D cadgres ws the ofhces of the AG (AR
Assam, Guwahall and A% (AKF) Meahatayi:, Aranachal Praoesh & Mizorans, Shillong v unide
active considerabioie Along witiv thae. the Offices of the AG (Aliz) Aunachstl Drodesth ang A6
(AXE) pizoram will also be set up. The officev-of the AG (ARE) /J.l‘uﬂa{:hnl Pradesh and AC (L85
Mizoram will however, continue to {funcuon {rom Shilicng till such fime that office space snd
stafl quarters arg available in lianagar and Azaw! respectively,

An enougih officials rupght not he pvailanle i all the codires wie will op o the offar of
AGEARLE) Acvsm ot Guwiahatl, AG (ABD ) Meghalayi e Bhiliong, A0 (AL Aennischol Tyadent i
Shiliond / Wanagar and AG (A&F) Mizorarn at Shillong 7 Aizawl, each official in the Gr. { & Gr. U
cadres besides indica‘ting an option in Si. Nu. 7 of OPTION FORM, for chuice of office {or posting
will also be required t:o‘ indicate an option tv 0o on acputstion Lo these 4 Hourf mentioned
v-"lu:c,;. [ wee ST No. & of OPTION BORM.

s Officials wha are Tinally aliocated Lo the offices of AG (AME) Arenachal Pradesh, Shiliong
zmﬂ AG (AT Misoran, Shillong hivaed on tien (qmrnuf POl O of OUTROF TORM vl ot e
pad any depuiation allowance. Thesce officials whew transterred (o [Lanagar and Arzaw! win @50

not be pad any deputation allowance

o Offcal who are foally allocated to worl i the ofbce of Ui ACG {(Af ) Artnag

Pradesi and AG (A&E) Mizoram based on theon H‘Idltat((m.‘: that they are willing (o oo on
deputaticn {4l No ‘8 of OPTION FORM) will not be pad aeputalion allowsnce while Lo VoAl
nosted.in _»hl||01') Sueh officials when Lransferred Lo worl: in these new effice: ol Jthneya and
Arawh il Bowewer, B0 paigd aepuration showine:,

Diliciats who will e allocated o the offices of the AG(ALLE) Meoghalaya, Shilloneg,
AG{AKE) Arunacnal Pradesh, Shillong / itanagur and AG(AGE) Mizoram, Shillong / juzaw i

who aise indicate that they are willing to no on depistation to the office of AG {(L&EG hosam,

-Guwahati will o posting o This offive fxe pain demsintion pllowanne, -

Lach olhaal is required Lo execme fun / L oplion in the OPTION TORM (0 be suppied

to i /ner &y the Administration Sedson Sy €Y October 2004, 1f ; any official {ails to exercige

his / her option as indicated above by this datye, the adne controller will allocate el oificn

m‘mmnr‘n‘llv T elner Yhe otice of AGIART Y Meatidie, Shdlong of Al (AR Ao, Canenhin,

"'“"”“m'#\‘(s‘('fm ! 7\mnzn‘rra1‘1”rard'csh‘31mmng'j, NETRETOT AOUAREY) Mizoram, Snitiony / Mzaw!,

The vption onee exercised will be tinal.

-

- ae ————r R

-
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' » QPTION_FORM
} PEZAS [ faald e capit R L LR R
2 o NS 1 15 A28 £ L FATT U U PO O L PP PR LR
[ .
3 Y R TS LA T ER B R 2 1 X A O O P R P PP PP E PP T TR LR AL
4. PREGEMT DESTGN AT I ON ittt e e e Tae s e ser i ta i tiaaiasaarartaatiocnstateanistseis
v, OFFIGE TH O WHICH YOU ARE WORKING TN PRESTENTIY D e
t, VLTI I HC O AR ST TETEY PO D B i deverranes

7. OTFICE YOU WANT TO BE ALLOCATED TO ON CADRLE SEPARATION:

O RGTRRE TRONAGHAD | T AG (ARE) MTZORAM, ! , ’/(é"(}i“tii?')'"'] {”{"A?;’"('XEE')""'?
: PICADESH, ’ SHILLONG / AJTZAWL i ! ASSAM, H iMEGIU\LA\'A |
FGHILLONG / TTANAGAR. | , ! ; GUWAHATI l | SHILLONG
! ! : H
i , ! ! ! . ‘ B} l
' R T | [ ) o ! o) | Lo !
1 | i . ! ' '
R S I e b i
fiote: ) BELOW EACH BOX ABOVE SHOWING THE NAME CF AN OFFICE, IS A BLANK BOX.

CHCTIVS BEANE DOY THDICATE YOUR CHOICE BY NUMBERS 1, 2, 3 OR 4. FOR EXAMPLE IF YOUR 1",

274 o AT e are (G, [19], (D] and then TA] then put §, 2, 5 and b andeo blank box ainded

’

[C), [B], [D] 2nd [A] accordingly. FILL UP EACH BLANK BOX. NO OVERWRITING. IN CASE OF
OVERWRITING USE FRESH OPTION FORM,

3

OFEIGE YOU DOPT TO GO ON DEPUTATION TO ON CADRE SEPARATION, IN CASE YOU ARE

Hoo

HOt AL %ATTD LHO¥0E BASED ON OPTION AS INDIGATED BY YOU AT SERILAL N():7 ADOVE,
hG (KEE) SRR ARHAL i 7 TAGUARE)Y MIZORAM, CUThG (meE) T TUAG (aREY T
- PRADESH, ‘\7 {1 SHILLONG / AIZAWL | ! 55AM, I 1 UEGHALAYA,
POGHILLONG [ TTANAGHE, | ; ' ; GUWARATL, ! ; '|<;.m_10Nc ,
) r-‘ ' P -l ) ! 1
- H
: (] ~' R R ACE T B I [..','J“.‘.i
! ' i } : oy ‘
L ; e o ] SRRV S SO O
|
Hote: Pl OW EALH BOY ABOVE STHOWING THE NAME OF AN DEIFICL, 15 A BLANK BOX,

‘IN THIS BLANK BOY. INDICATE YOUR CHOICE BY NUMBERS 1, 2,3 OR 4., FOR EXAMPLE IF YOUR
, 2™, 3" and 4™ choices are [E], [H], [F] and then [G] then put 1, 2, 3 and 4 un:del' blank box
under [F], [H], [F] and [G]) accordingly. CFTLL UP EACH BLANK BOX., NO OVERWRITING. IN CASE OF

CIVEHVIRTETING 1158 T8 51 OPTION FOMI4, i
' ‘
N f i
N

friatee:
Place: ,
{
|

MNAME TN FULL IN CAPTTALS ... PO P T RPN P J% [,
Ay

o

STONATURE e vttt rerenrenes e et i itnaeaaan RRTRRRRUUTORY ISP

k\)

So
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OFFICE OF THE ACCOUNTANT GENERAL (’\&I‘) M FGHLA\ Al L C: SHILLONG
Gstt-1 order No. 573 Dated-. 09-06-2006
. x -
Cohscqucnl' upon the separation of Gr.’C™ & ‘D Cadres between the (/o the AG
(A&E) Mcghalaya ctc~Shillong & AG (A&E) Assam, Guwahati with effect from 1.12.2005 and
based on the options exercised by the individual officials, the following Group ‘C” & ‘D" officials
' have been permanently allocated to the Offices mdicated below in order of seniority. However, in
casc ol any, anomalics arising oul of issucs pertaining to seniority this should be brought to the notice
of this office within {ificen days from the date of issue of 1his order,
O/0 THE AG (A&E) MEGHALAYA ETC., 0/0 THE AG (AKE) ASSAM
SHILLONG GUWAIIATI '
Sl No. Supervisor (Gr“B*"Nou-Gazcticd) Sl No f’aup(‘!’\’lS()! (Gr ‘B° Non- G.wcrtod)
1 Shri S.E. Sohliya 1 .Smtl J’hulmﬂ_ya ,Palanwa]
2 Smti Sukla Das
SL. No SENIOR ACCOUNTANT | $I No SENIOR ACCOUN FANT L
(1) V| Shri Subodl Ch. Biswas - 1, Smti Shovana Das o
@ Z./__Smti Ratna Dcb . 2 Smti Tapashi (Bose) Roy i
3. % ShoiQnghios-PRagwett. X v~ 3 ___Shri Milan 'Kggtj.Bh_qi't_'a_,qhgrjec.‘ )
o4 () Smiti Rosila Shylla 4 smti Arati Ghosh
3. @M _Smti Fatema Begum ) S __Shri Prajadhip I’lmﬂmlmucg‘_________ L
X G.L” Shri Sibarson Wallang 0. Smti Namita Nag Choudhury )
X R Opender Swer © 7 17 Shri Praw] Krishna Sen

X g 1wl -Eyhu—CocU}L,l\zI@han-Roy.Qawlmuc; M e B ] Smti Wil ima Sen Gupta e
___*?_E‘Cj el L ..Shrl—&hyﬂn*la-l-kanh-B}mt-l‘-ac.m_t_.y.lq_{ 9 _|__Shri Lakshman Ch. $hattacharjce
10. Smti Suklin Lyngdo] [0 Shri Pabit Ch. Baishva
.T]T-: ik thl %ml\m Mmbamam, o 1] Shri Swapan Kr. Bhattacharjee
12, |7 Smi Honira I\harwanlang R Shri T apaqh Kr. Deshamul\hva
]3.7(24"% Shri Brassley Majaw - 13 Smti Aparna Bhattacharjee
A | Shri Markhia Kha wshimg, . 14 Shri Kamala Kanta huiya |

e
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i— » 15 "/;’ Smti-Mecera Biswas V7 L T§-~~i]_'§|1rl Sambhu Nath Bhattacharjee
16. Smiti Viola Lyngdoh 6 Smti Madhabi 1.ata (Paul) Das
17. Shri Christopher Treson Khongiwvat 17 Smti Anjali Bhattacharjee (TI1)
| 1%, Shri Thlimshon Nonghkhlaw f Smti Sabita (ChoudhuryYBhattacharjee
1 Smii elinda Diengdols 1o Shri Ranjit Kr Bishnu
205/0(‘ Smti-Thelmabela-War v~ 20 Smti Ratna Dutta Roy
21, Smiti Igﬁpna Susngi 21 Shri Apurba Ch. Sharma
__22 Shri Magsood Ahmed 22 Smiti Alpana Roy
£ 23] Smy Preciously Gatphoh 23 Smti Arpana Das
24, | Snti /\niri§(,i_r_nq'leyl_1gdol1 |24 _Smiti Shibani (Roy) Bhowmick,
25. | _Sbhri Dipak Kr. Bhattacharjee 25 Shri Anadi Shanknar Chondhury
A 26U Shri Prasanta Choudhury 26 Smti Shyamashree Dhar
27. | Smti Mayvie Kharpor 27 | _Shrilyotirindra Nath Dhar )
L 28 1 Snui Wenly Nongkynrih 28 Smti Suchitra Dutta-Choudhury
; 29 smti Marcellina Kharkongor 29 Shri Pradip Kumar Choudhury
1 30 S Sir Dorsingh Rai Tiewsoh 30 Shri Narendra Das Barman
31. Shri Turbor Singh Cajec 31 Smti Anusua (Dutta) Gupta
32. X .Slwé—H.—IQﬂ-uFﬁSinghj\Aarbaniang 1% 32 Smti Nirupama Bhuiyan
3, K Soti Flisting Lynrah 33 Shri Pradip Kr. Madal
34, Shri Woslington T. Kharkongor 34 Shri Naren Ch. Mazumdar
35 3mti Binapani (Bhattacharjcc) Deb 35 _Smti Nalini (Sonowal) Boral
__ 364 | SmtiNamitaNag v~ 36 ____| Shri Kanak Ch. Das
37. _Shri Pranabendu Choudhury 37 Smti_Nilima (Goswami)Bhattacharjee
-38 ___|_SmtiLucilla War.__ - e .38 ~—Shri Pulin Borah -
300 Smivagioio Mabaniany 39 ] .- Shri Tmran Hussain
10. Shri Francis Betkupar Sawian / 40 Shri Shekhar Lal Choudhury
Metarf | Shi Arun Ranti Mandal 141 " | "Smii Sikha Deh o
A2 L _ShriDrowingson Dkhar . _142 Shri Bhagkar Kar
_ A% | Shri Jinnah Lyngdol 13 Smti Manjula (Shome)Deb =+ - - -- -
X 44 \I"1 Smti Nihar Kana Purkayastha 44 Smti Lakshmi Paul
45, §i11'i Sunder Singh Pun 45 _Smti Nanda Dutta ‘

AT AN}
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16, _Shri Santann Ky, Choudhury -~ o Shii Lakhindea Das
“;]T"“"" Sn{wivi Num.lii.n(()lmndIn1x')(.)"{%l_lg.l_'l_.}i_c_l_@'_ig_ AT St Arvana Dhar —
18, Shei Gimletic Roy Lyngwn . A8 Sl Ui Parbayasthe
P 49311 Smti Janet Deary Kynjing - 19 Smti Kalpana Roy v
50. Smti Debilui Shallam_ ~ 50 Smii Sati Chakraborty
_‘X‘S 1. SmtiRi l(-ytxz.ti-}(h;'\‘xelmnciy v 51 Smti Hiramai Gogoi
| B2 __‘_Snm Sikha Dutta_ - M 152 L Smili Dipali Bhattachiarjee
N 53. Shri Jayanta Pd. Bhowntick - - 53 Smti Prapti Goswami
-54. '| ShriG. Spéaker Swer - | 54 Shri Subhas Das
S35, Smiti l)nndox Dl\hm 55. Shri Cheniram Sonowil
56. ‘Smt Sablta (Chakraboﬁy) Bhattacharjce “ | 56 Shri Kishore Roy
57. Smti Aida Mary Shullai 57 Shri Satyabrata Mahanta
58, Smii Ha.Bhanachn.r;cc._._-_ R L Shri Bedanath Sarmi
59.. smii Fmelia Sawian | 50 smti Prativa Sarma o
7“'J 60, Shri chma,ld.Nongkvm'ih 60 Smti Chandra IJC'\;i 7
61, Smti Binolin-Lyngdoh Mawlong 61 Shri Ghana Kanta Gohain
. 02 Smti Bonsilin Rymmai |62 St Tilottana (Malakar)Sharma
63. Smii Neverty Dkhar 03 - Smii-Anita Bhuiya _
64, Shri Kamakhya Prasad Bhatiacharjee 7 04 smti Bijoy Lakshni Das
65. Shri Lamphrang Sun ~ .65' Shri Nalini Ranjan Medhj _
.60, Smti Bliona Mawlong 66 Shri Dipak Kr.Dhar _
7. Smti Jorgin Sohtun 67 __Shri Rajeswar Medhi
68. Shri Wallanbill Khongwir 68 Smiti Puspalata Baruah
=2 09, ] Smti Risabon Kharkongor e 09| _Shii Biswajit Dey
70. ~ Shri Subodh Ch. Sarka‘n‘ 70 Shri Kalyan Kr. Das
1. Smti Baiarmon Wzihlang 71 Shri Jaharlal Das
72T Smi loowanka Pyrtuh T __.Smti Sheligy Bhattacharjiee™ ~ .~
7]~ St Smriti Rani (C‘houdhury) Dag -~ |- 73~ -~ —Shri Dwijendra Lal Das -
=< rmesee] =S Mt -RENURY M@l smmirimris o i e =’-7»4-~ = ==Shri-Rama=Kanta -Paul. e _ ...
75. Smti Torilla Kharkrang 75 Smti Dipali Shome o
76. Smiti Obriel Shallum .

| 70,

Shri Dibyendu (Ihuucihm'y
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‘ B 79 Sml—i.l-;;r;hok I Nonghet 77 Shri Bimalendu Gupla
;“ * _7-8 Smt.i“] mr:)n“ Reheeea Bang, o178 4 Shri Rajat Deb .
v shmswiKeDas )79 | Smi Sabin (Dch) Dac
f -'Hg-f)_ﬁn“ ) Smti Wiatcy I3lah 80 Shri Satyen Chandra Deka
: 21, Shri Bidhu Bikram Deokata 81 Shri Pradip Kumar Gogof
; | ,n S ’:"é"?ﬂ!"LI\_"’_’]L’»]_':.‘/_"’.'fih ' - 82 Shri Gautam '!(nmnf Dutla
Lo Smti Il.éncy Chyne 83 Shii Tapan Kr. Das
i 84 Smti-Dencynora Sarma Kakoty 84 “Shri Nani-Gopal-Choudhury
[ AT Bhri Grarge Ripnar M RS _Shri Dilip Sinphy
80, Shri Cyprian Madur 86 Shri Bikram Bor‘o'
87. _'_§h_r_i~_(j,:_|.i1(::_r~gp Rupert_Khongwir 87 Smti Sanghmita Chakraborty
"y Shri L., _Banica Bihari Sharma. 88 Smti T%i'j_p_ya‘-'Roy Choudhury
R')~ - Smti Shemsuk M._Dympep 89 _I__Shri Anubrata Das
_ 90, | ShriKiran Lal Joshi 90 Shri Jotin Kr. Bharali
91, Shri Sylyestar Nongrum 91 shri Kabindra Kr, Das
9% 1 Smti Rosegreno R, Sangma__ 92 Shii-Samir*Kr, Dutta
93. | Shri Mamk Sangma | 93 Shri Gohin Ch.\\Gogoi
94y -Smti-Ghhaye-(Peb)Dutia / 04 Shri Surajit Baruah
95 Smii Sutapa Chakrahorty 95 Shri Gopal Ch. Dutta
o0, Smti Kmitsibon Suna 06 Shri Kripasindu Kar
97. Smiti Civilda Lyngdoh 97 Smti Malabika Bhattacharjee
98. Smti Lucy Margarett Nongkynrih 98 Shri Parimal Ch. Dey
99. Shri Moniram Chetri e |29 | Shri Pradip Kr. Roy
100. |- Smii JoyashrecDutta - e -100 - | Shri-Pradip-Deka-Baruah
101. | Shri Arun Diengdoh 1101 Shri Bimal Kanti Barman
102. Shri ]\Ii]kagt_a_Bhattacharjce 102 Shri Ghana Xanta Bawmmary
.. 103, Shri ]’rabifn Kumar Dey 03 _Shri Ramananda Deka |
104. |- Shri Randolf Singh-Lyngdoh - -=-———]-04-~- —ShriBaliiiBora T e
=—--—-}:05f—‘w:-Smti*A'rchana"-Bhattacharjee T T 0SS S AT Tl s et s e
06, Shri Paisingh Nongrum 106 Shri Kulbahadur Thapa
107. S‘mt'i H. Basancy Nongbri 107 Shri Sujit Kr. Deb
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108.. | Smii Shipra Bhatlacharjee 108 | Shri Samar Dutta’
109, Shri Man Kumar Sarma 1§09 Shri Ashish Chakrabory
110. Smti Dipali (Dey) Sharma 130 Shri Manish Rn. Roy
111 Smti Genevieve Hek 11] Shri Farukuddin Sarkar
112, Smti Kerlinda Kharchandy 112 sShri Salil Biswas
113. | Smti Waitimon Kharbuli 113 Shri Lalan Pd. Roy
114, Smiti Ratna Kharbance 114 shri Tapash Mazumdar
‘_W%l 15. Shri Makhaulal Roy-Choudhury 115 Shri Biman Ch. Roy —
116. | Shri Dhurba Subba 116 Shri Dipak Kakati
117. Smti Wissmary Wanshnong 117 Smti Anima Bhattéchcrjee
118. Smti ‘D. Hirmon Kharmawlong 118 Shri Sibendra Sen .
119, 'Shri 3. Friday Xharsynticw 119 Smti Nandita Choudhury
120. Shri Dilip Kr, Dewan 120 Shri Jayanta Deb
121. Smti Teresa Rosaline Marbaniang, 121 Shri_Pravesh Ch.Majumdar _
122. Shri Dumex Chynret 122 Shri Biswajit Kar
o1 123X | Shri Mangal Singh Thapa 123 “Shri Manash Kanti Majumdar
124, Shri Sylvester Lynglhoi 124 Shri Ashit Kr. Roy
125, Smti Sumitra Kharshiing 125 Smti Mamata (Sarkar)Bhowmick
126, Smti Banrilang Nongrum 120 smti Tapati (Dey) Das ~
127, Shri Ricky Phankon 127 Shri Uttam Deb Roy
128. Smti Kristina Khongsar 128 Shri Apurba Kr. Paitya
129. | SmtiIswina Thabah 129 Shri Hiren Ch. Das
130. Shri Leader Roy Lynpdoh 130 Smti Tapati Sen Gupta .
1315 | -~ Smti Nerinda Su-- - 131 Shri Mrityunjoy Deb Roy - -
132. | Smti Charlete D. N'onghuloo 1132 Smii Bandana Bhattacharjee
133, Shri .’l'ciimrlm\d Lyngdoh Nongbri 133 Sti Mitali (Debi) Paul
134, | Smii Sylvia Mary Kharbangar | 134 | Sk Pradip Majumdar
1357 Zifsmfi:fSIichg 'B_'_éﬂ_itxKhaﬂiitli?ii_"f_f;f’_f"_'_i" | J357 17" Shri‘Subliash Ch. Talukdar—— o
““’“‘136‘.“""‘""‘?Sﬁ'it‘tTiﬂ'n‘cli@l‘If;y“ﬁzs};?}‘("ﬂ; R i T R & ‘Shri"Bi.‘;wajit'Bhnxzmchmjcc
137. . Smti Résalind Dohling 137 Smti Shyamali (Dutta) Sen
138. | Smti Balmile Warjri 138 | _Shri Bhola Nath Biswas
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: 139. Smti Bai:’;irial Nonglcynrih 139 Shri Debajyoti Deb
| 140, | SmiChristinaKhai____|140 | Siri Mancj Kr. Roy |
,’m“—Ml._ Smiti Nazima jyrwa - 141 1 Smii Jharna Das
5 147, _Smti Besper Pamthel ) 442 4 Shri Amitava Chatterjee
, ];H>Z .S.Ahri-_l{n_m-Sgwnle—Rny”\/ . 143 1 ShriBiprojit Roy
g 144. | .-Sl;l‘i Victor Pyngrop-¢ - ' 144 Shri Binoy Kr. Das
' 145 | Sinti .’ll_iﬁil_l_ﬁl_ﬁi_l}il«'l_-__-“m_-__ 115 Shri Sasanka Singha
/:5/ 146. Smti Laiamonhun Sawkmic 146 __Shri-Putul Ch. Deka
2147 | S Rilgiada Saiborne 117 Shri Tndrajit Pathak
148 1 ShriHanbarson Pathaw 148 __ | . Smti Shilpa Mazumdar ]
C A9 1 St Mu;rgq_rqt,_.!(_ynjuh A0 b Shri Anap Kr Paul
150. Smti Newtilda Diamai 150 Shri Paltan Mitra
27151 __‘Sjmrlpro@l]_ Banik . 151 __Smti Sarbm']i(i\cﬁl_yapak)(:halcraborr\,'
1520 Shri Raju Ghyne , {192 Smii Sikha Rani (Mitrn) Mazumdar
153. Smti Valarina.Kharéyniicw 153 Shri Dibakar Mazumdar
154, Smti Maureen Kharpran B 154 Shri kumar Paritosh Deb
__85._|__Smti Monoliza Syiemlich ~ 4155 | Shri Prakash Singh
156. Smti Mildred Joan I\/‘lawl'g_ 156 Shri Sankar Boral ,
157, Smti Mabolyne Kharmujai 157 Shri Sanjib Kr. Mazumdar
158. Smu Elbines Shadap , 158 Smti Soma Datta Gupta
159 | Smti Molina Lyting o (59 Shri Soumyendu Bikash Mazomdar
160, Smii Debjani (Bhattacharjee) 160 Shri Pradip Kr. Das (I1)
Chakraborty '
o _];{,L__;____t:‘j;_g!ti_l',_iz_;gol;x Nonghri 161 Smti Reeta (Biswas) Dhar
6% | SmiiBjoraRynjah 162 | Shri Dhuba Duta Upadhen
£ 163, | Smii Margaret Nonghuloow 163 Shri Narayan Ch. Das
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S ~~--Shri-S'-hot'Singh-Dicﬁgdoh 5 - -Smti Tara-Chettrl
: ! 1 ' 6. ....._.Shri Swapan Das .
T 7 Shri Upendra Singh
| | | 8. ‘Shri Dinesh Patowari
JUNJOR GESTETNER OERATOR JUNTOR'GESTETNER OERATOR
' | 1. ____Shri'Dipak Ch. Das
. 2. Shri Badala Ch. Saha
SENIORPEON SENJOR PEON
1. ShriLalruaikhuma Ngamlai = 1, Shri Hongshraj Singh
PEON - PRON .
1. Shri Ramu Pradhan 1. Shri Bakharu Kumar
2 Smti Krishna Maya Chettri 2. Shri Robin Thapa
3 "Smti Sandhya-Rani Das 3 Shri Boloram Kalita
4. | BishnuThapa 4 Shri Hemanta Rajbongshi
5. |- _Shri Surej Kr Rana 5 ShriBipul Kr Sharma
6 Smiti Phulmaya Darjee 0. Shri Mahendra Ch Nath
S __Smtxﬁremodmh.M Sangma S—— 7 _Shri Devendra Prasad.Sah.________ __
| & | ShriLalthansanga Lushai ™ 8 Shri Loknath Nath
_9.|___Smti Bontina Mary Nongkynnh 9.__|__Shri Abhijit Das
10.|.  Shri PannalalDey 07| SmiiPumime Barman”T T T
—117|—Slri Bin~ B_ah‘erdurTlm)a ' 1~ —Shri-Krishna Prasad Joshi
T 125 =S RamrKrishimeSahes o s noesmiend 9 e clesesShriDad hi Mohan Brahmg-s < s . .
..... 13,  Shri Fnbin;m Dohling 13, Shri Durga Josh
14.{  Shri Mohan Prasad Halwai 14, Shri Dipak Rajhonghi




| ‘Do
al |
15.|___Smti Shibalin Khongji 15, Shri Sarbeswar Haloi
16, Shri Robin R Marak - 16. Shri Mahindra Kherkatary
17.|___Shri Christopher, T Kharchanddy 17. Smti Subrata Deb
o 18 Smti Jwincy Ryntathiang, 18, | _Smti Usha Rani Deb ‘ _
9 Shri Madhav Chetri {9, Shri Nathuram Daimary
- 20.]  Shri Pre;n Bahadur Thapa n 20. Shri Harkanta Talukdar
' 21 Smti Sotri] Lyngdoh 2]. Shri Girish Ch Boro
\ .22 'Shri'Gau"ram Kr-Ghosh 22, ShriTokesh-ChPaul -
23 Smti ()rtimrm Khyricm 23, Shri Suchandra Deka
24 Smti Dwensibon Kharsati 24, Shri Raju Chettri
25.| . 8hri Saimanthang Hmar ___ 25, _|_ShriBabla RnRay
20 Shri Raj Kumar Sunar 26, Smti BinaKra
. _27) _ShriSituRamDas__ 27 Shri Cheni Ram Natah
R 28, Shri Kashiram Boro
29. Shri Paban Ch Das
= 30. Shri Jadu Ram Das
31 Shri Ranjit Bhattacharjee
e e L 32 Mdislam Uddin Ahmed
33 Shri Kashmir Singh
34 Shri Farmohan Kumar
35, Shri Atul Ch Tamuli
e 36. Shri Naren ‘Rajbon.rzs'hi
37. i Lalit'Ch Kaﬂmr
———WATCHER _ :"VATCHER N\ e
. Shri Nagendra Chettri 1. ___Shri Manik Ch. Kakati
2. Shri Aiborlang Khonbwm 2. Shri Paresh Ch. Roy
3. Shri Prem Balmiki I Shri Tilak Chandra.Nath
4. |~ Shri Gyfm'Bahadur Gurung = = ey ”"Sh?i'Sh’"rﬁbHﬁ'Rﬁiﬁ'Dék‘a.’"f”f T
L D77 7 - -Shri Vinod Kumiar Roy = - = —- < fesioimg: Sl areshC hatidia Pagssss e
6. Shri Gorakh Ram
7. . Shri Nawal Kishor Ray
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8. |’ Shri Phostiné Nongkhlaw

9, Shri Krishna Joshi R et

10, Shriv George Fabian Binan

1. Shri Manoj Kr. Ray - | | \

12. Shri Robin Rizal e . ____....._._.--.k,. — -
MAL) | MAL

L Shri Dal Bahadur Limbu .
- 2.~ - - - Shri-Hemlal-Sharma
SAFATWALA SATAIWALA
] 1, Shri Jagasish Prasad . Ll Smti Gurmit Kaur

2 Shri-Charan ‘Singh

3 Shri Ramesh Bhangi -

4 Smti Kamalesh Devi

5. _Smti Minora -Wankhar

6 Smti Kasturi Devi

7 Shri‘Dinanath Shah )

8 Smti Aihunlin Khyriem
WATERMAN - . : ~ WATERMAN

N Smti Taro Dovi — _ O T -
2-- '.S]m' -Phrangko Nongdhar

IT. The following officials of the O/o the AG (A&I) Meghalaya ctc, Shillong have been
transferred 1o the O/o the. AG (A&TE) Assam, Guwahati on deputation basis w.e.l, 1/12/2007% -

(a) Sr.Acctts.at Sl 15] 166,199 10 205,207 10 218,220 10 226,228 to 232 & 234 to 237.

() ~ACCHS-AE-S1-29-& 30 mmrm wreer S— e e e
(c) - C/Tsat SI:51 & 52 : ' '

(d) Gr.’D’Pcon at SI. 12, 14,22 & 27

(c,) Wmchcr at Sl H

L - The followmg Sr. Acctts/Acctis/C/T I's/Group ‘D’ who have not furnished options for the

eme weemeee e pUIPOSE.Of_separation OL.Gr 4CP & D7 Cadre areal]ocalcd by the_Administration fo the Offices

= e A8 NOW D] oW e sl e

O/a the /‘\(1 (A&E) Meghalaya ctc, Shillong .. . Olothe AG (A&F) Assam, Guwahati
1. Shri Bryan Bang, C/T’ 1 1.Shri Tiren 1as umalary, Sr. Acctt
2. Shri Charlesstar Thangkhiew, C/T 1.Shri Ganesh Ch. Dcka, Sr. Acet.




@)
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3. Shri Erastus Diengdoh, Gr."D” Pcon 3.Shri Raju Ruchal, Sr. Acctt
4. Shri Sudip Myrthong, Gr.’D’ Waicher 4,Shri Samiran l?as, C/T :
.5, Shri Vijay Kumar, Gr.’I2” iJali 5.Shri Preman Singh, Gr; ‘D’ Peon
6. Shri Joel Roy | Nonghrl K17 S Sdf iiwalla 6.Shri Ajoy Lama, Gr'D” Peon :
777 Shri Hemlal Pariyar, Gr D’ Safaiwalla 7.Shri Lohit Ch. Baruah, Gr. °D’
Watcher
| - 8.Shri Utpal Rumar Das, Gr. ‘D’
l ‘ Safaiwalla

(Authority:- AG’s Orders did. . 24.5.06 at P/5 8N of File No. Estt. 1/S0C/2000-05)

-

gdl—
! DEPTITY ACCOUNTANT GT:;,NI-ERAT., (ADMN)

»

- -Memo No. Estt. 1/S0C/2000-05/ o 3 . - Dated:- ¢ /6/06
Copy to:-

The Asatt, Comptroller & Auditor General (N)

Office of the Comptroller & Auditor General of Tndia,

10, Bahadur Shah Zafar Marg,

New Delhi-110002.
ch, —_—
DEPUTY ACCOUNTANT GENERAL (ADMN)
Memo No. Estt. 1/SOC/2000-05/ 1033 - Seke. . Dated:- 9 /6/06
Copy to:-

1. DAG(Admn), O/o the AG (A&E) Assam, Maidamgaon, Bchola Cuwahah 29.

2. 5t AQ (Admn,), Office of the AG (A&TE) Assam, Maidamgaon, Beltola, Guwahati-29,

3. Secretary to AG, O/o the A.G.(A&E) Assam, Maidamgaon, Belotla, Guwahati-29.

4. Principal Director, RTI, 5h)1]ong

5. Secretarv to AG. : L
6. Steno to DAG(Admn,), O/ the AG (A&TE) Meghalaye ete., Sh illong. |

- I..5teno 1o DAGATE.. \/L(.,) Glo the AG (A&ILL )Mwhalya cie., Shll]onf_,
8. PAO (Local).

9. Confidential Cell.

10.50/Fst1.2.

11.Pay Bill-Group. ST : e
1215 0. finol, '

13, Gradation List, SB8 Group,Budget Group, CR Group, Posting Group.,
=14 Secy,. ’\(‘A/\ Co.0p..Mutual Benefit Tund Lid, Shitiong, ...
15 Estate Cell, O/o the Pr. AG (Audﬂ) Mcghalaya ete., Shﬂ],

16, Notvcc Soards

A ' ESTABLISHMENT OF vLCI«,R

AHes \"‘L,, d
Sl
@r\m@.\t—{_)
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OFFICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYA, ETC, SHILLONG
| ' Ao |
. Circular No.3307 : f{ W Ve L Dated:  -12-072006 ____
: P / . R
-~

Consequent upon the creation of the twe new offices of the Accountant General, Mizoram, Aizawl' and
Accountant General, Arunachal Pradesh, Ttanagar® with effect from 1% April 2006, all  Group 'C” and ‘D’

officials currently borne on the cadre of the Office ol the Accountant General (Accounts & Lntitlements),

. Meghalaya, Arunachal Pradesh and Mizoram, ‘Shillong are hereby required to cxercise their optien for

- permanent allocation to the ofﬁcé(s) of their choice in the prescribed OPTION FORM enclosed with this

Circular _ .

2. The proposed Sanctioned Strength and Persons-in-Position” va _Group ‘C’ and ‘D’ Accounts &
Entitlement cadres in the recrganized Office of the Accountant General (A&E) Meghalaya, Shillong and the
newly - created offices of the Accountént General, Arunachal 'Pradesh, Itanagar and Accountant Géneral,
Mizoram, Aizaw! is shown below., - ' | ‘

Cadre Meghalaya Arunachal - Mizoram
Pradesh

1SS PIP N PIP . | SS PIP
Supervisor. 1 ] ' --
Sr. Acett/Sr, CO | 130 123 49 42 | 42 « 35
Acctl./CO 19 1 15 8 S 11 R
C.1/DEO 34 128 14 12 16| 13
Welfare Asstt. 1 1 - . -
Carctaker 1 - --
Steno 3 1 2 2 ]
Hindi Translator | 2 T T T
Staff car Driver 1 -- -
Record Keeper 4 4 3 3 3 3
Group D 33 27 13 11 1] 9
Telex Operator 1 ] ' a_—

SS = Sanctioned Strength; PIP= Persons-in-Position

- The various posts in the three offices will be staffed to the extent of the number of Persons-in-Position as shown

in the above table,

3. Permanent posting of Group-C & D officials of common cadre against the persons-in-position strength of
various offices will be made by the cadre controlling authority ie. A.G.(A&E), Mcghélaya etc., Shillong
strictly on the basis of the seniority of the officials, who have exercised their option fof allocation to such

offices.

' Vide Hq1 s Office Notification No.66-Audit/M&C/208-1997/Notification/01 dt. 14- 03-2000.

? Vide Hgrs Office Notification No.66-Audit/M&C/208-1997/Notification/02 di. 14-03-2006
3 Communicated vide C&AG's office Memo No.1686 BRS/72-2005 dated 25-4-2006. v :

A\Sqi’\r‘kd ,
— S

Advo cod—
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cATicial fails to submit his/her option h_\) this date, he/she will be allocated permanently 1o any of the three offices

at the discretion of the Administration.

11. The options once exerciscd will be final zmd subscquent requests for change will not be

cntortained undor any circumstances. As such, all oificials arg ,ulvm(l (o specily their option of ()l‘in,u

for ])“rmancnt allocation as well as for clwpmanon with due care and application of mind.

Sdf
‘ . , Accountant General
Memo No. Estt I/SOC/2006-07/ 3308 3315  Dated }2-7—2006
Copy to:-

Sr. DAG (Admn) Olo the
LG (Adel)  Agsam,
Maidamgaon, Beliola,
Guwahati-29

2 Sr Accounts  Officer,
fegional, Trining,
Institute, Shillong

3. Al AOs/SOs/Supervisors
(Local)

P50 AG.
Steno to DAG (A).
Steno to DAG (AE&VILC)
Al St AQSIAQs -

Al Notice Boards

¥

0N OV s

With a request to hand over this Circular along with the attached

COption Form to cach Group Cand DT ofticial from this officd

who is on deputation in the O/o AG(A&E) Assam, Guwahati.
The filled in Option Forms should be forwarded by your office to
us no later than 21* July,2006

With a request to hand over this Circular along with the attached
Option Form Lo cach Group 'C” and ‘D’ official posted at RTI,
Shillong, The filled in Option Fonms should be forwarded to this
office not later than 19™ July.2006

With a request to hand over this Circular along with the attached
Option Form to each Group ‘C’ and ‘D’ official working under
them. The filled in Option Forms should be forwarded to the
Istablishment -1 Section not later than 19™ July,2006 -

[}

Establishment Officer

Hesbed

AV oq_;*s—t_
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OFFICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYA,IL'TC, :

. SHILLONG : 793 001.

Circular No., 2218 ' | Dated: July 14,2000

. ' S

1) iIn continuation of this officc cireniar No.3307 dated 12" July 2006 directing all Ciroup

‘C*and ‘D’ stafl currently borne on the common czld}'c of the office of the A.G.(A&E),

Meghalaya, Arunachal Pradesh and Mizoram, Shillong to exercisc their options for

permancnt allocation to the office of their choice i.c., Meghalaya, Arunachal Pradesh or
Mizoram (/\c;p()l.m(s & Entitiement) offices, the following clarification is given below:

2) The revised Persons-in-Position of the Group ‘D’ staff in cach of the three Accounts and

Entitlement offices as well as the break up of the various Group ‘D’ cadres is as bzlow :

|

Category Meghalaya Arunachal Pradesh Mizoramn A
Persons-in-Position * | Persons-in-Position Persons-in-Position

Dufury . ' 02 ] 0] 01

) Jr.Gestetner Operator 01 - -
FPeon 12 05 04
<J Sr.Peon 01 - -
Watcher | 06 (03 12
Safaiwala (15 02 01
Waterman 01 01 ’ -

1\ Mali -n 02 01 -
[ Total:Revised persons in pos 30 3 08

This is for the\informalion of all concerned.

1

eAl

Establishment Officer

Memo No.Es!t.I/SOC/ZOO()-O?/%Q) [9 - %20 Dated: 14.7.20006

Capy to: )
Sr.A.O./Record-I (Local:: The above circular may please be circulated to
all Group ‘D’ stafl working in Shillong (Accounts & Entitlement) office

2) Sr. A.O./Record, Office of the Accountant General (A&E), Assam, Maidamgaon,
Beltola, Guwahati: 781 029 with the request to circulate the above circular to all
Group ‘D’ staff from this officc who are on deputation to the Office of the A.G.

(A&E), Assam, Guwahati. Q :
) . { '\V\O

~. Le "‘J 31 \)

e C ik \7 ](/"

Establishment Officer

AHerbed

v
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| AC (()UNI CATEGORY 111 ASSOCIATION
()1 JUICE OF THE ACCOUNTANT GENERALA&TE) MEGHALAY A KTC: SHILA ,ON(:-
(For Members «)n!y)

Ho ﬁ(c/[ufg _////m»/ 0//// | D OB/ 200l .

Subject: Creation of New Offices of A.G.(A&L), Arunachal Pradesh, Itanagar and
AGUALTE) Mizoram, Aizawl —~consequent transfer of Gr, *C? and *1Y Stalf.

Please {ind herewith connents/decision as received from  1leadquarter's Office
(througzh the Accountant General (A&E), Meghalaya cte. Shillong) with reference to the
represeitaiions submitted by the mcmbers and forwarded by the Association vide letter No.

/&}‘IC/(’f;ul.(:.l 20085 .06/25 dated 2.?{.2()(16,1‘("' information of all members.

MNated Slnllrm;,, - General See

(JM(%

tfry,
The 3 I\'ov«.mhu ,2006. ' ACCOUNTS CATEGORY 111 AS&»()LIAIION
SHILLONG
i
{ A HQ{ "Ld
|

@\m Q.UA'(-—)
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OFFICE OF THE ACCOUNTANT GENERAL (A&E)

MEGHALAYA, ARUNACHAL FRADESH, MIZORAM, SHILLONG - 793 001

No. Estf.-1/Rept/Inter AG Trans/2006-07/ 5/ 7 &

To :

The‘ .GeneraI Secretary,

Dated : 02.11. 2006

Accounts (Category III) Assoclatlon,.
O/o the Accountant General (A&E), Meghalaya etc., Shillong

|
Creation of New officers of AG (A8E), Arunachal Pradesh, Itanagar and AG (A&E), Mizoram, Aizaw! -

consequent transfer of Gr. 'C’ and "' staff.

~ With reference to the Accounts Assoclation’s (Category III) letter No. ACC/Cate 111/2005-
2006/25 dated 2.8.2006 addressed to the Comptroller & Auditor Gencral of India on the subject cited
above, I am directed to convey herewith the Headquarters’ Office reply recelved vide letter No. 271-
NGE(ICM)/11-2006(I1I) dated 30.10.2006 on the points raised by the Assoclation as under :

Comments

1.(a)Whether the period of deputation
will be for a specific duration and also,
if so, what would be the tenure of
deputation?

(b) Whether the officlals transferred to
the offices of A.G (A&E),A.P. Itanagar
& A.G.(ARE),Mizoram," Alzawl
brought back to the office of thelr
cholce after explry of the deputation
perlod, Irrespective of vacancy position
in the office of their cholce.

I

will be -

(¢).Some members desire, that the
transfer be made on Tour/Rotational
basis, may kindly be implemented.

Para 4 of Clrcular dated 12 July 2006 issued by the cffice of the
Accountant General (A&E), Meghalaya under which all Group 'C’
and ‘D’ stalf were asked to submlt thelr option for permanent
allocation to the Meghalaya, Arunachal Pradesh or Mizoram offices
makes it clear that surpius optees of a particular office will be
posted on deputation to the deflcit offices and “these persons shall
be permanently posted to the off/cp of thelr choice on the basls of
their seniority on avallabllity of subsequent vacancles against the
person-in-position strength in that office.”

This being the case, it Is clear that deputation will not be for a
specifie duration. The deputationists will have to contlnue In the
office they are sent to till they are repatriated to their permanent
office in the manner stated above. The period/tenure of deputation '
would thus differ from person to person. '

The Circular makes clear that the deputationists will be
permanently brought back to the office of thelr cholce only on
availability of subsequent vacancies in that office.

*fhe demand of Assoclation to post the surplus staff on rotation
basis can be consldered only If all the staff members are agreeable’
for posting to the deficit offices on rotation basis.

Anuted
m

@Vou&—g
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. (3) Vihether, staff members who will
be transferred to Arunachal Pradesh,

‘Ttanagar end Mizoram, Alzawl would be

provided with Individual quarter in a
habitable and secured, area with all

basic emenlities?

. .. —_— -
(b).Further, the staff q'uartersvshoum

be provided adjacent !to the office.

Unfless, the staff quarter:s are provided,

transfer to the new offices may be kept
insabeyance for the t#me being and
functioning of the two offices may
continue  In Shlllongf It Is also
requested that the staff side should be
taber dnke confidenoa tir:fmc neslecting

the sites of staff quarters.

'chly/Comments on these points will follow separately. from HQrs.

3.Further, as per the terms &

conditions of the Clrcular fssued by

Edminlstration  vide Circular
[0.2207 did. 12.07.2006 It appears
Gr.’D', C/Ts
viould be the worst
sufferers as most of themt would
have to serve on deputation In the
offices of A.G(AXE)., A.P, ltanagar &
Mizoram, Aizawl! for a very long period
of time or for their entlre service
puriod as It appears
Gradation List and also they wlill be
deprived of their promotion til they

are repatriated to thelr orlginai office

the

that the junlor

Accountants

from the

of choice. The officials may be brought
back to thelr office of . cholce after
completion of thelr normal deputation
period an\d the subsequent vacancles

arlsing on the new offices may be filled

up by new recruitment. In this regard,
Administration requested to find
ways and means so that staff can be
brought back to thelr office of cholce
immediately after completion of their
normal tenure of deputation,

Is

&

This polint Is covered in comments pertaining to Point 1(a) and (c)
above. )

Ay fur as promotlons are concerned, para 8 of thls offlce Clreular
dated 12" luly 2006 (Appendix-1) makes It clear that “no further
promotion will be made In the surplus office(s) till all officials on
deputation are repatridted back to the office(s) they have opted for

on parmanent allocation”,

Page 2




.
4

e - (14

L}!‘T' may also be clarified, that C/Ts
who are on deputation to the ex-cadre
post as.D.E.O on transfer to the new
offices will continue to be entitled to
draw the pay of D.E.O or they will be
reverted to their original posts of C/T.
and how thelr pay wlll be protected In
that case? '

The clerks wwarking as DEOs may continue to hold the posts of—l
DEOs even after their posting to the deficit offices,

.

e e ~—

5. Gr.'D’ officials are the flnancially
Iow.est pald category and they would
further be subjected to suffer most, If
they are transferred to the new offices.
Hence, it Is requested that our Gr. ‘D’
staff be exempted from the transfer
and vacancy In the ne.wly created
offices may be filled up through direct
recruitment” and the surplus staff
should be regularized by creating a
Supernumerary post.

The Group ‘D’ officials who are In excess of the required strength pof
Shillang offlce are to be sent to the deficlt officeSand no exemption
can be allowed to them. o

6. The staff also Impress upon the
Administration that a great hardship
would be caused to the members in
respect of the education of their
chlidren due to the transfer, Therefore,
It is requested, that no staff members
should be transferred during the mld-
session of the education of their
children. It may also to be mentloncd
that  deserving children' of the
members may require a P.R.C for

Technical education through State
Govt. quota and would lose thelr clalm
for such a quota, as getting a P.R.C, a
continuous stay at a particular place
for 12 vyears is required. But,
continuous stay for 12 years may not
be completed for many members at
Shillong due to thelr transfer to
Arunachal Pradesh & Mizoram from
Shillong’and as a result thelr children
might be deprived of getting P.R.C.

admission of their children to Higher & |

The Permangnt Resident Certificate (PRC) Is given to a “permanent
resldent” of a State. Thus, a person Is eligible for a PRC as long as
he/she Is a permanent resident o( Meghalaya irrespective of the
fact that whether that person is working in Meghalaya or not.

from the Govt. of Meghalaya. In this

Page 3
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regard, arrangement may be made
vith the Govt. of Meghalaya so that
P.R.Cs may be E_Jrantcd to the Children
of the staff who are transferred to
Arunachal Pradesh & Mizoram.

e —— - B e T

7. The statf also expressed that, at the |

time of separation bettween Assam
Office and M™eghaiaya office, staff
strength and persons |n pbsition was
not reflected In the Circular letter. As

& result, some membefs who would

have opted for the Office of A.G
(ABE)), Assarn, | Guwahatl
pertnanently,  could  not. avall  the
opportunity for opting for thelr cadre in
the office of the A.G (A&E), Assam,
Guwahati and have beel'n deprived of
natural justice. He&nce, their personal
reprecentations may  kindly  be
considered and they may be given the
opportunity to opt for their cadrq in the
Office of A.G  (A&E), Assam,
Guwahati/or they rmay be allowed to
be transferred permanently there. A
good number of members of the staff
of this office are still on deputation
now with the O/o the A.G(A&E),
pssam, Guwahatl and some of them
‘have been transferred twice to that
office. In this regard, how they will be
treated on their repatriation to this
office, av they are still the junior most?

The cadres between Assam and Meghalaya offices have élready
been separated, This Issue cannot be reopened.

8. The Association urges upon the
Administration, that, representation for
retention In the original office of cholce
by the members on gentFJIne grounds
may also be glven due consideration

when transfer on deputation s

ordered. |
|

No exemptlon should be allowed in any Individual case without
approva! of Headquarters’ Office.

iy
-

. Yours faithfully,

Deputy Accolntant General (A)

) AR
eche Page
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Fl"":'}‘?’x=f‘«"¥{‘k‘ OVEICE QF THE ACCOUNTANT GRNERAL (AKE), 2\
Rateal] MECHALAYA, ARINACDAL PRADESIH & MIZORAM -
ik SHELLONG-T93 001
i’x,qh'f:"-’{':"')
dnerbey aiY ! .
. . . . . - ) 9 10 :z.’ 0‘(’»
Eoltl /CM,, (0, ' +D /m%' of j-’é_s ! ol . 2701
To, , - .
The General Sccretary . N

Accounts (Category-111) Associ':}tipm
Ofo the A.G.(A&L), Meghalaya Shitlong.

b
Sub; Request secking élarification in conneetion with the submission of Option.

Sir
" In inviting a re‘fercncc to your letter No.Ace/Cadre-111/2005-06/11 dated 26.7.2006 on
the subject mentioned above 1 would Jike o remind you that, an ' 18.7.2006 at around 1400
hirs., at the suggestion of your Association I had met the Group “C” and ‘D’ staff of this office
and to the best of my abilities attempted to satisfy whatever doubts or quérics they had on the
matter of the impending scpm‘atioﬁ of the Group ‘C’ and ‘D™ cadres between the Mizoram,
Arunachal Pradesh and Mecghalaya A&E ollices. During this meeting with the staff, you
along with other office bearcrs of the Association were also present. Barring point No. |
raised in your above cited Ictter, all the remaining issues on which you have now asked for a
written clarification were discussed and cxplained in details at the said meeting, Tlence
although 1 consider the Association’s request for a written clarification cadre on these very
same matters rot in the proper spirit of things, I am nevertheless sequentially addressing the

1ssues raised in your letter as follows:

. 1. Atthe time of issuc of Circular No.3307 dated 12.7.2006 under which Group *C
and ‘D’ stall were asked to submit their options, both the Group Officers of this
office were on extended leave. Since the matter was urgent (the office had
received a pumber of communications from Hqrs. enquiring about progress made

in the cadre separation exercisc), the said Circular was issucd under my signature,

The reforence | “DAC (Adimn) civenlar No. ..., dated } i the Option
© Form enclosed with the Circular was admittedly an oversight - albeit 4 minor

\ L . .
one. Nevertheless, this is being correcied through an Office Corrigiendum being

LIS
issued today.

Y
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2. 1 had very clearly explained at the mesting on 18.7.2000 (hat the chotce of

4 Gl -
W =

opiions for three offices in Box Wo. 1 of the Option Form was a measurcd

. . . PN N o ". - CrmNY Ly 4 ¢ b
decicion as this was considered 1o be to ine advantage o ihe Group “C™ and ‘D7)

el Staff instead of having to submit their option of perminent allocation only

for ong office, could il they so wished, imake multiple informed choices after
weighing the pros and cons. In any case ) had also clearly explained af the
meeting that the oplion to indicate a single or muliipic choice was cntirely up to
the individual stafl member. 1 eimin fiom commenting on the course ol action
taken by the Qfo the Principal AG (Audit)Meghalaya, Shillong on this samg
maticr. ‘

This issuc was also raised and clarified by me at the mecting. The separation of
Group ‘C” and ‘D cadres between the Shillong and Guwahati A&E offices was
effected on 1.12.2005 as per the instructions of Hars. It was not possible at that

point of time to also separate these cadres for the Mizoram and Arunachal

Pradesh A&L offices as the sanctioned strength and persons-in-position for the

A& offices of Meghalaya, Arnnachai Pradesh and Mizoram was not known at
— S ey

—— e

that time, besides the fact that i December 2008, the Tatter two were not sepatate

entities. | refiain frons commenting or from making comparisons on the conrse of

£
action taken by the G/o the Principal AG (Audit) Mcghalaya, Shillong on this

same matier,

As regards the points raised by you in para4 (3), (ii). S and 6 of your aforesaid:

etter, T would again fike to reniind you that these issues werce also raised by the

staff in the meeting on 18.7.2006. 1 weuid again like to restate that the position on

these matters is amply spelt out in the Ci‘rcnlnr No. 3307 dated 12.7.2006.

Yeurt faithfully,

~ N\a
N

‘_.-—’/
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ACCOU'NTS CATEGORY I ASLSOCIATION
0/0 THE ACCOUNTANT GENERAL (A&E)
- MEGHALAYA ETC. SHILLONG

Acc/Cadre-111/2005-06/11

!

D ' ot \ vl
The Accotntant General (A&I) . '

Mcghnla'y:a'ctc., Shillong

1 am directed by the General Body of this Ass

2006) to request you kindly to provide the Assecinlion w
points of doubt that have arisen with reference (o cireular

. That Sir, in the ‘Option Form’ individual memb
option with reference to DAG (Admn) circiilar No.

Dated: 26-07-06
A%

rission of Option.

sciation (mecting held on 25-07-
ty clarification on the following
No. 3307 dt. 12-07-2006 issucd
t circuldr.” '

crs have been asked to fill up the
Dt. whereas, 1o

such circuiar had beén enclosed, '

In the option form supplicd alongwith the cil'ululzn' mentioned above, option has

been called for three offices of AG (A&E) at a time. It is
could be called for three offices at a time as in Box No. |
AG (Audit) under the same CAG’s institution, options hav
members for one office of choice only.

TIn the O/o tlic Principal AG (Audit) cadres for

Arunachal Pradesh, Mcghalaya, Assam -have been scparated at a time,

Accounts Offico, cadres for AG (A&E) Assam, Gonwahati

not understood as to how option
hereas, in the O/o the Principal
s been ealled from the individual

3

all the Tour offices i.c. Mizoram,
Jut in casc of

has been separated first and thereafier cadres for Meghalaya cte. are sought to be separated
thrusting entire burden of transfer o new offices. of Mizoram and Arunachal Pradesh
exclusively to the staff’ of Meghalaya office only. 'I‘hcrcl‘$rc, it is not clear as to why the
norms of cadre separation for four offices are not being adoplcd by AG (A&L) Mcghalaya

cte. uniformly as done by Pr. AG (Audit).

In the option form, option for deputation has hegn catled in B3ox 2 but nothing has
been mentioned in the circular No. 3307 dt. 12-07-2006 as rkgards the following:-

i) Whether the deputationist will be repatriated 1o his/her original office of choice
immediately after his/her period of deputation is over irrespective of whether vacancy cxists

in his/her original office of choice or ot and also what wou

ii.) Whether the deputationist shall have to contin

d be the period of deputation?

1e in his/her office of deputation

for further period of deputation in casc vacancy does not jarise in his/her original office of
~choice for repatriation. If so, what would be the further peridd of deputation there?

é H S \'i_,d
o=
AN ocude

and AG (A&L:) Mephalaya ete., -

2
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5. No terms and condition {or deputation have also been specified either in the
_circular or in the option paper. '
6. Deputation in the O/o the AG(A&I) Assam mdy continue as it is continuing at
present according to the willingness of members.

Thiss, in the fight of the above fhets Acconntant Genernl is requested to enliphten
his /\:s:muinliugn al the calicst thraugh o wrilten communidation, so that the same may be
placed before the members for a decision o the submission of option by them,

| ‘ I A

|

| _ A Yours faithfully

Not >
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OFFICE:OF THE ACCOUNTANT GINERAL (A &), \\’l'l“i',(?ll/\l,/\\’/\ TC., SHILLONG

" . et (
Tistt.-1 Order No.| )R Bated: ?,I,_I L2006

C,//-"

Conscquent on the re-organization of the office of the Accountant General (A&LL) Mcglmla)@,
Arunachal Pradesh and Mizoram and crention of the independent offices of the Accountant General
Mizoram' and Accountant General, Arunachal Pradesh? with Headguarters al Adzaw! and Hanagar
respectively and in accordance with instructions contained in Headquarters Memo No. 1686 BRS/72-
2005 dated 25 April 2006, the separation and allotment of the Cironp <€ and D officials between the
ihreo oltices of the Accountanis Gieneral (A&)) Mephalayn, Artnachal Pradesh and Mizoram i as below,
' 7. The officials have bean assipgned to (he various oftices hased on the principles o epedt out in
this Ofﬁce Circular No. 3307 dated 12 July 2006.

'3, The offices of the Accountants General (A&T) Mizoram and Arunachal Pradesh will continue
to temporarily function with Hendqunrters at Shitlong until farther instructions,

" 4. Orders for the redeployment of the Group ‘¢ and ‘D7 cadres between the three offices as also
the shifting of the Mizoram and Arunachal Pradesh. offices from Shillong to Aizawl and Hanagar will

follow in due course.

MEGHALAYA
PRIVATE SECRETARY .
St Name Desip. I No Office to which
No, 1o O T prenmnently attoented
1, SWILYN LYNGDOH ‘ Privafe MISEL 2150001 Mephilayi
Sccretary.
_SUPERVISOR o :
Sl No. | Name | Pesip. | 1D No TG to which
' permancntly allocated
1. SHAPHRANGLIN E. SOHLIYA | Supr. MLSIE 2] 50003 Mcghalaya
SR. ACCOUNTANT
Sl No. | Name Desig. 1D No Office to which
. ) permancntly E\Hh(;ﬂlcl.f
L. SUBODITCH. BISWAS SrAcell | MLSLE 2150004 “Moglliyn '
. RATNA DEB Sr.Acell | MLSLE 2150005 Mcghalaya |
3. ROSILA SHYLLA « | Sr.Accll MLSLE 2150007  { Meghalaya
t

: chdqmw(ci's Notification No, 64-Audi/M&C/208-1997/Natification/01 dated 14 March 2006
? Headquarters Notification No. 66-Audit/M&C./208-1997/Notilication/02dated 14 March 2000
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— e tnaih e R ) Office to which
[Sh e -\ Mame Gt \ 1 Mo p)crmaucnll)lllﬂuﬂul
: T S — SrAcelt | MISLE 52150008 J?ﬁ%‘li'}l)’il‘_ —_—
| LI ARSO! /A et VST 2150000 | Mephalaya
{ . ’ ()PHI .'{)l R Wl iR o . Aclt Ml Sl i ’l‘\()()l() ___,.[\,",‘_7'13‘_3!1‘_‘.‘.)7.‘__, e
o SUE LI EGDOTT Sropeclt \ TS 2050017 | Meghataya
| 4. GALLIKUI LAARIATTALIG Gecett | MESEIEZIS0014 ) Meghalaya,
G RPASSLY MATAW T SeAceit___| MESLE2ES0016 Meghulayn
10, LMARKITIA CHARSHTING | SrAcet CLSII9150017 | Moghalaya
1T VIOLA LYNGDOH Sracelt | MLSLLE 2150019 Mecghalaya
5.~ [ CHRISTOPHER T. KHONGWAR SrAcel | MLSLIE 2150020 Meghalaya
R T LaEIE mr).mvln e aven | MISLE 2150021 | Meghalaya S
{14 T UBELINDA DIEFGDOI Sl | MILSLY 215007 22 Meghalayn
i5.v | IOANNA SUSNGI Sricell | MLSLE 2150024 “Meghalaya
6. MAOSOOD AHMED SrAaccll | MLSLE 2150025 Meghalaya
i7. PRECTOUSLY GATPHOI! Sr.Accll | MLSLE 2150026 Meghalaya .
12. DIPAK KR BHATACHARILL TS Acalt | MLSLLE 2150028 Meghalayn R
o U PPAAATTIA CHOUDHURY «Ju Aol | MUSI12150029 | Meghalaya .
). MA aAlE l’ll/\l'l'ﬂl( S At -: NS 21 s()()'\(‘ B Mephalayn ..
o TTTWENGY HONGRYNRIL | SeAcet | ME 142050031 | Meghalayn
22, AERCETTINA KHARKONGOR | Sracot | MESEIE2150032 Meghalayn
23| DORSINGIIROY. TIEWSOU “SrAcell | MISLI 2150033 Mecghalayn
24. TTURDIOR S, CAJEE e TSrAcen TMLSLIE2150034 Meghalayn
ge . TTUFLETIMA LYNRATT Grhcer | MLALI2TS0036 [ Meghalayn
26. WOSLINGTONE, e Acett T UMOSTITZIS003T | Meghalnya
: KIHARKONGOR
27, | BIMA PAMI DI 3 Sr.Acell _MLSLE 2150038 Mcghalaya
24 PRANARENDU CHOUDNURY | SrAceu_ | MESLIE 2150040 Mecghnloya
29. LUCILLA WAR sr.Acett MLSLE 2150041 Mcghalaya L
30, PATRICIA MARBANIANG SrAGt__| MILSLE2150042 “Mcghalayn -
3. FRANCIS BETKUPAR SAWIAN | Sr.Acelt | MLSLE 2150043 Mcghalaya
32, ARUN KANTI MANDAL SrAcell | MLSEE 2150044 Mecghalaya
33. DROWINGSON DKHAR “SrAcelt | MLSLE 2150045 Meghalaya
34. JINNATI LYNGNOI! SrAcet | MLSLF 2150046 Meghalayn
35, | NIHAR KAMA PURKAYASTHA | Sr. Accil__ | MLSLE 2156047 Meghalaya
0, BUMDER SINGH PUN St Acell | MISEA 2TA0048 “Moghninyn
37 | SANTANU KR. CHOUDHURY | SrAcel | MLSLE 21 50049 | Meghalaya B
38. NANDITA BHATTACHARIEE | St.Acctt | MLSLIE 2150050 Meghalaya
39. GIMLETTER. LYNGWA Sr.Acoll MISLIE 2150051 Mcghalaya
40, JENET DEARY KYNJNG Sr.Acell | MLSLIE 2150052 Meghalnyn
41, DERILUI SHALLAM Sr.Acell | MLSLE 2150053 Mcghalayn
47, | SIKIADUVTA “SrAcell | MTSEIE 2150085 Meghalaya
43, TAYANTA TDBITOWMICK  1'Sr.Acelt | MESLIE 2150036 Mcghalnyn
44, G SPEAKER SWER SrAcell | MLSLIE 2150057 Mcghalaya
45. DONDOR DKHAR Sr.Acell | MLSLE 2150058 Meghalaya
46, SABITA BIATTACHARJER SrAcclt_ | MLSTR 2150059 Mcghalayn
A7, MDA TARIZY SHIULEAT TITSEAGET | MESTEDIS0060 | Meghalayn
Ad. LA 1A TACHAIL sirAcut MESLILATS0061  — {"Mephnluyi P
49. EMELIA SAWIAN SiAceil | MILSLIE 2150062 Meghnlayn |
5 REGINALD NONGKYNRIII Sr.Acell | MLSLE 2150063 Mcghalaya
51 BINOLIN I.. MAWLONG _Sr.Acclt MLSLE 2150064 Mcghalaya
52. BONSILIN RYMMAI SrAcHl | MISIE 2150065 Meghalayn
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Y e e
; Nesie ] Yffice to which
S No. | Name -I Desie o . ;('rlm‘mcmly atlocated
53 NEVIRTY DRIAR SrAcell | MLSLI 2150066 | Meghalaya .
T T IRAMARIS A B e S it | MES T 2150067 Mcghalayn
BHATTACHARIL I T B - . e
55. LAMPURANG SUN | SrAchy | MTSLIZLA000E Mophalayn
56. BLIONA MAWLONG Sr.Acclt MLSLE 2150069 Meghalaya
57 | JORGIN SOHTUN SrAcel | MLSLE 2150070 Meghalaya
:58‘ | W/‘\LL/\NBIL KHONGWIR Sr.Accll MLSLE 2150071 Mcg\lﬂlj)jg____’__“
59. RISADBON KITARKONGOR :‘_\I~/_‘_\L(__H 1 MILSEL 13 715()()77 . Mcghr_ﬂnyz_\_ .
60. SUBODH CH. SARKAR SrAcol | MLSLE 2150073 Meghalaya
%1 | BAIARMON WAHLANG | SrAcolt Ml SUE2150074__ | Meghalayn
T63. | IOWANKA PYRTUN _jSr /\(,ul _ l I )l )()()7a S Mcbh.\\ny«l il
63. SMRITI RANI DAS “srAcell MI Sl I ?IS()()% . N’cblmll\)':\____ o
*6A. | RENU RYNJAH Sr.Acelt MLSLE 21 50077 Mcghalaya
|65 TORILA KHARKRANG | SrAcett MISTA 2150078 | Meghalaya
i TOBRIAL STTALLAM | SeAcen | MESLE2E50079 Meghalayn 4
67. DONBOICJ. NONGBET Sioacetl | MLSLI 2150080 7 T Meghnlga
68. IMON REBECCA BANG Sr.Accll MILSLE 2150081 Mephalaya
69. SUNIL KR, DAS 11 Sr.Accll MILSLE 2150082 Mcghalaya
70, WIATCY BLAH Sr.Acell MLSLE 2150083 Mcg,h'llnyn .
1, LU BIKRAM DEQROTA “::w:l"/"\u,l( | MESL 2150084 | Moghalaya
72, TUCTANANONGRKYNRIN Sr.Acet Ml ST 2150085 Meghaluyi
73, LENCY CHYNE TS AGKl | MLSIE 2150086 Meghalays
74, PENCYNORA §. KAKOTY & Aol | MLSI 2150087 | Meghalaya .
75. | CYPRIANMADUR “SrAcell | MELSLIEZ] 50089 Meghalaya
76, | CAMERON R. KHONGWIR SrAcell | MLSLIE 215009 Moghalays
77, | SHEMSUK M, DYMPEP | SnAcll | MLSLE 2150092 | Meghalaya .
78. KIRAN LAL JOSHI Sr.Accll MI.SEE 2150093 Mcghalaya B
79. SYLVESTER NONGRUM Sr.Acclt MLSLE 2150094 Meghalaya
80. ROSE GRENO R. SANGMA Sy Accll - | MLSLE 2150095 v | Meghalaya
81, MANIIK SANGMA sr.Acelt | MLSLIE 2150096 Mgg}jﬂ_lﬂ)’f}_;__________“_
R2. SUTAPA CHAKRABORTY 1 SeAcell MI SEE 2150008 M(_’.ul\llhlyi‘l_ e
83. KMITSIBON SUNA S /\u,l( CMESLIL 250099 Mephmlnga
.84, CIVILDA LYNGDO!H Sr.Accll MILSTIE 21 50100 Meghatayn
8. LUCY M. NONGKYNRIIH Sr.Acelt MLSLIE 21 50101 ‘Meghalaya
86. | MANI RAM CHETTRI St ool | MISLE 2150102 | Moghalaya .
87. JAYASHREE DUTTA Sr.Accll MLSLI 2150103 Mcghaliya ‘
88, NILKANTA BHAT TAC]I/\R]FL Sr.Acell MLSLE 2150106 _Meghalaya
) 89, PRABIN KR, DEY 1 SeAcett f MIESLE2IS0T07 Meghalaya
90. RANDOLF 8. LYNGDOII _m__ﬁ}'_./.\_ggﬂ___“ Ml .ll?lﬁ()l()?ﬂ | Meghalaya ,-m-.._,
91, ARCHANA BHATTACHARI | Sr.Acelt MISTI 2T s()l()‘) _Mc_gl_lglgy_:l_m_ L R
92. PAISINGH NONGRUM sr.Accell MLSLIE 2150110 Mcphalaya
93. H. BASANCY NONGBRI Sr.Acclt MLSLE 2150111 Mcghalaya
o4, SITPRA RHATTACHARILR SrAcell | MLSIE 2150112 __ | Meghalaya
95. MAN KR. SHARMA el MESEE 2150113 7| Meghatayn
96. | DIPALI SHARMA ~|StAccll | MLSLE 2150114 Mcghalaya
.97. | GENEVIEVE HEK Sr.Accll MLSLE 2150115 Meghalaya_ .
98. KERLINDA KHARCHANDY sr.Ace MISLIE 2150116 Meghalaya .
99. WAITIMON KHARBULI SrAcett | MLSLE 2150117 Mcghalaya_
100, | RATNA KHARBANI _ SrAcoll | MISIIE2150118 [ Meghalaya
10t MAIKHAN LAL ROY Sy /\((H MESLE 20501107 ] Meghalaya
CHOUDIIURY _

. e b s
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T DnL R SUBRA l '\| Acett “ MILSLE ’2“ 01%0 B Mcgh'ﬂ\:\\’ﬂ
1703, [ WISMARY WANSTINONG Ao NS ‘_. PN L\‘M‘\“ :\Z‘\ -
104, D, HIRVOM KTTARMAWLONG “sl_/\_cru \Ml SE )| Meghatay
Ton UG P IDAY SrAeel | MLSTE 2150123 Meghalayn
L RHARBYITLHN . l.
106 DILIp KR.DE WAN sr.Aacet EMIELSL 1_)\ \()l)\ — !_\f\_EB‘_’_‘.‘.h_‘.\.'l‘__....-
107. TERESSA ROSE MARBANIANG | Sr.Acclt MILSLIE 2150125 Meghalaya
108. DUMEX CHYNRET <2| Accll MLSLE 2150120 Meghalaya
109« | MANGAL SINGH THAPA Sr.Aceld MILSLE 2150127 Meghalaya
{10 T USYLVESTER ] LHEGKITON “SrACel | MESLIE2150128_ Moghaloya
7T USOMPTRA KITARSTIING “SrAcel TMISTI 2050129 | Meghnlaya
112+ | BANRILANG NONGRUM Sr.Accil MILSLIE 2150130, Mcghalaya
113. RICKEY PHANKON _Sr.Acel MLSLE 2150131 Meghalaya
114, KRISTIMA KITONGSAR Sl Acclt MLSLE 2150132 Meghalayn
115. ISWINA THABAH i 'S| /\cclt MLSLE 2150133 Meghalayn
116, | LEADER ROY LYMGDOW SrAceit | MISI 2150134 | Moghnlayn |
1177 T NERINDA SUN TS Ac MI TSR 2150035 | Meghalaya
118. CHARLOTTE D. NONGHULOO “Sr.Accti MLSLE2150136 Meghalayn
119, TRIBORLAND L. NONGRRI Sr.Accll MLSI,E’ZISOIJ" Mcghalaya
120. SYLVIA MARY KIHARBANGAR _S_l_/\cn,ll M1.S1,IE 2150138 -Mcghalaya
3210 7| SHEIRIRY DELLIN KITARDTS TIAT | S Acen | MIESEIE 2150139 Meghnlayn
27| BFFIEDEL LYHADON StAce | MESTE 21501040 |- Meghaloya
123, ROSALIND DOFHLING SrAcel | MLSLIE 2150141 _Meghalnyn
ACCOUNTAMNT
“S1 Ma, | Name PDesip, 1N No Office to which
. permanently allocated
1. LALITA M, SANGVI/\ . Accountant | MLSLE 2150242 . | Meghalaya
2 T TTUALRERT KAONGWIT | Accouniant_| MESLIE2150243 | Meghalnya
13 PITHGEN RYMDBAI Accountant | MLSLI 2150244 Meghalaya
4. SWARUP CHAKRABORTY Accountant | MLSLE 2150245 Mcghalaya
5. DAIAKDUPLIN SYNREM Accountant. | MLSLE 2150246 Meghalaya
6, | WANLAMBOK KITARMALKI___ | Accountant MLSLE 2150247 Meghalayn
7. | CLARILIMDA SYIEMEIEIT | Acequntant | MISLE2150248 | Meghalayn
8. SPAILINDA M, UMLONG Accountunt_| MLSHE 2150249 Meghalaya
9. BLIDA SUTING Accouniant | MUSLIE2150250 | Meghalaya
10. MERISTELLA PYNGROPE Accountant | MLSLE 2150251 Mcghalayn
1. DOSHISHA DKHAR PHANBUH | Accounlant | MLSLE 2150252 Meghalaya
12, AMABITIS MYLLIGMPDAIT | Accountant_| MI.SLE 2150253 | Meghalayn
i3, MR, YT ROSE RAPTAR Au_nnnl.mt M1,S1E 2150254 Meghalaya
T, UEHARDSON NONGNENG_ | Accountant | MISLIE2150255 | Moghalaya |
[ l.). DALAKAIL STHTULEAT | Accomntant “MISI 2150256 Mephataya
CLERK/TYPIST o
s Hane : “‘“hll-. 11 Mo Office to which
No, ' | permanently allocated
1. BRYAN BANG cr MLSLE 2150276 Meghalaya
2. JOIINSTON LYNGDOH crr MLSLE 2150277 Mecghalaya
k) PHRANGSNGE PYNGROPTE e MI.SL1L 2150279 Meghninyn
4. DASUKLANG NONGRUM Crv MLSLE 2150280 Moghalaya
5. FEROZE PASSATT cIrr MISLIE 2150281 Meghalnya
I. AN~ ahy
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< Noame - Desip T No Office (o which
No. i permanently allocated
G| BETHLL LYNDA SYIEM crv MISLT; 2150282 “Meghalaya_____
7, CHARLES STAR I MILGLE 2150283 Meghalaya
TIHANGRIHIEW . . S
T BETIMON KHARBAMON "4 ¢/t | Mis1ae T 50284 Mgy _
9. ANJAN KACHARY, CIT MLSLE 2150285 “Mcghalaya
10. | DEEPAK KR. UPADHAYA CIT MLSLE 2150286 | Mcghalaya
1T | GANESL PRASAD SHARMA | C/T | MLSLE2150287__ | Meghalaya
15T TSTANLEEY NONGRUM CIT | MISTIE 2150786 | Maghilnys o
13. | BAILENCY CHYNE CIT TMESLE 2150249 Meghalaya |
14, | GLEONORA KHARLUKHI crv MLSLT: 2150290 Mcghalaya |
15. | PELLE LYNGDQOU Crv MISLT 2150291 | Mephalaya |
16. | APOLLOS MAIAW CI MLSLI2150202 | Meyhalaya
177 |TAUGUSTINL SHADAD o Ml QLR 7T50293 | Meghataya .,
18, | KREBAL KHARSWAI o ML 50091 | Meghalaya
19, | MARTIN R. MARAK CIr VTSI 2150295 | Meghalaya
20. | RAMESH SINGH /T MILSTI 2150296 Meghalaya
21. | ELVIS SOHTUN CIT MLSLE 2150297 Mcghalaya
22.__| K. BINNYSON SUNGOI Cr_ MISLIE 2150298 Mcghalaya
7. | ROSEMARY RYMBA! CAT T T ITMISTIE 2180200 ) Meghataya
24, | PHEIRIT LYNGDOH Cl MILSELE 2150300 ) Meghalaya
75. | PATRICK PUGH SAWIAN Cri MILSLT 2150301 Moghalayn
26. | SUNDER LAMSAL crr M1,SILE 2150302 “Meghalaya
27. CARUNA MARBANIANG Qe MLSLE 2150303 Meghalaya,
28. | SNOMI KHARKONGOR Crr “MTSLIZTE0304 Meglinlayi
CARETAKIR o
Sl Name Nesige. 1D No Office to which
No. . permancntly allocated
I DURGEY DIHUNGANA ‘Carelaker MLSLL 2150275 | Mcghalaya
STARE CAR DRIVER e
Sk Name Desin, i e 1 fice o which |
No. ) pormanently allocated
| GOPAL CHETTRI Stall Car MLSILIE 2150338 Meghalaya
Driver
RECORD KERPER -
St Name Pesig, 1D No Office to which
 No. | - _permancnily allocated
I, CHAMAN LAL SGLRIK MILSLIE 2150332 Meghalaya
2. MANTU CH.DAS SG.R/K M1S1LIE 2150333 Meghalaya '
3. | KUMAR THAPA SGLIIK “MLSEL 2150334 _Meghalayi
A TANIKA BATTADUR RAI _~r.|(./_v___‘___ MISTE 2150335 Mephalyn T
GROUP ‘D’ SR.PEON . ‘
Sl. No | Name ' _ 1 Desig. 1D No Office (o which
: . . , _permancently allocated
L SANDHYA RANI DAS §.|ul’cun' MLSI_,E?.IS().’!’U Meghalaya




v

GROUP ‘D’ DUFTRY

—5H - 5T

N0

- i Officc to which
{'.:' Hame Desig. o perr nmnch)’ '1Hm,n(c<l
L e AT AR OPE AW Duftey- | MESLIE2LSO3A0 Meghalayn__ T
Lo | tinmiaaya MIAL Dufiry | MLSIE 2L .nm k}“-‘,“':"w: fadusted
. ';" ey T3 1T 4 e bt U ( {
5 7, { TraAT PR "UH/ [ Duliry M8, B 2150 ,,b(,{n“( I{)‘[l SlI\!ll()l\t')___\
\ a ‘ YorSHA A A S | Dty MUSLEE 2180746~ | Meghalaya
GROUP D PTON ; U . —
oL | Hame - Vesip, | 1D Mo Office to which
ol i ! ) e per manently afloc al“()(_:'\‘(E}_I_
[T | BISHNU THAPA | TPeon | MLSLE 2150348 Mcghalaya
{2. | SURAJKR. RANA Peon’ MLSLL 2150349 Meghalaya
13, | PHULMAYA DORIEL Peon MULSLIE 2150350 Meghalaya
4. RREMODISTTM_SANGMA Peon MISTIE 2150381 | Moghalaya
o T UROTI VA MARY HOHGRYNI | Peon MISIH 2150352 | Meghalayn
0 PAMNALAL DEY peon | MILSIIE2150353 Mcghalayn
7. BN BAITADUR THAPA “peon | MISTIE 2150354 Meghalayn
8 "FABIAN DOHLING Peon M1LSLE 2150356 Meghalayn
9. SHIBALIN KHONGII Peon MLSLIE 2150358 Mcghalaya
T, | POBIF P, IAARAY. Toon | MISLI 2150359 | Meghalaya ]
A N LA NI AT L Foon WS JER00an | Mighnlayn
KHARCHANDY
2. | JWINCY RYNTATHIANG Teon | MLSLIE2150361 Meghalaya
GROUP D WATCHER : :
Sl Hame T I)(—::iip,..'- TN Office to which
M. . ) permanently allocated
B NAGENDRA CHETTRI Watcher MLSLIE 2150372 Meghalayn
2. AIBORLANG KHONGWAR Watcher MLSLE 2150373 Meghalaya
L 3. PREM BALMIKI _Waicher MLSLE 2150374 Meghalnya
A, SUDIP MYRTHONG Waicher MLSLL 2150375 Mcghalaya (adjusted
. ) T U - .| ngaingt RTI, Shillong)
5. GYAN BABADUR GUIRUNG ‘Nn'l_li ler M1.SLi% 2150376 Mephalayn
0. VINOD*>KUMAR ROY Watcher | MLSLIE 2150377 “Meghalayh
7. GORAKH RAM | Watcher | MLSLE 2150378 Meghalaya
GROUP ‘D' MALIT .
-5l Name ' esip, 1D No Office to which
Mo. ] permancntly allocated
. | DAL BAHADUR LIMBU I Mali MI.SLIE 2150385 Meghalaya
GROUP ‘1)’ .‘»AI‘AIWALA4
(s, Mame “Desig, [ Mo Office to which
LT | permancnty allocated
1 SAGADISI PRASAD | Sufaiden ") MTSTT21 50988 | Meghalayn
2. | CHARAN SINGI1 Safiwala | MLSLE 2150389 . | Mcghalnyn T
3. RAMESH BHANGI Safaiwala | MLSLE 2150390 ‘| Mcghalaya
4 KAMLESH DEVI Safaiwala | MLSLE 2150391 Meghalaya
S. MINORA WANKHAR Safaiwala | MLSLIT 2150392 Mcghalaya
0. K\AS’!'I.JI(I PRV Safniwaln | MLST.H 2150303 Meghalaya (adjusted

,4.".;15.‘ -
s o

?f‘
&
L&‘ -

against RT1, Shillong)



~38~ 58~ 9
f
{ ; L
. YT SRG T T T Office to which
‘::(' Name Hesik ‘—“) o punmnrnlly '\Hn('\lcd .
W . ,
2, L INANATI SHAT Haluiventn”  MESEE 2150404 f‘a/:;,‘\,l’il|l:‘("|"/;‘l(,"‘)llln'i;!":l:: )
. : | SN PO .
GROUP ‘D’ WATERMAN i :
S Name | Desip. 1 No Office to which
f\l;\‘ N |mr|nnnrmly nltoented
L | TARA DEVL | T D waerman | MIESLI 2080308 | Meghidiy
- ARUNACHAL PRADEST
SRACCOUNTANT N e et o e w ey e SANEEE
SI.No Name e u;-n 1D No Otfice 1o which Office 1o which
' permanctly placed on
allocated deputation
{. | DEBABRATA ROY Sr. Acett, | MLSLIZ2150223 Arunachal Pradesh
2. BAISIRIAL NONGKYNRII Se. Acclt, MLSLIE2150143 Mcbh(lluyn _ Arunachal Pm'l"‘h
3. | CHRISTINA KHATI ’s'.’ Acell, | MLSLE 2150144 | Meglhataya T\ Avunachial Pradesh
4. | NAZIMAJYRWA TAcett, U MLSLIE 2150145 | Meghalaya Arunachal Pradesh
S HANBARSON PATHAW oSv Acctt, | MLBLIE2150182 _Meghnlaya Artnachal Pradesh
6. | VALARINA KHARSYNTIW s: “Accit, | MISTIE 2150157 | Meghalaya | Arunachal Pradesh
« 1. | MAUREEN KHARPRAN St. Accll. | MLSLIT 2150158 Mcghalaya Arunachal Pradesh
8. | MONALIZA SYIEMLIEH Sr. Acctl. | MLSLE 2150159 Mcghalaya Arunachal Pradesh |
Q. | MILDRED 1. MAWRIE SroAccll, | MLSLE 2150160 Meghalaya /\1|1n'\gl_1ﬂl_fr_’wiﬂd1
TN ELRINGS SHADAD T T T s Acett | MESLI 2150162 | Meghalaya | Araichal Pravis
U1, | DEBIANT CHAKRRABORTY | S Aceil | MESLIE 2150164 | Meghalayn | Arunachal Pradesh
12. | BISNOLA NONGBRI St Accll. | MLSLE 2150165 | Meghalnya Arunachal Pradesh
13. | BUORA RYNJAH S Acell, ML LT )I‘S(H(w() Mcghalaya Arunachal Pradesh
14. | MARGARET NONGHULE 1 S Ace ll S l:_g_l.ﬁ()_l_(l_ . Meghalayn /}Hllld(}hd‘ & mdcsh
1S L TAPATTDER L h‘|j. /\uu i Mi,.,l 121501609 Meplintiya Aranachal Prade: h
16. | SITESH CHL.DAS Sro A, 0| MLSLE 2150174 Mephalaya Avumachal Pradest
17. | DICKHEBOON KHONGILAT __al__/\c,(_,(_'~ MLSLE2150176 | Meghalaya _Arunachal Pradesh
18. | NANDALAL RAJ . Sr. Al | MLSLE 2150185 Meghalaya Armmachal Pradesh
19. | BLUEBELL GASHNGA St Acett, | MLSLE 2150187 Meghalaya Arunachal Pradesh
20. | AMRIT KR. LAMA Sr.Acell, | MLSLE 2150191 | Meghalaya Arunachal Pradesh .
21, | IRES STEVEN RYNJAH SrAct | MLSLE 2] )()I‘)/ Meghalaya Arunachial Pradesl
g 22, | AQUILLAPYNGROPIE Sr. Acell. M.,&I I D2l )()l‘)(; _Meghalaya | Arunachal Pradesh
23. | KEPHAS PAHSYNTIEW Sr. Acell, | MUSL I__ng()z()l Meghalaya Arunachal Pradesh
24. | RAJU CHYNE Sr. Acett. | MLSLE 2150156 Meghalaya Arunachal Pradesh
25. | PRADIP KR.BARUAH Sr.Acell, | MLSLIE2150197 | Mcghalaya Arunachal Pradesh
206, | BALMITA WARIR) ,S._'.-.AE‘.‘_L--_ _MESLIE 2150142 | Mephalaya | Asunachal Pradesly
27. | VICTOR PYNGROPI SroAcetl. |1 MLSLE 2150148 _Mcghalaya Arunachal Pradesh |
28. | LATAMONHUN SAWKMIT: \l Acctt MLSLE 2150150 Meghalaya Arunachal Pradesh
29. { MARGARET RYNJAH _51 /\cctl MLSLIE2150153 | Mcghalaya Arunachal Pradesh
30. | MAYBOLYNE KITARMUIJAL | Sr. L Accll, | MLSLE 2150161 Mcghalaya Arunachal Pradesh
31, | HERTON KHARUMNUID _Sr. Acctl MLSLIE 2150172 | Mcghalaya Arunachal Pradesh
32, | KWISSIDADKHAR 1 Se Acedt, | MESERE 2150177 Mephalayi Aunachal Pradesh
33.. | GERALDINEG F. SYNNAIT Sr.Acelt, | MLSLIE 2150179 | Mcghalaya /\nm.tchal Pradesh
34, | MISTILIAN SYNRIIM Sk Acetl, | MESEE 2150181 Meghalaya /\mn achal Pradesh
35. | CHRISTINA WARIRI Sr. Aceld, MI.STI 21 SOIR3 Mcglﬁyn /\unmclml Pradesh




\ - — & — 54~

~ &
Caio T THame T T T D (e 7T T Office to which OTfice (0 which
permanently placed on
\ X allocated ] dgpm'mnn
T JCYDORA | mn’n/\ﬁ' o SroAcal, | M S0 2056186 | Moghalaya :\\“m%‘l‘\:ll”‘l;%%%]\
| 37, | ST KDL o J‘ﬂ___. B \ Gr. Aell, | MLSLE [2050100__| Moghalayn '“‘”“ Tradest
i wy l L U ALA ’ ar Aceit. LY SIE 2150104 I'I\flu!_z)hn_lz}y{l—___.m i _/\rmm(lm| Pml >
\ I R IR GHALL VP . G, Aot | MBS (1O Maphalayn Arunachal Pradesiv
\l |
/:l Jr()),U\‘:lr'\l:.c » T—T)—o.?;i;-w ‘l MNo 1 Office o which Office to which _‘—]
. i permancntly placed on
-allocated deputation
no "A“ufinuxﬂ'/.':?ﬁi(iﬁ T TZE:a;nI,tm—nn\I _MIESIE 2T 50257 Meghaldya :_{\runr\clml Pradesh
2. | SHIMTIHEK . Accountant | MISLI2150259 | ‘Mcghalaya Avunachal Pradesh
3. EMERIMCIA SOIHTUN Accounmm MG SLTL 2150261 Mcghalaya Arunachal Pradesh
4, METHELDA LYNGDOIH T Accountant * | MLSLE 2150203 Mcghalaya Arunachal Pradesh
S. BETHELDA SOHTUN Accountant_ | MLSEE 2] 50265 Meghalaya Arunachal Pradesh
CLERKITY RIS, e -~ B ‘ e e
(5. Flame o l)(,,u.,. (1) No Office to which Office 10 “which
No. permanently placed on
allocated deputation
T TIBLAL SHARMA o I MLSLIE2150315 Arunachal Pradesh
7. | SURESIH RAI Tl T MESTI 2150027 | Aranachal Pradesh
7. SHIY H/}_ll_l_l' Oy o MISTI: 2.1504 is _Arunnchal Pradesh
4, SATYAKI CHAKRABORTY - Cr TMESTE2 150416 | Aronachal Pradesiy
5. | ROSAMA BELL KHARMALKI crr “MLSLEE 2150305 | Meghaiaya Arunachal Pradesly
0. BIOY LAKMI DUTTA Crr MLSLIE 2150306 | Mcghalaya Arunachal Pradesh
2 KYNSAIBOK WARJRI it MLSLE 2150309 | Meghalaya Arunachal Pradesh
AL ASHOK HETTRI o Cre | MLS 3152150313 _Mcghalaya Arunachal Pradesh
9. TAAN BAADUR ALIE Cre MISLA 2750314 _Mg&lﬂnlnyn Arunachal Pradesh
10. DWW SHARMA crr '_"MI,SI,,I,2|5(3}_§_ Meghalaya | Arunachal Pradesh
11. BIKROMJIT GHOSH cr MLSLIE 2150319 Mecghalaya Arunachal Pradesh
2. BANKERLANG THAWMUIT | C/T MLSLE 2156321 Meghalaya Arunachal Pradesh
STENOGRAPITER e e
Si. | Name ‘ Desig. D No OfTice to which | Office to which
No. . g . permanently placed on
7 ‘ , allocated deputation
I RAJU THAQUL, Stenographer | MLSLIL2150272 | Meghalaya. Arunachal Prndmh
Gr.l . S
RECORE KPR
St Name , Desig. ) No | Officedo which Office to which
No. v ‘ permancntly placed on
allocated deputation
I, [PARSURAM SHARMA __ [/ - ) MISL 112150336 | Meghalayn Arunachal Pradesh
2.\ EROTSIIMG DENGDO - RAC MISTIE2150343 | Meghninyn Avunachal Pradesh
3. MANIBAL TTIATA RIK MISLI 2150837 Meghalayn Arunachal Pradesh
!
8 . v




AR

47

2
'2\ROLIPN‘n?r:cP]('()N Desip. mNo Office (o which [ Office to which
) - permanently placed on
No. ‘ allocated \ deputation
I~ [ FRiEM BALADUR THATA o | MESTIIATENGE | Meghalaya /\””“"‘l"‘l e
2. SOTRIL LYNGDOH Peon MLSLIE 2150364 Meghalaya A;un.mml Pmtlul
3. ORTIMON KHYRIEM Peon MLSLE 2150366 Meghalaya Arunacha x.’\c esll
4. | DWENSIBON KHARSATI Pcon MILSLE 2150367 | Mcghalaya Arunachat Pradcsh
S, RAJKUMAR SUNAR ] reon | MLSELE?2 150369 | Meghalaya_ _Arunachal Pradesh
i
G ROUP 1) WATCUER OO <o e
Sk 1 Name ' 1 Iesig H N Office to which Office to which
No. ' permanently placed an
allocated deputation
T~ | NAWAL KISHORE RAY aieher | MLSTA 2150379 _ | Moghalaya Avuachal Pradesh
) THOSTING N()N(nl(lll A\(V..._....-.“. W.mhun REVI .Sl 12150380 Mcuhnl:tyu_ /\nm 1chind l’mtlf';l'l
Ty TKRISHTNA JOSI 1] N MISIL ),l.>(!;£_ci‘l_'_-_ _Meghalayn /\HIHM hal i ml!"h N
GROU?P ‘D' MALL
St Name Desig, iD No Office to which Office to which
No. permanently placed on
: - allocated depatation
1. HEMLUAL SITARMA Mali MLSLE 2150386 Mcghalaya “Arnumachal Pradesh
GROUP ‘D' SAFTAIWALA .
Sl | Name Desip, 1 MNo - Office to which | Office to which
No. permancntly placed on
: allocated depuitation
1. ATHUNLIN KHYRIEM Safaiwala | MESLE 2150395 Meghalaya Arunachal Pradesh
2. HEM LAL PARIYAR Safaiwala | MLSLE 2150397 Mcghalaya Arunachal Pradesh
GROUP ‘D WATERMAN L _ N
Sk Name ‘ Desip, 1 Mo Otice fo which Office 1o vhich
No. permanently placed on
. allocated deputation
R PHRANGKO NONGDHAR Waterman_| MLSILE 2150399 Meghalaya -ﬁgx’gqgll:\_l__]lr_n'clgﬁl]w]
, MIZORAM
SRACCOUNTANT e
Name ' men 1D No ] Office to which Office (o which
permancntly placed on
e e[ AOCRC] ) deputation
I, ANIRBAN BIHATTACHARIEL St Acett, | MLSEE 2150207 Mizoram
2, MAYNOLAND SUCHIANG Sr. Accll. | MLSLIE 2150189 | -Meghalaya Mizoram
3. BESPER PAMTHET ~ 1 Sr. Accll. | MLSLE 2150146 Meghalaya Mizoram
4, JUSTINA BAXLA Sr. Acctl. | MLSL.E 2150149 | Mcghalaya _| Mizoram
5. RILAIADA SAIBORNLE SroAcett, | MLSLE 2150151 ﬂ£b|l4\|:l)’<| Mizoram
0. MEWTILDA DIAMALI St Accll. | MLSILIE 2150154 Meglalaya Mizoram
7. MOLINA LYTING Sr.Acell. | MESLIE2150163 | Meghalaya Mizoram
s, LUTFA MARY SUCHIANG Sr. Accli. MIESEHE 2150108 Meghalaya __| Mizoram
9. DAAPKYRMEN LYNGDOH Sr. Acetl, | MLLSLIE 2150171 Meghalayn Mizoram

9




- SR N

(\)L
-
"""""" R N Tie Mich OfTice to which
CSENG | Name Desipn 1D No ](30’3‘2;:31‘(‘[; sinced on
allocated deputation
. ’ VIO T LA At L MESEE 21501073 Meghaluyn — nﬁ'lf'/'”':“m
;’i'.. ;/JI/II ./1 illlrj:,ﬁ]' BOHeHANG. 7 S Ao | VITSIIEZIS0T78 |1 Meghalaya ~-'[\\%f":':::
02, | LASUBON K ARMUTEE 77 7V Aot | MISTI 2150 TR0 | Moghalayn B
TR [LIA TAAN T Sr.Acai, | MISET 2050182 | Meghalayn f\h,(!hm,___,_______.
7 ,‘“ DI A CHgitrier SroAcat | MESLEE2I 1():“(1 .| Meghalaya | Mizoram —
5. [ aAmEs s sowah f Al L MESLE2ISOIRS d Meghalaya | Mizoran __—
b, | TRCHFUA ARy f}f)H(;l'lH/_l sroAcell FMESLE 2150198 _Meshaluyn Mizoram
7. R DEIGRACIA ")(JHI—UT“'. ) i ‘sl Aceil, R:I_}ﬁ%l__{__?l s()l‘h __[Meghalaya _\j_y()lmn
35 THEVISTAR ROY MARBARTANG ™ | st Acetd ™| MISTI 2150190 Mcghalaya Mizoram
9. ANTINA MARY MARPNA Sr. Acctt. | MLSLE 2150200 Meghalava |\-‘I!7.m'mn
20, TONY FOSTER THANGKHIEW Sr. /\L(,H MIESLE2150210 _Meghalaya Mizoram
";‘;””‘T,’ﬂ?ﬂm’w’}\'}'v,w AT T T R Al T ML TR0 T Meghalayn | 'Mizorm
/7 PLESS TR HGMGE Y HRI seoAcet, | MLSLE 2150237 Mephalaya Mizoram
ACCOUNTANT . - :
Sl Hime Nesipe, D Ny Office.to which | Office to which .
Mo, : permancntly placed on
' : allocated _deputation
I | LUMKITR KTARNAIOR _| Accountan” | MUSTIE 2150258 | Moghalaya ‘Mizoram
2. DAPLUT MO 1GBRY /\ununhmt “MISLIE 71'5())6 Mcghalaya ' Mizoram
3. HAZEL MAXING RAPSANG Acconntani MLSLIS 2150262 Mephalaya "~ - | Mizoram
4, LOBBY BRENMDA LALOO Accountant | MLSLIE 2150204 Meghalaya Mizoram
S| WANDALY M TV RIFM |- Accomiant [ MISLIE 2150066 Meghalayg Mizoram
6| lf)f"!Tr\_/f}\T‘~ IRY] A rmnlnnl MiSsh 50207 Mcblmlnyn . Mizornm
7. | BAKBARA SAWKMIT ™" " | Accountnt™ “MLSLLE 2150268 Meghalaya | Mizoram )
8. FREDDY VHAR]’RAN Accountant | MLSLIZ 2150269 Mecghalaya Mizoram
§
CLERK/TYPIST ) L
sl Mame Desip, 1D No Office to which | Office to which
Ho. permanently placed on .
allocated deputation
_1.__ | /ADDLITA W._SWiiR O | MISTEZISUI0R [ Meghalayn Mizoram
2. | VARTIOIYOTT 1Y T TSR 2150413 Meghalnya Mizoram
3. BANRIKYNTI! KH/\RSAMAI 1crr MLSLE 2150307 Mcghalaya Mizoram
4. ASHLEY KITARKONGOR crr MLSILE 2150312 _Mecghalaya Mizoram
3. MANJUL DEY avo MLSLE 7!’5( o _Mcghnlaya _Mizoran
h | AMITKR, GHIOST Crv MUSTIT50317 | Meghalaya Mizoram
7. DIPANKAR CHATTERIET crr MLSLE 2150318 Meghalaya Mizoram
8. BIANGHUN CHYNE c/r MILSIIE 2150320 Meghalaya Mizoram
9. EVELEEN ROSE TARIANG Crr MLSLIE 2150322 Mcghalaya Mizaram
A0, _| LA-LKYNTIMON KITYRITM CIT MLSI.I: 2150323 | Moghnlay Mizoram
M BVETHSTISIA WAR. ™ I | MLSTE 2150324 | "Moghnlny Mizoram
12. | BIKASIH 1.iM10 Larr MISLE 2150326 Mcghalaya Mizoram
13, | PHIDALIN KIHARMATLK] Crr _I MLSLE 2150412 Meghalaya Mizoram
STENOGRAPHER
Sl | Mame Desip, I No Office 1o which | Offico (o wiich
T, permancntly placed on
' : , . allocated deputation
1. PRASENIT RAKSITIT Stenographer | MLSLIE 2150274 .| Mcghalaya Mizoram
M. Gr.il

10
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|
RECORD KREPER e : : =
[s1. Name Desig, 1D No Office to which | Office (oW hich
No : permanently placed on
‘ : | allognied deputation _
T | RESAM POWDEL___ kT | MIALT2 15032 | Mizoran___ e
5 | LALRUAIKHUMA NGAMLAI R/K MLSLE 2150344 Mcghalaya Mizaram
t . *
GROUP ‘D’ JR. G. OPERATOR . - ‘
S Name ) Desip. 1D No Office ta which Office to which
No. | permancitly placed on
| | .. fatlacated | deputation ..
T SEPASALLO i 1360 T ITMISLEZTS0339_ | Mizorm_ R
GROUP ‘D' PEON ,
St Name i Desip, N No Office (o which Office to which
No. l permancntly placed on
: ' : ; T I allocated depotation.
1. MADHAV CHETTRI Peon MLSLIEE 2150363 . | Mephalaya Mizoriin
2. SAIMANTHANG HMAR Pcon MLSLIE 2150368 Mcghalaya Mizoram
3. LALITA KUMAR Pecon MLSLE 2150414 Mcghalaya Mizaoram
GROUP ‘D' WATCHER
S Name esige. 1N No Office to which | Office to which
No. permanently placed on
_ e allocated | deputation
L. GEORGE FABIAN BINAN Watcher | MLSLE 2150382 | Mcpghalaya Mizoram
2, ROBIN RIZAL Watcher MI.SLIT 2150384 | Mcghalaya Mizoram
GROUP D' MALI ~ N e
Sl Name Desig. 1D No Office to which Office to which
NIO' permanently placed on
allocated _deputation
B VIJAY KUMAR Mali MLSLIT 2150387 | Meghalaya Mizoram
GROUP ‘D SAUVATWALA e
Sk Npime Desip. [1)-No Office o which | Office to which
No. permancntly placed on
: . : allocated deputation
1. JOEL ROY NONGDBRI Safniwala | MLSLE 2150396 | Mcghalaya | Mizoram

A Heglod
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CRACC OUNTANT T RESENTLY ON D
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~08~

PUTATION TO ACL

e romn e i e et e A =

(A&T) ASSAM

“Oifice o which

Office to which

: (\‘ fame \ e \ DM permanently placed on
P 1\\oc'\lcd dcmlmi(m
l T DI ER AR T A, \ AGITTATRISS | Meghaloya
Lo, |t sieon ik WAL e, Acctt, | ASCHE nO1n Mughilnyit
R SEARLY KHUARPRAN S\ et \ LS 150208 NI
4| DALAPYMUUNK] CHONGSIT | S/ Accll. MLSLIZ 2150204 Meghalaya
o T PIIAR ATSTIGH SWER sl Accit, \Ml S 2150205 | Moghalaya
o, [riramcrs ZaY MARISALIARC o Aeel | MILSTE 9TS006_ Moghalayn _ e nface of
e i ' s A, | MLSLL 2150207 Meghalnyn Fhe place 0
T UTOBALILAK (ERNIEWTA ) ek 2 | Meghaliyt ___osting of all
S . “DEBABANI DLV ROYE r Acell. TMISIAE218 [ 7150208 . McLhn\'\yn | D riats
5 UATDINA PATHAW “Sr. Acell, | ML “MLSLE 2150200 | Meghalaya presently on
H) LWO(’]—(N Hyr l__---—-—\[” WY A S' A“ - M‘ SLT 21597——1-! — Mggh_a\_r\yj\ d(‘puhuon in the
1T, | ONTIMALK KTIARKONGOR S Acett, TMISLE 2150212 Meghalayn |yl the
712, | SAMSUL KH/\RKO\IG()R B xl CAcelt, Mi_f.l__\_?\ﬂ()?\’k | Moghalayn_____| Accountant
N l‘, - /\‘ ()y ’ m',w/ 5 L Acet. | ML SLE 21502 AL __I-\_/:l_(‘igh_n‘\’:lyﬂ | Gieneral (A&E),
L7 BASANTA RYNGIANG ;“z_/\cu- LA Meghitayn | Assam,
5 [TKESHAD PRADIAN _Accll, IMISLE 72150216 | Meghalaya Gowahati will e
PRAMOD KR, BASUMATARY Sl‘ Acelt. | MLSLIE 2150217 | Meghalaya Jecided as and
‘ JANGKITOKAM GUITL Sy, Accit. MLSLE 2150218 Meghalaya when these
w. I SUDESH PRADITAMN S, Accll, | MLSTIE2150219 “Meghalayi officials are
v, MARY LEVE INYAWARTRE | Sr Acelt, | M MISTE 2150220 | Mcghalaya | repatriaied back
20, TTLMIAWL TRY T ~ Sr. Acelt, TMESLIE (12150221 “Moghalnyn____| to the O/o the
1 U PAOKHOTIMGTHANG 11 TAOKIP_ | Sr. Acelt TMESLIE 21 50222 ‘Meghalayn Accountant
55 | SHERLE MITINGT SWER G Accel, | MILSLIZ 2150224 Mcghalayn General (ARE),
23. JIT BAHADUR SUNAR Sr. Aceit., | MLSLE 2150225 Meghalaya Meghalaya,
24, SILMA KH/\PMIFT PEN ¢ Sr. Acctt. | MLSLE 2150226 Meghalaya Shillong.
25, | DALITTMAWIONG Sr Acell, | MUSLE2150227 _Meghalaya
2() FATIMA NONGKY MR __§1'.A(_,__ul_ B M ZTR0028 . I\M\Lhnluyn
BENEDICTA WANLANG S Acet, | MLSTE 2150229 “Meghalaya
_25}__1 COSTARICA SHADAD Sr. Acclt. | MLSLE 2150230 Mecghalaya
207 | FRATIKIE A PARIAT | Sr Acalt | ‘\_41,S|,r5215()232 Mcghalaya
30, W_smw. AGUTE __m Accil, \ M1 2150233 | Moghalayn
a1 T ABRIERNA LYMGROT T Acell, MILSEIE? 172150234 | Meghnlayn
32. TOPASS LONA _ S Acell, | MI T SLE2150235 Mcghnluyn
33, | JACINTA M. SHANGO! S Acell, | MLSLE 2150236 Meghalaya
| 34. PISKHEMLANG PYNGROPL- - Sr. Accit, | MLSLE 2150238 Meghalaya
35. | HELEN SYNNA Sr. Acclt. | MLSLE 2150239 Meghalaya
36. | ROPSIDORA NONGSIEL TAccll. | MLSLIE 2150240 Meghalaya
11 TUVALGNTINA KITARRAJ ___'[\5 ¢li, | MISTE215024] Meghalaya B
ACCOUNTANT PRESEN NTLY ON DEPUTATION TO ASSAM
S| Mame I)Wy D No Office to which Office to which
Ho. permanently placed on
| ET PR allocated _depulation
. BANKITALANG KSANIENG Aconntant | MISLIE 2150270 Meghalayn
2. | MERBALIN LANGBA |Acountant_| MLSLI 2150271 “Moghalayn | Same as above
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e

CLERK/TYPIST PRI, SENTLY ON D

~

Sk Name Dusuﬁ 1D No Officc to which
F‘ol permanently
: . allocated
i | ELALIUS JYRWA T T IS 25038 "Meghalaya __
2. BAKYNMAW DIENGDON | Crr- - MISILE 2150329 Mcgl_yn_iyi\____

PUTATION TO O ASSAM

-59 —

GROUT D' PEON PRESENTLY ON DEPUTATION TO ASSAN

Office to which
placcdon
deputation _*

T Smime ag prepage
I MLl ot o

Sk Name \ Desig. 1D No 1 Office to which ‘ Office to which
No, | permancntly \ placed on
. ‘ allocated deputation
1. RAM KRISTINA SAIL “Peon - MIS1E 2150355 | Meghalaya _
—3 I MGTION PRASAD UALWAL | Poan: MISLIL2150357 7| Moglidags Sine s prepiape
<3| GAUTAM KR.GHOSE “Peon - MLSLE 2150365 Meghalaya
4] SITU RAM DAS Peon - MLSLE 2150370 | Meghalaya
i
GROUP ‘D' WATCIITR PRESENTLY ON HEPUT ATION TO ASSAM
St Name Desip. 1D No Office to which Office to which
No. ' : permanently placed on
) , ' \ _allocated deputation
B MANOJ KUMAR RAY. _Watcher MLSIE 2150383 “Meghalaya |_Same as prepage

i
i

STAFRF CURRENTLY ON DEPUTATION IN R'H SIILLONG/OTHER POSTS

Sl Nmne Desip, I Nt Offiee 10 which Offiee to which
No. permanently placed on
. . _allocated _deputation

L. ARUN DIENGDOH Wellare Asstt. | MLSLIZ 2150091 Meghalaya Meghalaya

2. L. BANKA BIHARI SHARMA Sr. Acclt. | MLSLE 2150091 Mcghalaya RTI '

3. *GAUTAM ROY Stenographer | MLSLE 2150273 + Meghalaya RTI

Gir. i1

4, | ERASTUS DIENGDOM eon L MISIE 2150371 | Meghalaya R -
S.. LINDASAFIRA MARBANIANG (LL_ Ml SLE 2150325 Meghalayi | Selected for 19y
: Sd/

Dy. Accountant General (Admn.)

Memo No.Estt.-1/SOC/Gr.'C* &'12°/2006-07/6430

The Comptroller & Auditor Generai of India,
10, Bahadur Shah Zafar Marg,
Indraprastha Head Post Office,

New Delhi-110002

Date: 21.11.20006

Sdf

By. Acconntant Cieneral (Admn.)

ANscle d
' "—@’— !I .
Advocobe_



Dated: 21.1 1-2006
Memo Nao,Fistt.-1/80C/Gr. C? & D/2006-07/6431-6451

1

Copy for information to:

1. The Director of Audit P&T & SW & TC, Audit Kolkata-700001
%, C e DAL AAd), Ofo the ALG, (/\& 1), Assam, Guwahati-29
3. The Sl A, (Admn.), Ofo the AG. (A&, Assan, Guwahati-29, He s

. rcqucstcd 1o make nccessary arrangement to hand over (he copies of the Estt. -]
()Mm fo the person concerned presently wmkmg in Guwahati office on

dcput’\tmn basis.

4, The Principal and 1x-Officio Dircetor RTT, Shitlong..
5. | The Dy. Accountant General (A&T), Arunachal Pt adesh
6. The Dy. Accountant General (A&TE), Mizoram
7. The Sceretary 1o A.G. (/\J.<'.|"{), Meghalaya, Shillong .
8. ‘The Pay & Accounts O{'ﬁccr,\lJocul
9. Al SE.A.O/A.QIAAO/ISO/Supr.
. - AAQ, Confidential Cell
AR Al Coneerned officials
12, Supr../stablishment-
1. 5.0 Book
14. Pay bill Group |
15, Gradation List Group
16. Service Book Group
17. Mhidget Gmup
13, ~ Posting Gronp
19. Sccy. ACAA Co. Op. M.B. Ffund Lid, Shillong
20. Estate Cell Olo the Pr. A.G. (Audit), Mcglhnl:lyn cte., Shillong '
21. Notice Board
s
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K lQQ 06.”00 9 osuxt Hon’ble Syi K.V, Sachidanandan
' Vice-Clialruinn,
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The applicant is an Association wiich

st jormed in the yeax, 1995 for redressal !
gkazmues of Lhu uupm)t,w of e Aur'n
Dénmtmum Guwauau (1 the yeay 1997, the

office of the Principal Accountant. Gemeret

N .
. e
TR Bt Y SRGTR T v

P,
R

.
——

U Apdit). Meghalu,'a was biurcsted and the
oﬂim. of "the. Principal Accountant General

A

1dit), Agsam was suparatcd from the wain

i

ig oﬂlice. The wanbas of the /"\L;dit Asspciation

A op{cd for' posting at Axsam. In the yewr 2000

{I ‘.a _\gucwg was ndtiated to 'ac,pluuu, the comuson

1 bx&up Q' and D7 cadres in the Audit I EITHEDGE

} the Drincipal Actountant General [Audit,
i Askam and oflice of the Prmcipal Accountant

Gefreral - (Aucht) Meghalays, Arunached

[

praddesh and Mizoram, Shillong, vide order

v e+
PR e an el

dated 23.03.2006 created separate offices for
Arynachal Pradesh and Mizoreauu.

Representation was wuumntux ‘)) u ¢
k% ! Contd-

Atete d

B2

=

b\



B e ST

__éq_‘ ‘ . | | W

Conta./ R ,\.
-~ ' 22.00.2000  appicant Association. It is submitted on N
behalf of tiwe applicants’ Association that the : \\ M
E ' o applicants’ have no dispute with-{egm*d‘ to ‘
| ) the cadro  sepwration. 110wuv¢£~, their '

srivvince is that in spite of the option opted

for Awsain, they have bean deployed 1o
| viarious  plices on deputation. Connsa for

the Applicant Assoustion ulso breught to

i my uotice o the aduwusirative report,
;, o wherein it is mentioned that allocation' of
el T .
T A i senior auditors sanctionoed strength is 314
froagL e
"‘H"'/"é'gﬁ, Jivt and PIP iy 257 and allocauon of seryor
2 ¥, faet
H * A’
oo ﬁ ’ i authms sanctioned strength is 75 und PIP
J .!'l ' i)
{j in | . . sl 1 H .
Pyl , i They subnaitted iar it i elonr that .
- !
i . -deputation  adepted v suundied wod o
i ' !
o wrk, ) w o violution of Use jaw Jadd duwyy, ‘
Vg "(‘; P ' : ‘
N ')"..7' Fl 1:‘" ) :f"‘ ) o
r‘ti» g ;‘5 S leard Mr DK, Day, loarod. ot H\u for
. Ciinged v.'t
WAL vota
A iy F
R E '
el thie applicant association aid Mr G B fu‘ih)'u
. '] learned Sy, ¢ GL9.0. for the respondaits.
. .
. "y Counsel for the ruspomlmts submitted
' that ﬁb,,uuvuxJ)u SON% Are not partics in this
procu::«i.iug[.;u&u Union and 2nd applicant
Ll 110 Cenerad evyer . ~ ol
ang e Geners Secs ‘.u'.x.v M the
Associntion Ly fled tns applivation, b is like
S a Puliic Cuiarest Litigadon, Me also (uoted!
]
’ v -
Rule 4(v)(b) of the CAT Act, zmd argued that,
, mibyimum ‘one aggrieved’ person rhust be & '
. I
‘ , ' party. Therefore, this applicadon does pot!
. ' stannd in dvs Jegs,
’ ) Conuid/ -
L | ! i
' ~ V. ‘ ‘_/‘ | |
. l /
L -
LI O SR "
vas * | ?
AR
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o sz ~65 W
" Centd/ - ' '
/w“- 22.00.2000 ohave given tue cunsidecraslaot Ly e
o arguments advanced by the learncd counsel
T . - T
S for tae partes, Counsca for the respondents ‘
ERE b '
' wlso subuuinted thar ho would like to taku
) instetions. Lot is be dune,
. ‘ b !
\ . . Post on 25.07.2006. l
e ! ’ §
" P oy Cunsidering the faclts Ulal Association
) ,{"..!5.. by ' had represented the grievisice of ity wabery |
o N . with the respondents and tiat it is recognized ’
' ‘,f’ \(\\SUaUVe " by the respondents, thelr grievance Las been
"l ———m— . . . .
/N . sonwidered by ihe respeondems and actod
Sy - .
¢ . " . . .
{ i upon v representations. Tiie contention of !
e ¢ . . P . :
. ‘\3 . the respondents that Associstion cAamot be a '
- . ! A
. N, - s / pacty i such procecding, . cannct o be .
N GUwNLS . Co ’
A o . aceeptad . Howoever, having regard 1o the fact
AEERE AL SR that appbeants are ntarusted witly io alfoirs
." of tlie munthars of the Assovration, T ans of the
"{"',:,’.". e ‘- view that it cannot be straight awny rejectod
.k [l M . .
§ . . .
o thar grouad. adosse. Howewer, e |

applicants are at Lbeny 1d Lmprove its

.
"

pleadings if they so desire. :

.

. . . . ('
In the anterest of jusuce,” by way of
mteria wensurey, Udierect s sespaanaity Lo
waintan - status quo ull the ajew cate of

hewing.
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o, wden setitlon

guntenpt Petition Ho,

. iieview application No.

/.

3.0AS Vs Union _of India & ors

Aprilocent(S) D. t\O’i\!?X);\L
. ° - .

Advacate for the Applicart

adv ioate for tho Rusporndaat (3]

“'X& :S \—. L)PU\,U’-\
M S \\xr“rmw_u

et o ot e ST A AR} i ) e S—s s Al

C,Gl\(a" — ‘ )

+

+ ———
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I
e e s e o e e A . -
o oLu.,,of Lo Reglstyy ‘{ Cato (car o6 tha Trlwunal
—-.-—--— e A——— ¥ Ao | Al g0 % } i
{ " . . . v
U 6.2.07 7 There are 24 apphicants. The applicants are

Lt prewently working at in the office of the

),

{\ccmmmnt General (A &
Mizorcan and Shillong in

leghalaya,

M unachal Pradeni,

\

(mmp ¢ caregor_,l The applicants have a-

pommon cause as repards theiv service and
) for pm'misaion fo file 4w conmmon

pray
)

application under Rule 4(G)(A) of the CAT Rules,
G087/ he gricvence of the applicants is that
Wit conght (o be separated in AG (A&) und by
finality of option  the

respondents have

Separated only Assan. By order dated 21.11.006

lint of oflicials for alleestion and deputation
have been issued and saving the officials
fransierved to Assam;  ldentical matfers i

O.A Nos125 of 06, 143 of 06, 110 of 06,dated
‘.
01700, and 165 of 06 dated 22.6.00. have

Davn passed by this Tribunal claborately and

-w'hnn observations lmw buaen and

.m\,xuu oraer 11.—1% bt,en gl anied, "

made

Contdi -

v dated 24.9.2004 calling oplions with clause of
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heard

counsat  {or  tne

! h'uw: Pr.J.L.Sarkay Jearned
M:-j. . Dax

Fearnoed AadLC.GS.C Tor . the uw]nmdnm.,.

apphicaste g
Witen 1 xun!.l,(:x' caie up dor hearing t.he
coirise! for rhg :ml.mudz':nts would like to take
ins{n_uf.:_ion'.s within 15 days.
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There aro 24 applicants, The applicents- are
oAt lt«j::sm.luy working af in-the office 'of. the
’\cmuntam Geneval (A *& E),
Av ud:u,hm Pradesh, Mizor am\and ‘Slnllong in
Gu)z}p Cc

corupoen cause as regards their service and

Megha] aya,

vategory, The apphcsmt& have a

comnon
trocaqure.

application tndor Rule A(B)(A). of the CAY Rutes,
1087, The grievance of the applicants is that the

-gr.d & B satagoery .
Z was sought to he wpm'ated in AG (A&T‘)by\ ordaz‘

pray for  permission to file a

dated 24.9.2004 call)lmg upttonq w*xth claunse of
ut

hnami y of rospondents have

option z tl.m.
separated only Assam.-By order dated 21.11.06
list. of ofticials tor allocation and députat'ion
hove ' beon issued  and savmg the olhcmls
transforred. to vamn. Identical matters in

J.L) ot 06, 143 of 06, 115 of 06,dated:
21.7.0€, and 155 of 06 dmted 22.6.06. hava
buon ])u:mm.l by this I'vibunal ulul.mrmul.;' and

sorfam observations have been made and

inferim wrder has been granted.
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1 | IN THE CENTRAL ADWNY@]%A’FWET’FRIB
' Grwahatl Bench

. GUWAHA’
| IN THE MATTER OF O.A. No. 155/2007
o ~ SHRISKDEY & OTHERS
* VERSUS
UNION OF INDIA AND OTHERS

"\

Wiitten statement submrtted by Respondent Nos 1 to 6.

‘ Trie Respondents humbly submit their written statement as follows

| 1. That with regard to the statements made in paragraphs 1 to 42 of the instant
application the answering Respondents have no comments.

f

2. That with regard to the statements made in paragraph 4.3 of the instant

country’s independence in 1947, the office of the Accountant General of
undivided Assam, ( ofﬁce then known as office of the Comptroller, Assam)
operated from Shillong. Consequent on the d1V151on of undivided Assam and
formation of various North East States over the years the Comptroller & Auditor
General keeping in view the requirements of work, public interest and th
interests of the States concerned established Accountants General offices a

Kohima (Nagaland ), Imphal (Manipur) Agartala (Tripura) and Guwahati

from the Accountant General’s office at Shillong. Over time -the Accountants
‘ General ofﬁces in Nagaland, Manipur and Tripura recrulted their own Group ‘C’
! and ‘D’ and these cadres became exclusive to these ofﬁces However, the Group
b ¢’ and ‘D’ cadres in the offices of the Accountant Gene1a1 (Meghalaya,
" Arunachal Pradesh and Mlzoram) at Shillong and Accountant General (Assam) at
g Guwahati continued to share common cadres of Group ‘C’ and ‘D’ staff.

As opposed to the above developments however the Accountants General offices
| in the North East continued to have a common Group ‘B’ cadre, i.e., a Group ‘B’
i ofﬁcer could be posted to any of the Accountants General offices in the North
East Region. _ | _ “
In 1984, the Indian Audit and AccountsLDepartment bifurcated into two functional

‘B’, ‘C’ and ‘D’ staff of the Department allotted perrnanently to either of the two
wings depending on the choice exercised by them Consequent on this
development, the offices of the Accountant General (Accounts & Entitlement)
Meghalaya, Arunachal Pradesh and Mfzoram and Accountant General (Accounts

/

o

29.8.0F -

| Application the answering Respondents beg to state that at the time of the.

(Assam). All these offices were initially manned by Group ‘B’, ‘C’ and ‘D’ staff "

_ wings, viz., the Audlt Wing and the Accounts & Entitlement Wing with Group~

[ Lt
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& Entitlement) Assam both functioning from Shillong came into being. The two
offices shared a common Group ‘C’ and ‘D’ cadres with the former exercising the
responsibility of cadre controlling authority for these two cadres. The office of

AG(A&E) Assam subsequently shifted to Guwahati in the late 1980s. Even after

the shifting, the two offices continued to share common Group “C’ and ‘D’ cadres

with the office of the AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at
Shillong also continuing to exercise cadre controlling responsibility. The office of

the AQ(A&E) Assam on the other hand exercised the function of cadre

controlling authority for the common North East cadre of Accounts & Entitlement

Group ‘B’ officials.

"It may be pointed out here that appointment letters issued by the ‘mother’ office at

Shillong (from whom officers and staff were drawn to man the Accountant
General offices established in the newly created States of the North East) carried a
clause to the effect that the person being offered éppointment was liable to be
posted in any of the existing offices or any new office opened by the Department
in the North East. Up to the present day also, all app’ointment Jetters to Group ‘C’
and ‘D’ posts issued by the office of the AG (A&E) Meghalaya, Arunachal
Pradesh and Mizoram at Shillong carry the clause that the person is liable to be
transferred to the office of the AG, Arunachal Pradesh or AG; Mizoram in the
event that the Department establishes offices in these States. Copies of these
appointment letters are submitted as Anriexures ‘A’, ‘B’ and ‘C’.

Necessitated by the requirements of the States of Arunachal Pradesh and

Mizoram, the Comptroller & Auditor General notified the setting up of the offices
] of the AG, Arunachal Pradesh and AG, Mizoram with headquarters in the

respective State capitals with effect from 1/4/2006. The office of the AG (A&E)
Meghalaya, Arunachal Pradesh and Mizoram at Shillong was simultaneously
redesignated as the office of the AG (A&E) Meghalaya, Shillong. Copies of the
said Notiﬁcationé No. 64fAudi_t/M&C/208-1997/Notiﬁcation/01 and No. 66-
Audit/M&C/20_8-1997/Notiﬁcation/02 both dated 14/3/\2006 are submitted as

Annexures ‘D’ and ‘E’.

That with regard to the statement made in paragraph 4.4, the Respondents deny
that the Comptroller & Auditor General does not have a uniform and consistent
policy for separation of cadres of his Department as and when this separatioﬁ is
required in public interest. The Comptrollér & Auditor General’s policy in this
regard is to take into account the requirements of the Department in fulfilling its

statutory and constitutional obligations under the Comptroller & Auditor General

A
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(Duties, Powers and Conditions of Service) Act, 1971 and the hardship that may’
be caused to his employees in this regard.

It is respectfully submitted that in the last 2-3 years, apart from setting up new

offices in Arunachal Pradesh and Mizoram, the Comptroller & Auditor General

has also set up new Accountants General offices in the States of Jharkhand,

Uttaranchal and Chattisgarh which are now functioning from Ranchi, Dehradun

and Raipur respectlvely This has been done through a reorganisaton of the offices
of the Accountants General Bihar (Patna), Uttar Pradesh (Lucknow) and Madhya
Pradesh (Bhopal). In these cases as now i1 the case of the office of the AG (A&E)
Meghalaya Arunachal Pradesh and Mizoram, the Comptroller & Auditor General
had the option of declaring the staff in these ofﬁces surplus and surrendering them
to the Surplus Cell of the Department of Personnel and Training for redeployment
as per the policy of the Government of India. Con51der1ng the degree of hardship

involved in such an act1on the Comptroller & Auditor General has, in all cases

. where new offices have been set/existing offices reorgamzed decided upon a

policy that would keep the hardship to the minimum level by adopting the option
of temporarily transferring employees who cannot be accommodated in the office
of their choice from the surplus offices to the newly created offices on the
principle of seniority viz., ‘Last-Come-First-Go’. The policy inter alia envisages
that all the employees who exerc1sed option for permanent posting to a particular

office would eventually be posted back to the office of his/her choice. For the

period where the employee is posted to another office, not being his/her office of

choice, the employee is compensated by payment of an allowance as if the
employee is sent on deputatlon |

Thus, the Comptroller & Auditor General has followed a con51stent and uniform

policy in this regard which has been determined by the need to minimize

inconvenience to employees, ensure {ransparency and impartiality in the

separation process balanced with the Comptroller & Auditor General’s
responsibility to discharge his s_tatﬁtory and constitutional obligations in an
efficient and effective manner. -

That with regard to the statement made in paragraphs 4.5 and 4 6 the answering
Respondent have.no comments to offer.

That with regard to the statement made in paragraph 4.7, the answering

1 Respondents admit that the office of the AG (A&E) Meghalaya, Arunachal

Pradesh and Mizoram vide ~Circular No. AGM/CADESP/9-2004/ 1 dated
24/9/2004 asked officials of the'common cadre of Groﬁp ‘C’ and ‘D’ staff in the
office of the AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at ‘Shillong

and office of the AG (A&E) Assam at Guwahati to exercise their optlon in the
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prescribed Option Form, for permanent allocation to the AG ofﬁces for the States
of Assam, Meghalaya, Arunachal Pradesh, and Mizoram. Since it was ant1c1pated
that enough officials might not be available in all cadres who may opt for a
particular office, the said Circular also required the Group ‘C’ and ‘D’ officials to
indicate their choice of office for going on deputation and. in which event, these
officials would be entitled to deputation allowance. A copy of Circular No.
AGM/CADESP/9-2004/1 dated 24/9/2004 is submitted as Annexure ‘F.

The statement that the aforesaid Circular Was issued in a hurry as it was intended
to favour some officials is a figment of the applicants imagination. It is not
possible to manipulate the cadre separation exercise as the cadre separation of
Group ‘C’ and ‘D’ is based on the principle of seniority with optees of surplus
offices being required to man the deficit ofﬁces on the basis of ‘Last-Come-First-
Go’.

" The answering Respondents also beg to state that the Department has taken a
conscious decision not to go in for any fresh recruitment in tune with economy
instructions issued by the Govemment of India and as a result, practically all

" offices of the Indian Audit & Accounts Department are currently functioning with
staff strength in various cadres well below the _“sanctioned st_rength”.'Accordingly
the concept of “sancfioned strength” has therefore lost all relevance and. presently -
the Department i’s adopting “persons-in-position” as the basis of manpower
management. |
That with regard to the statement made in paragraph 4.8, the answering
Respondents humbly submit that sincé the concept of “sanctloned strength” has
lost its relevance, it. is- therefore also of no particular significance in the cadre
separation of Group ‘C’ and ‘D’. »

The Respondents also submit that the separation of the Group ‘B’ cadre controlled
by the office of the AG (A&E) Assam at Guwahaﬁ and which is common for the
seven AG offices in the North East is in no way linked to the separation of the
Group ‘C’ and ‘D’ cadres by the office of the AG (A&E) Meghalaya, Arunachal
Pradesh and Mizoram at Shillong for these three States. | |
The Respondents deny that there has been any departure from the initial scheme
for separation as circulated by Circular dated 24/9/2004. so as to accommodate
certain persons in the AG(A&E) Assam, Guwahati office. The cadre separation of
Group ‘C’ and ‘D’ is based von the principle of seniority with optees of surplus
offices being required to man the deficit offices on the basis of ‘Last-Come-First-
Go. _ | |
The separation of the Group ‘C’ and ‘D’ cadres between the offices of the
'AG(A&E) Meghalaya, Arunachal Pradesh and Miznram at Shillong and
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AG(A&E) Assam at Guwahati was effected on 1/12/2005 , i.e., around 15 months

after the issue of the Circular dated 24/9/2004. This demolishes the contention of
the applicants that the cadre separation between Shillong and Guwahati offices
was pushed through with undue haste. |

The Respondents beg to submit the factual sequence of events leading up to the

issue of the Estt.I Order No. 53 dated 9/6/2006 for the Hon’ble Tribunal’s

appreciation. In .response to this office Circular No. AGM/CADESP/9-2004/1

dated 24/9/2004, Group ‘C’ and ‘D’ staff of the AG(A&E) Meghalaya, Arunachal
Pradesh and Mizoram at Shillong and AG(A&E) Assam at Guwahati submitted

options for permanent allocation/ deputation as below:

Table-1
No. of options for permanent allocation first choice) to the office of the
AG (A&E) | AG (A&E) AG (A&E) AG (A&E)
Assam Meghalaya Arunachal Pradesh Mizoram
Group ‘C’ 539 - 342 Nil Nil
Group ‘D’ 55 - 56 Nil Nil
Table-2
No. of options for deputation (first choice) to the office of the
AG (A&E) | AG (A&E) Meghalaya AG(A&E) AG (A&E)
Assam Arunachal Pradesh | Mizoram
Group ‘C 67 225 02 Nil
Group ‘D’ 07 24 ' Nil 01

Since no Group ‘C’ and ‘D’ staff had opted for Arunachal Pradesh or Mizoram
offices, the Comptroller & Auditor General vide letter No. 262-NGE(App)/17-
2004 dated 13/4/2005 (Annexure ‘G’) directed that persons-in-position in each
cadre as on 1/4/2005 in the office of the AG (A&E) Meghalaya, Arunachal
Pradesh and Mizoram, Shillong and office of the AG (A&E) Assam, Guwahati
be taken as the strength for the purposes 'of the Group ‘C’ an ‘D’ separation
exercise between the two offices. The persons in position in each cadre as on

1/4/2005 in Shillong and Guwahati offices was as below:

Table-3
AG (A&E) Assam | AG (A&E) Meghalaya,
Arunachal & Mizoram
Group ‘C’ 588 . 300
Group ‘D’ 64 50

Persons-in-Position

Thus with ‘reference to the options received from the staff for permanent
allocation to either Guwahati or Shillong (refer Table 1), 539 Group ‘C’ staff had
opted for Guwahati against the persons- in-position strength of 588 (refer Table -
3). 342 Group ‘C’ officials had permanently optéd for Shillong office whereas the
persons-in;position strength  was 300. Thus, Shillong office had a surplus of 42
optees who as per the cadre separation scheme who had to be sent to Guwahati

office (the deficit office) on deputation basis.
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In respect of Group ‘D’ staff, 55 persons had opted for permanent allocatron to
Guwahati office against the person-ln -position strength of 64 whereas 56 had
opted for Shrllong against the requlred person-in- posmon strength of 50. Thus, 6
Group ‘D’ staff were requrred to be sent to Guwahati office on deputation basis.
Orders for the cadre separat1on/deputatron as above could not be: passed
immediately as there ~were some other related unresolved matters like
etlrements/vacancres which had occurred in both offices after 1.4. 2005, etc. Only

after these issues were clarified between the Comptroller and Audltor

General’s/Shillong/Guwahati offices did the office of the AG(A&E) Meghalaya,

Arunachal Pradesh and Mizoram, Shillong in its capacity as cadre controlling

. authority for Group ‘¢’ and ‘D’ cadres for both Shillong and Guwahati offices
take the decision to separate the cadres from 1/12/2005. This was done through -

the issue of Establishment Order No. 261 dated 25/ 11/2005 (Annexure ‘H’) and

- No. 262 dated 25/1 1/2005 (Annexure— ‘I’) placing the junior-most Group ‘C’ and

‘D’ staff on deputatron to Guwahati office/ simultaneously repatriating Group ‘C’
and ‘D’ staff (who had opted for Shillong office but currently working in

Guwahati office and who were senior to the persons being assigned to Guwahati

" office) from Guwahati to Shlllong office. This was subsequently followed by the
. issue of Establishment Order No. 53 dated 9/6/2006 (Annexure-‘J’) showing the

complete list of Group ‘C’ and ‘D’ officials, in order of seniority, who stood

permanently allocated to the office of the AG (A&E) Meghalaya, Arunachal

Pradesh and Mizoram at Shillong and AG(A&E) Assam at Guwahati. Th1s Order -

also included the names of Group ‘¢’ and ‘D’ who had permanently opted for
Shillong office but who were placed on deputation with Guwahat1 office vide the
Establishment Orders dated 25/11/2005 mentioned earlier.

As such the Respondents thus humbly submit that the cadre separation exercise
between Shillong and Guwahati offices was done in a very fair, impartial and
transparent manner. The applicants claim that there was a departure from the laid
down scheme so as to accommodate mterested persons in Guwahati office is
without foundation for the simple reason that as pointed out earlier, Guwahati
office was a deficit office and hence all Group ‘C’ and ‘D’ staff who had

permanently opted for that office would have inevitably been accommodated in

that office anyway. Far from actrng in a hasty manner as alleged by the

applicants, the Respondents took considered steps at every stage of the cadre
- separation between Guwahati and Shillong offices bemg keenly mindful thls was

a-sensitive issue.
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With reference to the statement made i in paragraph 4.9, the Respondents deny that
any anomahes had cropped up in the matter of separation, option and allocation to
Guwahati office as done under Establishment Order No. 53 dated Y/6/2006. As
humbly submitted earlier, the basis for separatlon/permanent allocation of the

Group ‘C’ and ‘D’ cadres between Shillong and Guwahati offices was strictly

{ based on the principle of serriority It should. be pointed out that the seniority of
each member of Group ‘C’ or ‘D’ staff is determined by his/her relative position -

“ vis- a-vrs his/her colleagues in the same cadre in a document called the Gradation

List which is brought out by the office every year and mrculated to all sstaff
members This being the position, there is absolutely no scope for any anomahes

to crop up in the matter of separation and allocation to Shillong/Guwahati ofﬁces

The Respondents further beg to sul:amit that the Comptroller & Auditor General :
~ vide Notifications No. 66- Audit/M&C/208- ~1997/Notification/01 dated 14/3/2006

and No. 66-Audit/M&C/208- 1997/Notification/02 dated 14/3/2006 created,

effective 1/4/2006, new offices of the AG, Mizoram and AG, Arunachal Pradesh
wrth headquarters at Aizawl and Itanagar respectrvely Simultaneously the office
of the AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong was
reorgamzed and redesignated as the office of the AG (A&E) Meghalaya Shrllong

The said notifications were followed by the Comptroller & Auditor General’s
Memo ‘No 1686 BRS/72-2005 dated 25/4/2006 (Annexure— K’) ‘communicating

the redistributed sanctioned strength and persons- i in-position for the three offices

* with directions that staff be posted in each office at the earliest. These 1nstruct1ons

could not be immediately 1mplemented as there were discrepancies in the figures
quoted in the Comptroller & Auditor General’s Memo of 25/4/2006 and those as
per the office records of the AG(A&E) Meghalaya Arunachal Pradesh and

* Mizoram. After protracted correspondence this issue was sorted out and thereafter

Circular No. 3307 dated 12/7/2006 . (Annexure-‘L) asking Group ‘C’ and ‘D
staff of the office of the AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram
at Shillong to submit their option for permanent allocatron/ choice of deputatron
to the Meghalaya, Arunachal Pradesh and Mizoram offices was issued. ’

The applicants grievance is that the Circular dated 12/7/2006 did not include the
staff of Accountant General (A&E) Assam. The Respondents would like to point
out that the separation of the Group ‘¢’ and ‘D’ staff between Shillong and
" Guwahati offices on the basis of the options received from the staff in response to
Circular No. AGM/CADESP/9 22004/1 dated 24/9/2004 had already been effected
from™ 1/12/2005 through the 1ssue ‘of Establishment Order No. 261 dated
25/11/2005, No. 262 dated 25/11/2005 and No. 53 dated 9/6/2006. Since the

P
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offices which
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4 Group ‘C’ and ‘D’ staff of AG(A&E) Ass.am were no longer after.l‘/12/2005

under the-cadre control of the Shlllong office, they cannot be covered under the

Clrcular dated 12/7/2006.

As regards the statement of the apphcants that the original circular of 24/9/2004
1" envisaged separation of four States, the Respondents submit that this could not
W~ 3 N -

i have been done as the staff strength of the Arunachal Pradesh and Mizoram

i Respondents- further submit that ‘even if this position was - known and the
separation had taken place simultaneously for all four offices, the final result
] wo‘uld have still been the ”same.‘As can be seen from Table-1 of this submission,
_}E Aseam office is a deficit office as'539 and 55 Group ‘C’ ahd ‘D’ staff had opted
| for that office against a requ1rement of 588 and 64 Group ‘C and ‘D’ (Table- 3. )

N staff in that office. Thus slmply going by the numbers, all employees who had

iwith the employees who have permanently opted for the office of the AG (A&E)
Meghalaya. The Corhptroller & Auditor General’s Memo No. 1686 BRS/72-2005
I.}dated 25/4/2006 communicating the manpower strength of the reorganized
é\/[eghalaya_ office and vthe two new offices of Mizoram and Arunachal Pradesh

directed that Group ‘C* and ‘D’ posts in each ofﬁce of these three offices should

‘be manned to the extent of: persons- in- posmon as below:
i

I

! : - ' Table-4

t‘ AG(A&E) AG(A&E) Mizoram | AG(A&E) Arunachal Pradesh
gy Meghalaya . '

1 Group 'C*_~ 173 .60 78

‘ .Group ‘D’ 28 | 11 9

d , :

hus, against a requirement of 173 and 28 Group ‘C’ and ‘D’ staff (Table-4

above) for Meghalaya office, there-were as many as 342 and 56 Group ‘C’ and -
‘]D’ staff who had permanently opted for the office. On the other hand there were
no permanent optees either for Arunachal Pradesh or Mizoram offices. The

situation would therefore, have still been that all optees for Assam office would .

\‘4

ave got their choice; the optees from the surplus Meghalaya office only-would

ive in any case been sent on deputation to Assam, Arunachal and Mizoram

are deficit offices. Since the principle of seniority is the

comerstone of the cadre’ separation, the junior-most in the Group ‘C (some of

whom are applicants of this OA) and ‘D’ cadres who had permanently opted for

\“

Meghalaya office would ~again have in any case been sent to the other three
offices

I

offices as also the reorganized Meghaiaya office was not then known. The

opted for Assam would have been accommodated in that office. The problem lies '

3y



- | / ' «ﬂ"f

Table-2 of this submission gives the number of staff who had indicated their

choice of ofﬁce. for deputation' Deputations to Meghalaya office is ruled out

given that itis a surplus office. Not all the persons who had indicated their choice
for deputatlon as Assam office could have been accommodated in that ofﬁce The

persons who cannot be accommodated (1nev1tably, all who had permanently opted

for Meghalaya office), would unav01dably have to be sent on deputation to
Arunachal Pradesh or Mizoram office. These persons would also have in any case -

- been the juniormost in the Group ‘C’ cadre which would have included the

applicants of this OA.

The Respondents reiterate that the notion of “sanctioned strength” is now

“irrelevant and for the pu'rposes»of manpower planning/allocatioh, the principle of

" persons-in- posmon is now in vogue in the Department.

Further, the applicants confentlon that the increase or decrease-in persons-in-
position after the submission of the options has not been circulated to make
room/scope for favourtism is totally denied. Para 4 of the Office Circular No.
3307 dated 13/7/2006 makes it clear that surplus optees posted on deputation to.
surplus offices “shall be permanently posted to the office of their choice on the
basis of their seniority on availability of subsequent vacancies against" the
person- in-position in that office”. Information about vacancies in an office is not

classified information and any mterested person can obtain this information.

That with regard to the statement made in paragraph 4.10 the 'Respondents submit
that the scheme for separation as circulated vide Office Circular No. 3307 dated
13/7/2006 i's‘detailed and covers all points/issues on the subject so as to obviate

any confusion which the Group ‘C’ and ‘D’ staff may have on the subject.

.. That with regard to the statement made in paragraph 4.11 the Respondents submit

that the term “sanctioned strength” has no relevance in the present context in view
of the fact that the Department has taken a conscious decision not to go in for

fresh recruitment. Instead the concept of “person-in-positio‘n” has been adopted

and it is on this basis that the Comptroller & Aud'itor General has decided on the’

separation of the .Meghalaya, Arunachal Pradesh and Mizoram offices. Hence this
term has been used in the Office Circular No. 3307 dated 12/7/2006. |

The Respondents submit that the idea of short term rotation of staff between the

. three offices is acceptable, but on the condition that all the Group ‘C’ staff are
amenable to this idea. This was also conveyed in writing to the Accounts
(Category III) Association " in ‘writing vide ]efter No. Estt-I/Rept/Inter AG:
Trans/2006-07/5178 dated 2.11.2006 (Annexure ‘M’). The fact is tl‘rat' the»
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ccommodated in the office of

i.e., Meghalaya (Shlllong) and therefore, have chosen to remain
se Group ‘C’ staff who cannot

their choice,

silent on this issue. The discontent is amongst tho

be immediately accommodated and therefore have to be sent on deputation to

elther Mizoram or Arunachal Pradesh offices, some of whom being aggrieved by -

this 51tuat10n have filed this application before the Hon’ ble Tribunal.
The issue of Circular No. 3318 dated 14/7/2006 which was in continuation of

Circular No. 3307 dated 12/7/2006 was necessitated to clarify the breakup of the

various posts in the Group ‘D’ cadre in the three offices which was earlier

inadvertentl}; overlooked.

That with regard to the statement made in paragraph 4.12 the Responden'ts have

no comments to offer this being a statement of fact.

That with regard to the statement made in paragraph 4.13 the Respondents again
assert that the idea of “sanctioned strength” and permanent allocation/deputation
of Group ‘C’ and ‘D’ staff to the three offices have been made on the basis of
“persons -in-position”. The policy for the allocation/deputation has been clearly
spelt out in details in as many as 11 paragraphs of the Office Circular No. 3307
dated 12/7/2006 so as not to leave any scope for ambiguity or misunderstanding.

As submitted earlier, the appointment letters of all Group ‘C’ and ‘D’ staff clearly

stipulate that the appointed officials are liable to be transferred to any office of the -

Department which the Comptroller & Auditor General may in future set up in the
North East Region. As such,‘ the Comptroller & Auditor General could have

straightaway posted officials to the newly created Arunachal Pradesh and

Mizoram offices. The fact is that he consciously chose to balance the obligation of

his responsibilities to these States with a humane approach by considering the
1nconven1ence that may be caused to the staff and therefore allowing them to
exercise their choice of permanent allocation/deputation to a particular office of
their choice and-to compensate an employee for the period the employee is posted
to another office, not being his/her office of choice. T

The “deputations” arising in this situation is not a “deputation” in the normal
sense of the term. Since all employees on creation/reorganization of the offices
cannot be immediately straightaway accommodated in the office of his/her
choiee, the staff from the surplus offices will have to man -positions in :the deficit
offices they are being ‘deputed’ to as dictated-by the work. Therefore, these not

being strictly ‘deputations’ as normally understood, the question of “consent” for

deputation as argued by the applicants does not hold water.
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With regard to the statement of the applicants that the fate of the options exercised

under Circular dated 24/9/2004 has not been disclosed, the Respondents submit

that the position of these options 1s as indicated in Tables 1 and 2 of this

submission. The disclosure of these options is immaterial with regard to the final

ready humbly submitted earlier. The fact of the matter is that even if
for Assam,:

result as al
the Respondents had separated the Group ‘C’ and ‘D’ cadres

a, Mizoram and Arunachal based on the options received under Circular

Meghalay
dated 24/9/2004, the employees who have been presently permanently
accommodated in Assam and Meghalaya offices would still have been

accommodated in these two offices; the remaining persons who have permanently

opted for Meghalaya office (the only surplus amongst the four) would st1ll h
‘deficit’ Assam, Mizoram and Arunachal offices. This
p ‘¢’

ave

to be deputed to the

assignments again in any case would have fallen on the juniormost Grou

staff as the cadre separation and allocation of choice of permanent/deputation

offices is based on an immutable constant viz., the seniority of the person in the

cadre.

The Respondents further submit that dehnkmg of the Assam office from the cadre

separation exercise for Meghalaya, Arunachal Pradesh and Mizoram offices is in
The cadre separation for-

ed on the

fact to the advantage of the concerned employees.

Meghalaya, Arunachal Pradesh and Mizoram offices was carried bas
‘C’ and ‘D’ staff of the office of the AG(A&E)

op‘uons submitted by the Group
o Office

Meghalaya, Arunachal Pradesh and Mlzoram Shillong in response t
Circular No. 3307 dated 12/7/2006. The separation of the cadres for these three
offices could still have been done on the basis of the options received under

Office Circular dated 24/9/2006. That this was not resorted to was 2 measured

decision intended to benefit the staff. In the options exercised under Circular -
- dated 24/9/2004 practically cent per cent staff had opted for deputation only for
Assam or Meghalaya offices (see Table- 2). Deputation to the first would have
been possible for a very small number while deputation to the second is an
impossibility. Thus for the many who would have to be assigned to Arunachal
Pradesh and Mizoram offices, the options called for under Circular No. 3307
dated 12/7/2006 offers them a further opportunity of making informed choices for
permanent/deputation office after weighing the pros and cons of their individual

circumstances in terms of professional and personal requirements.

That with regard to the statement ‘made in paragraphs 4.14 and 4.15 the

Respéndents have no comments to offer this being a statement of fact.
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That with regard to the statement made in paragraphs 4.16 and 4.17 the '
Respondents maintain that not simultancously separating the cadres for the four

States has not altered the final result in any way than if thls had been done
simultaneously. The outcome for lhe employees including the applicants would
have still been- the same. Rather, the opt1ons exercised under Circular No. 3307
dated 12/7/2006 by those junior employees who in any case would have to be

deputed to the deficit offices have gtven these employees a measure of further

| flexibility in their choices. The principle of seniority being the bedrock of the

' cadre separation, there is simply no scope for favoritism or arbitrariness in this

matter as alleged by the .app]icants.

That with regard to the statement made in paragraphs 4.18 the Respondents have

00 comments.

That with regard to the statelnents made in parographs 5.1 and 5.2 the
Respondents submit that separating the cadres between Guwahati and -Shillong
based on the options called for under Circular dated 24/9/2004 and thereafter

| \eparating the cadres in Shillong between the Meghalaya, Arunachal Pradesh and
| - Mizoram based on the options called under Circular dated 12/7/2006 has not led

to a dlfferent result than what would have been obtained if the cadre separatlon :

for all four States had been affected based on the optlons called for under Circular
dated 24/9/2004 and in -fact, the optiohs called under Circular dated 12/7/2006
was in interest of the staff. The Respondents are even at this stage willing to carry
out the cadre separation for Assam, Meghalaya, Arunachal Pradesh and Mizoram
-offices based on the options called for under Circular dated 24/9/2004 if this is the
angst of the applicants.

Thai with regard to the statements made in pa_ragraphsS.i%, 5.4, 5.5, 5.6, 57and 5.8 the
| Respoﬂdents»submit that it is well setiled in law that the formulation of a policy is a
function of the Government and E;annot be interfered with by the Tribunal unless there
is arbitrariness. It is within the competence of the executive to change a policy, re-
| change it, adjust it and readjust it according to the compulsions and requirements of the
circumstances. Consequent upon the decision to separate the Group ‘C’ and ‘D’ cadres -

between the Shillong and Guwahati offices and the newly created offices at Arunachal

Pradesh and Mizoram, the persons-in-position have been allocated/deputed to the four .

offices with respect to their seniority and option with all impartiaity and faimess. As
such there is no merit in the application and hence the application is liable to be

- dismissed. The Respondents also beg to submit that the facts and circumstances of the

"
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Verification -
1. A x . MNe, . -son Cof ., Shri

i
lf the Accountant General (A&E), Meghalaya etc Shlllong do hereby solemnly

dc}eclare that that statements are true o my knowledge belief and mformatlon and I
s1‘gn the venﬁcatlon on ‘Biy#July 2007 at Shlllong

TR, Rt g, working as Dy. Acoountant General (Admn), Office - "
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From; The sccouncant Jénerz 1, A ~
43841 & Nagalang, G § 1985
(sstablisnaent 3ecuion), : B> B RAK 190

————

> Tos Shri/shriaat)y 2O e By s Lk by
. . . “ ' y .. . / 8 7

- B 1 4 - - ) - . .
&jr L;U(- (. L.I® ala e .W12J2Ab43$vu'il‘~/Jﬂ#a1A;
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41th referance to your application dated__‘_g;;_wm“~m_~n~m_
arnd the interviey with the salectioh Brard of this 0ffige on _f..f.53
MU are informeq that ths py, Accountant &eneral(Admn.),Assam is
Pleased to offer you a tenporary appuintiont of an Jppel. Division
Ulerk%stenegrapher/Lower Division Clerk/Pean/iatehgr in this 0ffics
on the scale of %A139~5_160~8-2ﬁ9wﬁB~8e85§~5§w8-2396@§®9/RM@W:QDmSM
131—47155—d3-4-;65~54&¥gm=SB. %0—i«80~ﬁﬁ-i—85%xmplus'daarness and
Dther‘allowances as may be sanctioneq by the Govarnmsnt of Indig
froa time to time. Zou will start et the uinlaum of the above time
“scale, The offer ig Provisional subject to tia following conditions .

. (1) That you are declarad it for Fovernaent service on jiedicgl

' °Xaaination by the Civil Sv:geon/;urgeon Superlntendent/sssistant
Surgesn-f; Civil despital, Shlllang/ﬁupsriﬁteﬁden%“ﬁravaOSp1tal,
3hillonz. Thig will be arranged by this 0ffiace. You will b
allowad to join only on raeaipt of the certificatas of biaysical fit-
n2ss by the Civil surgeon/Surgeon SupdtQ/ASSttr~%urgEUNwi.,Civll
Jospltal, ShLllong/SuperIntanuent G. D, Hﬁ%pitJI, Strklenz,” voy
Wwill pay the eXaalnation fes ‘to the Civil Surgoon/Surgeon 3a, dt, /
I38%%, Jurgeon-1,, ClVll.HDS}ital, Shillong/ Supe?tntend@nt; 3.
H@spttal, and aftar Jjoining dutiecs clalm,re}mbursement on prodic-
tion of raecipt, ‘ .

(2) 50 will have to T1ll wp the forn annexed and produce tha
2nclosad certificate of charactur in the enclosed form frog tho
Head "of tho Institution last ationdad or frog a Gazetted Officup
under Govormment duly atisescad by a Stlpcndary isgistra
tificate froa an Educationgl authority or an Tonorary
will not sufifice) .,

Y0 (4 cara
Hagistrato
(3) The appointment is purcly tenperary and may bo terminqtad

. at any tim:'afﬁeréglvlng mticy for one nsiith without assign gy
. any rsasonsi If 'y3q want to rosign you will have t5 giyg notics 15
&l on: month. Yau should. understangd that your servigg Will be Zovairn-

L fd by thy Central Civil Serwice (Tempogary’Sgrvicu) Anendient

cy.sules, ‘1930 hs amended fron tlae o i, S

i . ~ ,
, e (4) C Mo Travslllng allowance will by allowed for Joingng thy
: appointment, - .
. . 4 ¢ ..
‘ v . (8 . au shdulé'produca thy original [datriculation ang othay
7 University Cartificates and diplona and also th, rogistration carc
.+ 9T 'tHy daployaunt dxchange, if any., 1n casy thy ¢onvocation of
* the Jnlversity 1s still to bs .held, yon shoulq broduce a proviayo.
. al diploya obtained fro tho niversity., darksheet will not ba
régardad as sufficient.

1
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States Created on
Arunachal Pradesh 20" February 1987

Chattisgarh 1 November 2000
Jharkhand 15" November 2000
Mizoram 20" February 1987
Uttaranchal 9" November 2000
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OFFICE OF THE COMPTROLLER
AND AUDITOR GENERAL OF INDIA

fera 14 March 2006 ~oe
Date .

NOTIFICATION

Consequent upon re-organisation of the offices of the Principai Accountant

General (Audit), Meghalaya, Arunaciial Pradesh and Mizoram and Accountant
General (A&E), Meghalaya, Arunachal -Pradesh and Mizoram, 1t has been
decided to create an independent office of Accountant General Mizoram with
effect from 1% April 2006. :

1.

(F5]

¥

i '

The newly created office will be responsible‘ for compilation of state
accounts and audit of the accounts pertaining to the state government of
Mizoram under the CAG’s (DP&CS) Act 1971.

The audit of Central Receipt of the Central Revenue offices in the state of
Mizoram will continue to be conducted by Pr.AG (Audit), Assam.

The newly created offise will be named as office of the Accountant
General, Mizoram. The Headquarters of the office will be at Aizawl.

The existing Offices of the Pr. Accountant General (Audit)/Accountant
Generai (A&E), Meghaiaya, Arunachal Fradesh and Mizoram will be
renamed as Office of the Pr. Accountant General (Audit)/Accourtant

" General (A&E), Meghalaya, Shillong respectively.

The setting up of this office may please be notified to al] concerned.

2L

Auditor General of India (L &A)

s

Copy for information and necessary action to:

Secretary to the Government of India, (Ministry of Finance), Department
of Economic Affairs, New Deihi-110 001.

Chief Secretary to the Government of Mizoram, Aizawl.

Chief Secretary to the Government of Meghalaya, Shillong.

Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shillong-1.
Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001.
All IA&AD offices as per mailing list. K
All Officers and Sections at Headquarters’ office.

10 GEERIE SR AT, A8 feesdi-110002

oma————— -

Wﬂ. ﬁ%uﬂ:

€

7

(M.S. Sha;;%rf'
Deputy Comptrog/f &

No. 64-Audit/M&C/208-1997/ Notifreatronf————

(9 - Ammapure =D
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. © 64-Audit/M&C/208-1997/ Notifieatronfo————
N wIa @ (- aeTerE] e o1 G W
y /Lﬁ (4 OFFICE OF THE COMPTROLLER
.9 A AND AUDITOR GENERAL OF INDIA
e ?E 14 March 2006 i

NOTIFICATION

Consequent upon re-organisation of the offices of the Principal Accountant
General (Audit), Meghalayz, Arunachal Pradesh and Mizoram and Accountant
General (A&E), Meghalaya, Arunachal -Pradesh ag]d. Mizoram, it has been

decided to create an independent office of Accountant General Mizoram with
effect from 1% April 2006.

1. The newly created office will be responsible for compilation of state
accounts and audit of the accounts pertaining to the state government of
Mizoram under the CAG’s (DP&CS) Act 1971. :

2. The audit of Central Receipt of the Central Revenue offices in the state of
Mizoram will continue to be conducted by Pr.AG (Audit), Assam.

3. The newly created offise will be named as office of the Accountant
General, Mizoram. The Headquarters of the office will be at Aizawl.

4. The existing Offices of the Pr. Accountant General (Audit)/Accountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizorarm will be
renamed as Office of the Pr. Accountant General (Audit)/Accountant
General (A&E), Meghalaya, Shillong respectively. :

5. The setting up of this office may please be notified to a]l concerned.

2L

L ' -7 (M.S. sna;:;gm/'
Deputy Comptrol r&

Auditor General of India (L &A)

~

-

Copy for information and necessary action to:

S Secretary to the Government of India, (Ministry of Finance), Department
of Economic Affairs, New Delhi-110 001.
\ $ Chief Secretary to the Government of Mizoram, Aizawl.
" % Chief Secretary to the Government of Meghalaya, Shillong.
» Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shillong-1.
> Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001.

> All IA&AD offices as per mailing list.
N

% All Officers and Sections at Headquarters’ office.
. | »w | S o
WA ¥
AN | R
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© e ———

. Wf}@%éw 1



0T Ko 00 Audivng & C205- 19977 Notification/o2

—R®*  GFFICE OF THE COMPTROLLER
AND AUDITOR GENERAL OF INDIA

i . 14 March 2006

Date - .

NOTIFICATION

Consequent upon re-organisaiion of ihe offices of the Prin pal Accountant

General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and Accountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram, it has been
decided to credte an independent office .of Accountant General Arunachal
Pradesh with effect from 1% April 2006. - T

1.

[

w,
’rz

A VAT VA ¥

N

The newly created office will be Aresponsib'lé for compilation of state
accounts and audit of the accounts pertaiﬁing to the state govemment of
Arunachal Pradesh under the CAG’s (DP&CS) Act.1971.

The audit of Ceatrai Receipt. of the Central Revenue offices in the state of
Arunachal Pradesh will continue to be conducied by Pr.AG (Audit),
Assam. , . 5

The newly created office will be named as office of the Accountant
General, Arunachal Pradesh. The Headquarters of the office will be at

Itanagar. \
1

The'existing Offices of the Pr.Accountant General (Audit) /Accountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram will be
renamed as Office of the Pr. Accountant General (Audit) /Accountant
General (A&E), Meghalaya, Shillong respectively. -

The setting up of this office may please be notified to all concerned.

) (M.S. Shekha
Deputy Comptroller &

Auditor General of India (LB&A)

" . Copy for information and necessary action io:

Sécretary to the Government of India, (Ministry of éFinance), Depanmént
of Economic Affairs, New Delhi-110 001 '

Chief Secretary to the Government of Arunachal Pradesh, Itanagar.
Chief Secretary to the Government of Meghalaya, Shillong.

Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shi llong-1.
Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001.

ANTA&AD offices as per mailing list.
All Officers and Sections at Headquarters’ office.
1 b
10, FETGREME STHR A1, ¥ fef-110002 W
10, Bahadur Shah Zafar Marg, New Delhi-110002 Q)(\\U"
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OFFICE DF THE ACCODNT ANT GENERAL (AfE) MEGHALAY A, ERUNACH AL
PRADESH and HMIZORAM, SHILL LOMG 793001, ||

. ' ' ' nGM/ CADSEN /4-2004/)
Doted: 24" beptembet 2004,

l
|

i e pepsstion of tht conmbi G, G G b criche I the st ol the AG tald

d AG (AEF) Meahialays, Arunzchal pragesh & Mizoramy, Shitlony 1. unte
fhye Oftiees pl the Al (AlE Arunnchal Pradesh antl MG

assami, Guwahatl an

petive congideatinn. Apn with i,

(Al ) Mizoramm will algo be set up. e othees of the AG (Al ) A unichint Bradeal bod Al (Al

Mizoram will however, éontifue Lo function {rom Shiliong til guch time that office 5pact Bnd

. giafl quptens act auallable in ltanagar end Alzaw! regpectively.

might not be pvallable in all the © cadres who will opt for the oftice of

A enough officials |
(ABE) Aronachal Pradesh at

AG(AKE) Assam. at Guwahalj, AG (AKE) waghalaya at sShillong, AG
|

Ghiliony / 1tanaygal and AG (Al) Mizorain at Shillong / Alzaw!, Bach pfficial in the Gr. Ct: Gr. L

an option In gl No. 7 of OPTION FORM, for cholce of office {or posting

cadres esides \ndlcatmq
on deputation o these 4 [four) mentioned

will alsa bhe required u» indicate an optioh 10 gu
offices { see Sl. No. 8 of OPTION FORMI.

Tinally al\ocated to the offices of , AG (ARE) arunachal pradesh, Shitlong
|, No.7 of OPTION FORM] wiil not be

d to Itanagar and Aizaw! will also

Officials who are

and AG (ABE) Mizoram, Shitiong. based on thelr.options s

pald any deputation allowance. These officials when Uanslm TR

upt bt paid-any- deputatumalltw.ranou
Officials who Jlane finally allocated to wiorle in the office of the AG (ABE) Arunachal

pradesh and AG (AKE) Mizoram pased on then indications that they are willing te go on

depuration [St. wo. € of OPTION FORM
ong. Such officinls when transferred to worl: in these

] will not e paid deputation allowance while they are

posted in Shiti new offices at ltanagar and

Ayaw! will hnwevet e pald deputation allowanee. -
pfficlale w ho will be pliocated to the offices el the AGALE) Mephalayi, Shthong,
| Pradesh Shillong / lianagdi and AG(ABE) Mizoram, Shitleng [ Alzawl and

AG(ARE) arunacha
the office of AG (ARE) AS5aM,

who also indicate that they are willing to go on depukatlon to
-Guwahabwlli on posmnu 1p-this office- beq:mdﬁ:yuﬁaﬁmmﬂmn anoe, TTUTTTTTID =
Each official is required Lo exerdige his / her: .option in the DPTION FORM to be supplied

1o him fher by e Aﬁm:mstmuoﬁ Sedion by g pvotober 2004. H any official 1alls Lo exer cise
date, the cadre controtler will allocate such official

.---__.—,.-...._._.._....— aan

his / her option as lndxcﬂh:d above by this
pemtancntly el enher 1he office of AG(ABE) Meghalaya Shlllong or AG (A&.E) ASSam Guwahau
AEVRET) T ram Shﬁlnmg / Alzawl

-1 e npbion onee exanrisurd will e tinal,

M -
./“,;7_-;{.' },,1,' ,
AG

? .
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‘OPTION FORM ' T
1. LShn/SmtMs.. .. e Have read and fully understood the contents
of the Circular No, . oo dated | . issued by the Deputy Accountant

General (Administration) in the 0/q AG (A&E) Msghalaya, Arunachal Pradesh and Mizoram,
Shillong, ,

2. 7 Inview of the re-organisation of the O/o the A. G, (A&E), Meghalaya, Arunachal Pradesh and
Mizoram, Shillong into the Offices of the Accountant General (A&E) Meghalaya, Shillong,
Accountant General, Mizoram Aizawl and Accountant General, Arunachal Pradesh, Itanagar, 1
Shri/SmtiMs ... ... o working in the office of the

: el @S (designation),
Hocation as indicated oy me in Box No.1 below:

hereby submit my option for permanent 3

BOX NO. 1

OPTION FOR PERMANENT ALLOCATION (in order of preference)

1. Office of the A.G, (A&E),
2. Office of the A.G. (A&E),
3. Office of the A G. (A&E), )

3. In the event that I cannot be immediately posted on permanent allocation in the office(s) of
my choice as indicated in Box No.1 above, 1 hereby submit my preference of office(s) for posting
on deputation as incicated by me in Box No.2 below:

BOX NO.2

OPTION FOR DEPUTATI ON (in order of preference)

1. Office of the A.G. (A&E),
2. Office ofthe A.G. (A&E),
3. Office of the A.G. (A&E),

4. 1fully understand that the above options exercised by me are final and no subsequent change
in the options will be allowed under any circumstances.

(Signature)
Name
Dated : Designation

Station: Employee No.
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OFFICE OF THE '
2 07 - COMPTROLLER & AUDITOR GENERAL

-
OF INDIA
' 10, BAHADUR SHAH ZAFAR MARG,
New Delhi - 110002

| feriw / DATE /3-09,2005

The Accountant General (A&E),

Meghalaya etc.,
Shillong — 793 001.

Subject: Separation of Group ‘C & D’ ‘d:adres between ‘Shillong and
Guwahati offices. . B o

et — v
I am m directed to refer to your office 1etterNo E§t’t.‘17SOCl’2000-‘G4/48 - — e
dated 01-04-2005 on the subject mentioned above and to ' confirm that Sr.
Accountants to be posted to Guwahati office on deputation basis after separation
e

of Group ‘C’ & ‘D’ cadres will be allowed deputation allowance for the period of

their deputaﬁont uwaham office. v
§ posmon n WM may be taken as_

2. Pers

required strength for the purpose of separation of cadres between Shillong and
l

Yours faithﬁﬂly,

} B

(HOSHIAR SING "
SR. ADMINISTRATIVE OFFICER (App.)

v ST
S

go o / Phone : 3231440, 3231761 qIc / Telegram : ARGEL NEW DELHI
S35q / Telex : 031-65981, 031-65847 % [ Fax - 91-11-3235446, 91-11-3234014

o—— e

TN
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OFFICE OF THE ACCOUNTANT GENERAL (A &E) MEGHLAYA:ECT:;
SHILLONG '

Estt-I order No.261 . . Dated :- 25.11.2005

L RN

1. Consequent upon the separation of Gr. 'C' and 'D' cadres between the offices O/o the A.G (A&E)
Meghalaya etc., Shillong and A.G (A&E) Assam, Guwahati withf effect from 01-12-2005 and based on the
options exercised by the individual officials, the following Grouf‘g ‘C’ officials in the Senior Accountants,
Accountants and Clerk/T ypist cadres are :

)] Retained in the séme capacity in the Office of the A.G. (A&E) Assam, Guwahati with
immediate effect and will be treated as un depuration to that office on the usual terms and
conditions w.e.f. 1 12.2005 ~ LIST I as below:!

LIST-I

-Sl. No. Name Designation
1. Smti Valentina Kharraji . | Sr.Accountant
, 2. Smti Ropsidora Nongsiej ' Sr.Accountant
: 3. Smti Saira (Passah)Haque Sr.Accountant
4. Shri Frankie A. Pariat | Sr.Accountant
5 Smti Benedicta Wahlang Sr.Accountant
6 Smiti Sheree Mihngi Swer Sr.Accountant
7. Shri Paokhotinthang Haokip Sr.Accountant
8 Smti Arbina Pathaw Sr.Accountant
9 Shri Probin Banik Sr.Accountant

(1) Transferred in the pubiic inter‘est from the Office of the A.G.(A&E) Meghalaya, etc.,

Shillong to the Office of the A.G (A&E]j Assam, Guwahati and will be treated as on

deputation on the usual terms and conditions to th;at office - LIST-if as helow:

LIST-U : , —’

SI. No. Name . Designation

1. Smti Helen Synnah Sr. Accountant

2. Shri Riskhemlang Pyngrope . : 5 Sr. Accountant

3. Shri Klesster Nongkynrih | Sr. Accountant

4. Smti Jacinta M. Shangof ‘ Sr. Accountant

5. Shri Topass Lona Sr. Accountant *

6. Smti Adreena Lyngdoh Sr. Accountant

. 7;’%60 -
. .\ | ?éa’
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Smti Costarica Shadap

Sr. Accountant

Smti Fatima Nongkynrih

Sr. Accountant

Smti Dariti Mawiong Sr. Accountang, .
Smti Silma Kharmietpen Sr. Accountant
11. Shn Jit Bahadur Sunar Sr. Accountant
12. Smti Hlimpawli Tryte Sr. Accountant
13. Smti Mary Lavenya Warjri Sr. Accountant
14, ShriSudesh Pradhan Sr. Accountant
15. Shri Jangkhok .am Guite Sr. Accountant
16. Shri Pramod Kr. Basumatary Sr. Accountant
17. Shri Keshab Pradhan .| Sr. Accountant
18. Smti Basanta Rynghang Sr. Accountant
19. Smti Aloka Biswas Sr. Accountznt
iﬂ. Shri Samsul Kharkongor Sr. Accountant
21. Smti Ontimai Kharkongor Sr. Accountant
22. Shri1 Wostan Hynnie\;rta St. Accountant
23, Smti Debabani Dev.Roye St. Accountant
24, Shri Jubanlak Hynniéwta Sr. Accountant
25, Shri Francis X Marbaniang St. Accountant
26.° Shri Phai Singh Swer Sr. Accountant
27. Smti. Balapynhun Khongsit Sr. Accountant
28. Smti. Pearly Kharpran St. Accountant
29, Smti Merpalin Langba " Accountant
30. Shri Bankitlang Ksanieng | Accountant
31 ~|-Shri Bakynmaw Diengdoh: | -Clerk/Typist --- -+
32. Shri Elalius Jyrwa Clerk/Typist

Transferred in the public interest from the OﬂlceI of the A. G (A&E) Assam, Guwahatl to

the Office of the A.G. (A&E) Meghalaya, etc., Shillong - LIST-III as below:

I
LIST-IO

SL No.i

Name

Designation

|

Smti Ioanna Susngi

Sr. Accountant

Shri Dipak Kr. Bhattacharjee

Sr. Accountant

Shri Pranabendu Choudhury

Sr. Accountant’ 7

Shri Sunder Singh Punn

Sr. A ~ountant

o & o [0 =

Shri Santanu Ki. Choudhury

Sr. Accountant
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6 Smti Shikha Dutta Sr. Accountant

7 Shri Jayanta P. Bhowmick Sr. Accountant

8. Shri G. Speaker Swer Sr. Acéountaﬁt

9. Smti Aida Mary Shullai Sr. Accountant -

10. Smti Binolin L. Mawlong Sr. Accountant )
|11, . Smti Bonsilin Rymmai Sr. Accountant

12. i Shn Kamakhya Pd Bhattacharjee l Sr. Accountant

13. Shri Wallanbil Khongwir | Sr. Accountant

14. i Smti Risabon Kharkongor Sr. Accountant

15. | Smti Smsiti Rani Das St. Accountant

16. ' Shri Nilkanta Bhattacharjee . Sr. Accountant

17. Smti Archana Bhattacharjee E Sr. Accountant

18. Shxi Dilip Kx. Dewan ] Sr. Accountant

19. Smti Sumitra Kharshiing Sr. Accountant

20. Smti Christina Khati ‘ St. Accountant

21. Shri Ram Sevak Roy - Sr. Accountant

22. Smti Bisnola Nongbri\ Sr. Accountant

23, . Smti Mistilian Synrem Sr. Accountant

24. . | Shri Debendra Chettri Sr. Accountant

25. | Shri SujitKr. Dey Sr. Accountant

26, Shri Anirban Bhattacharjee Sr. Accountant

27. Shri Lamphrang Rynjah Sr.Accountant

28. Shn Wanlambok Kharmalka Accountant

29. ! Shri Richardson Nongneng Accountant

30. | | Shri Man Bahadur Ale ; Clerk/Typist

31. | Shri Bikash Limbu Clerk/Typist

2. The officials in L1st -II stand released from the Office of thﬁ!e A.G.(A&E) Meghalaya, etc., Shillong on
1.12.2005 and will be treated as on deputation to that office on the us}lal terms and conditions w.e.f.1.12.2005 or
from the date of joining in the Office of the A.G (A&E) Assam, Guwa:ixati '

J.

3 The Office of the A.G.(A&E) Assam, Guwahati is requested to take steps to release the officials i List -IIT

from that office on 1.12.2005 so that a simultaneous exchange of staff takes place between the Offices of the
A.G.(A&E) Meghalaya, eic., Shillong and A.G (A&E) Assam, Guyvahati thereby minimizing the disruption of

work in the two offices.

[Authority - Headquarters letter No. 262- NGE (APP)/17-2004 dated

13.4.2005).

‘
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Dated : 25.11.2005

" Memo No, Estt-I/SOC/2000-05/4584

Copy to _
The Asstt. Comptroller & Auditor General (N) ,
O/o the Comptroller & Auditor General of India )

10 Bahadur Shah Zafar Marg, : v
* New Delhi. . ' ‘QCD'(“/
Dy. Accountant General (
§ .. Memo No. Estt-1/SOC/2000-05/4585-4607 Dated : 25.11.2005
; Copy to:- : : i
) i 2. D.AG(Admn), O/othe A.G (A&E) Assam, Maidamgion, Beltola, Guwahati-29 _
I N . S1. AO (Admn), O/o The AG(A&E), Assam, Maidamgaon, Beltola, Guwahati-29. He is Tequested to mak
, necessary arrangement to hand over the copy of the Estt.'Order to person concerned. M/
3. Secyto A.G . ‘ ’ﬁg\\
4. Principal Director RTI Shillong '
! 5. Secy to AG
il 6. Steno to DAG (Admn), O/o the A.G (A&E) Meghalaya,i etc, Shillong.
;] ; 7. Steno to DAG (AE&VLC), O/o the A.G (A&E) Megha}aya etc, Shillong.
’ 8. PAO (Local) :
i 9. Confidential Celi
/ 10. - Sr. AO/AO e APVLC, MZ.VLC, Megh.VLC, Cash, PAO, Try, MZC-I,. MZC-11,
MPF-I, MPF-2, Pension. EDP Cell, MLD, Megh APPN, Estt-2, Estt-] & DA Cell, TMC, BK-2(MZ)
1. AAO/SO e MZ VLC, Megh.VLC, Cash; PAO, Try, MZC-. MZC-II ,MPF-I, AP-VL.C
MPF-2, Pension, EDP Cell, MLD, Megh APPN, Estt-2, Estt-] & DA Cell, TMC, BK-2(MZ)
12 SOQOEsu-2 - N : .
3. Paybill Group
14, E.O.Book
I3, Gradaton Gronp.
16, S.B. Group :
17 Budget Group
18.  CR Growp

19 Posting ‘Group.%
20.  Persons cancerhed
‘21 Secy. ACAA Co.0p. Mutual Benefit Fund Ltd. Shillong
22, Estate Cell O/o the Pr. A.G (Audit)Meghalaya etc..Shillong
23. Notice Boards. | :
. ; ot
n\“

? Establishment' Officer e
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Dated : 25.] 1.2005

\%v

Estt-1 order No. 262
e offices O/o ch’AG (A&E)

1. - Consequent upon the separation of GI. '\ and 'D' cadres DELWEED th
Meghalaya etc., Shillong and A.G (A&E) Assam, Guwahati with effect from 0] -12-2005 and based on the

the following Group ‘D officials in the Peon, watcher &

options exercised by ‘the individual O officials,

Safaiwala cadres are -

@,

in the Office of the A.G. (A&E) Assam, Guwahati ‘With

Retained in the same capamty
deputation to that office on

immediate effect and will be treated as OD
5 -LIST Ias below:

-
LIST-I

the usual terms and

conditions w.el 1.12200

- — ]

Gl No. | Name L Designation

1 ‘ Sbri Sita Ram D2s e DPeon
{ Shri Mohan Prasad Halwal Gr. D Peon R

/ Gr. D Peor

3 ‘ | Shrj Ram Krishna Sah
Vg, D Watcher

* Shri Mano] . Rav

<t from the Office of the L.GA
Guwahati - LIST-II as below:

3

D Safaiwale

\.J" .

Transferred in the public mtere &E: Meghalaya, €tc.. Shillong

1o the Office of the A.G (A&E) Assam,

)

Deswnation

the A.G.(A&E) Assam, Guwahati to the

ic interest from the Office of
ghalaya, €LC., Shillong - - LIST-II as below:

(m) Transferred io the publs
Office of the AG. (A&E) Me

. ) ‘ ,____________...—-—-—-.___’_________—————-—‘""—_‘

) LIST-11 —————— ]
Name /ﬂ/wﬂ%’-—ﬂ/
Smti Bontina Mary Nonglcynrih Gr. D Peon

Gr. D Peon
Gr. D Watcher

ES Pannalal Dey

- me— -

608




from that office on 1.12.2005 so that a simultaneous exchange of staff takes pl

e )

VRS

2

The official in List -II stand released from the Office of the -A.C;}.(A&E) Meghalaya, etc., QrShillong on

57 12.2005

The Office.of the A.G.(A&E) Assam, Guwahari is requested 1o take steps to release the officials in List -1II

ace between the Officesvef dhe

A.G.(A&E) Meghalaya, eic., Shillong and A.G (A&E) Assam, Guwahati thereby minimizing the disruption of

work i the two offices.

Memo No. Estt-I/SOC/ZOOO-OS]4608

‘)/Copy to !

CAuthority - Headquarters letter No. 262- NGE (APP)/17-2004 dated 13.4.2005]

—

' Dy. Accountant General(Admn)
spegD Kest Dated-: 25.11.2005

~ The Asstt. Comptroller & Anditor General (N)

Memo No. Esn-I/SOC/'2OOG—05/4609-4631

O/o the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg, :
New Delhi. . ' ‘
| ' cdl—
s Dy. Accountant General (Admn)

Dated : 25.11.2005

Copv 10~ :
W~ D.A.G (amn), O/0 the A.G (A&E) Assam, Maidamgaon, Beltola, Guwanati-29
2, ‘gr. AO (Admn), O/o the A.G (A&E) Assam, Maidamgaon, Beltcla, Guwahati-29 :
A Secyw0AG G e 46 (At £) ASS am, Ma)o(@,.mjo,w, Botblela ,?w«&a&/&" - Q%
4, Principal Director RT] Shillong ’ .
5. Secyto A.G '
6 Steno 1o DAG (Admn), O/o the A.G (A&E) Meghalaya etc, Shillong.
7. Steno to DAG (AE&VLC), O/o the A.G (A&E) Meghalaya etc, Shillong.
8. PAO (Local) o
9. Confidential Cell
- wmre- 0.~ A0 Ve Record~I Section. B
11. SO I/c Record-1 Section | Caretaker.
12. S.0 Estt-2
13.  Pay bill Group
14. E.O. Book
15. Gradation Group.
16. S.B. Group
17. Budget Group
18. C R Group
19. Posting Group.
20. Persons concemed
21 Secy. ACAA Co.op.Mutual Benefit Fund Lid. Shillong
23, Estate Cell O/o the Pr. AG (Audit)Meghalaya etc..Shillong
1. Notice Boards.

Establishment Officer
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHLAVAJXTC: SHILLONG

E

stt-I order No. 573

Dated-.056-06-2006

e o

Consequent upon the separation of Gr’C" & ‘D’ Cadres between the O/o the AG

(A&E) Meghalaya etc\Shﬂlong & AG (A&E) Assam, Guwahati Wlth effect from 1.12.2005 and

based on the options exercised by the individual officials, the followmg Group ‘C’ &

& D’ ofﬁcxals

have- been permanently allocated to the Offices indicated below in order of semiority. However, in

of this office within fifteen days from the date of izsue of this order.

case-of any, anomalies arising out of issues pertaining to seniority this should be brought to the notice

/010 THE AG (A&E) MEGHALAYA ETC. /6 THE AG (A&E) ASSAM,
SHILLONG 1 G UWARATL
" Toimo. | Supervisor (GrB Non-Gazetied) | SINo | Supervisor (Gr. ‘B’ Non-Gazetted)
-1 Shri S:E. Sohliya 11 Smti Phulmé.ya Palanwal
2 ‘Smti Sulda Das
SL No SENIOR ACCOUNTANT SI No SENIOR ACCOUNTANT
(T ) l Shri Subodh Ch. Biswas - 1. Smti Shovana Das
f\ 924 SmtiRatna Deb . 2 Smti Tapashi (Bose) Roy
3.K Shnﬂngb;e@-?awcu— X v 3 Shri Milan Kanti Bhattacharjee
BRI} (1)) . Smti Rosila Shylla - - 4 Smti Arati Ghosh
| 5. @ Smti Fatema Begum - 5 _ Shri Prajadhip Bhattacharjee
X 6. 2,_1? . Shri.SiBarson Wallang 6. Smti Namita Nag Choudhury
7315k Opender Swer _ 7 Shri Pratul Krishia Sen
X8 1#/°f | ShriCostly Moban Roy Sawlauie v~ 8 Smti Nilima Sen Gupta
9.54# | S Shyamal Kand Bhattachariee | 9 Shri Lakshman Ch Bhattacharjee
10. Smti Suklinivﬁgdoh 10 Shri Pabit Ch. Baishva
****** -+ - - <-—Shri-Sainkur varbaniang - - oAl -Shn-Swapan-K—r Bhattaci;a:y;;w
12 | Smti Honira Kharwanlang 12 | Sho Tapash Kr. Deshamukhva
133 3 Shri Brassley Majaw 13 Smti Aparna Bhattacharjee
14. Shri I Markhia Kharshiing 14 Shri Kamala Kanta Bhuiva

i et e S s
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i 15.% I' Sma—M.eeta_B;w v 15 Shri Sambhu Nath Bhattacharjee
16. Smti Viola Lyngdoh 16 Smti Madhabi Lata (Paul) Das
17. Shri Christopher Treson Khongwar 17 Smti Anjali Bhattacharjee (III) ‘
18. Shri Thlimshon Nongkhla\%.r 18 Smti Sabita ( Choudhuqr)Bha;t'agf;arjee
18. Smti Belinda Diengdoh 19 Shri Ranjit Kr Bishnu
208 ,L Smti-Thelmabela-War v~ 20 Smti Ratna Dutta Roy
21. 'Smti,'Ioanna Susngi 21 Shri Apurba Ch. Sharma
- 23 --- -:ShriMagseod-Ahmed - |22 Smti-v.A-l'panavRoy
~/\'23.‘H Smii Preciously Gatphoh 23 Smti Arpana-Das
24, Smti AntristimaLyngdoh 24 Smti ‘Shibani (Roy) Bhowmick.
25. ‘Shri Dipak K. Bhattacharjee - 25 ‘Shii-Anadi Shankar Choudhury
%2647 SheiPrasanta:Choudhury |26 | SmtiShyamashree Dhar
o ""'_;27f'“ 'SmﬁMyvleTChir}ior_ 7 St Jyotirindra Nath DHar™ —
28. Smti Wenly N ongkynrih |28 ‘Smti-Suchitra Dutta-Choudhury
29, ‘Smii Marcellina Kharkongor ~ |29 Shri Pradip Kumar Choudhury
¥ 3030t ‘ShriDorsinghRai Tiewsoh 30 ‘Shri‘Narendra Das Barman
51. Shri Jurbor Singh Cajee - 31 Smti Anusua (Dutta) Gupta
32 X | SheiHE-KhiurSingh Marbaniang- V7~ 32 Smti Nirupama Bhuiyan
|2 33 X | Smi Tlhistina Lynrah 33 Shri Pradip Kr. Madak
34. : Shr-i-Wosliﬁgen_T.KharkongOr 34 _Shri Naren Ch. Mazumdar
35 | -Smti Binapani (Bhattackiajee) Deb * | 35 Smii Nalini (Sonowal) Borah
36.% | -SmtiNamitabag v | 36 Shri Kanak-Ch. Das
37. | Shri Pranabendu Choudhury ° 37 Smti Nilima (Goswami)Bhattacharjee
38 Smifi Tueilla War 38 Shri Pulin Borah
A4 N:F.Bg.-u[.t._ R . 190 1 Shiloien Hussain
40. | Shri Francis Betkupar Sawian 40 . Shri Shekhar Lal Choudhury
H"T40F | Shn Arun Kant Mandal 7 Smti Sikha Deb -
———42——|—Shri-Browingson Dichrar— 42 Shri-Bhasicar Kar
e e B 1 T e o1 L —
X 44)\M Smti Nihar Kana Purkayastha 44 Smti Lakshmi Paul
45. Shri Sunder Singh Pun  * 45 Smti Nanda Dutta
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46. ’ Shri Santanu :Kr. Choudhurv ~ 46 Shri Lakhindra Das
47, i Smt Nandita'( Choudhury; Bhattacharjee- | 47 Smti Aruna Dhar
43, Shrj Gimletté Rov Lyngwa 48 Smti Uma Purkayastha
% 403! Smti Janet Déary Kynjing - 49 Smti Kalpana Roy e
50. 'Smti Debilui Shallam - 50 Smti Sati Chakraborty
W51 | Sonti Rileymti Kharchandy v 51 Smti Hiramai Gogoi
52, | ‘SmtiSikhaDutta - 52 Smiti Dipali Bhattacharjee
. 53, - .---ShﬁiJayanta,-’I'%d.-:Bhowmibl: - |53 ~Smti.Prapti Goswami
54. Shri:G. -Spealizer Swer - 54 ‘Shri:Subhas Das
- 55, Smti Dondor’thaf 55 Shri Cheniram Sonowal
56. Smti ‘S'abita§C|C3halﬂ’aborty) Bhattacharjee * | 56 ‘Shri-Kishore Roy
57 | SmtiAida Mhoy Shullai | 57 Shri Satyabrata Mahanta
58, | ‘SrafiTla Bhattashiasiee =<~ ~|:58" """ ShriBedanath Sarma o
59. Smti.Emelia.-'Sawian .59 | Smti Prativa Sarma
%ﬂ.gO. Shri 'Reginaldl Nongkynrih < | 60 Smti Chandra Devi
61. Smti -Binolin -‘lL-ynszdoh Mawlong -61 Shri-Ghana Kanta -Gohain
62. | Smti Bonsilit Rymmai 62 Smti Tilottama (Malakar)Starma
3 Smb Nevertv!.thar 65 Smti Anita Bhuiya
64. Shri Kamék’h'ya ‘Prasad B’hatt'acharjee / 64 Smti Bijoy Lakshmi Das
~ 65. | ShriLamphrdng Sun |65 | ShriMalini Ranjan Medhi
66. | - SmtiBliona Mawlong 66 _Shri Dipak Kr Dhar
£67. Smti Jorgin .Slohtun |67 Shri Rajeswar Medhi
6. | . Shii'Wallanbill Khongwir | 63 Smti Puspalata Baruah
69. | Smi Risabo Khackongor 69 | Shii BiswmiitDey
90, - - StESibodh Th Sarkar 170 1 SwiKalyaKe Das
71. ~ Smti Baiarmcgn Wahlang 71 Shri Iaharlai Das
72, Smt Ioowanl_lca Pyrwuh 72 “Smti Shelley Bhattacharjee
75— St Smriti-Rani-(Choudhury) Das 73 Shri-Dwifendra-Tsal Das——————
St ReomuRenjahs s e e o T4 ShriRamaKanta=Paul e i s i
75. Smti Torilla Kharkrang 75 Smti Dipali Shome
76. Smti Obriel Shallam 76 Shri Dibyendu Choudhury
.\‘ ’
.
o o - e
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P 7 | Smti Donblok J. Nosgbet 77 Shri Bimalendu Gupta
78. | Smti Imon' Rebecca Bang 78 Shri Rajat Deb
79. Shri Sunil Kr Das.(IT) 79 Smti Sabita (Deb) Das
80. Smti Wi'atéy Blah 80 ‘Shri Satyen Chandra Deka" )
81. Shri Bidhu-Bikram Deokata |8l Shri Pradip Kumar ‘Gogoi
82. Smti Luciana Nongkynsih 82 Shri Gautam Kumar Dutta
83 “Smti Wency:Chyne 83 -Shri Tapan Kr. Das
84, . SmtidDencynera Sarma Kakoty 84  --—Shri-Neani*Gopal<Choudhury -
8511 geRi |85 ShriBilip Singha
86. Shri Cyprian Madur 86 Shri Bikram Boro
87, ShriCamsronRupert Khongwir 87 Smafi‘Sanghmiita Chaleiborty
-88. ShriL. ;Ba;nka*Bxhan iSharma o[ 488 | SmtiBijoya RoyiChoudbury
89| Smii ShemsulcM. Dyripep 189 | .ShriAmibrataDas
-90; ShriKiranE:al Joshi |90 Shri JotinKer, Bharali
91. Shri’ Sylvgsmr Nongrum 91 ShriKabindra Kr. Das
92 SmtiRosegreno R. ‘Sangma 92 Shri“Samir K. Dutta
93. Shri Manik Sangma 93 Shri*Gohin ‘Ch. Gogoi
(50| SmtChbayeDeb)Dutta v~ o4 Shri Surajit Baruah
95. Smti Sutapa Chakraborty 195 Shri Gopal-Ch. Dutta
o6, | -SmtiKmitsibon-Suna 196 | Shri%ripasindu Kar
o7, | SmiCivilfaLyngdoh |97 | SoiiMalabiks Bhattacharjee
98, Smti-Lucy. Marnarett Nomzkvnrlh 198 -- "ShriParimal-Ch. Pey
99. " Shri Momram Chetri 99 Shri Pradlp Kr. Roy
100 Smfi Tnvathpp Dutta 100 th P-radpreiea-Bar-uah
77 T017 | Shn Ar-u.anengdoh R (0 “Shri Bimal Kanti Barman
102. | Shri Nilkanta Bhattacharjee 102 Shri Ghana Kanta Basumatary
T 103 | Sio Prabin Kumar Dey 1105 | -Shoi Ramenenda Deka
~————104——Shii Randvif Singh Tynedoh 104 Shri-Bolim Borz
o365 —Smtirchena=Bhattacharjee= 95—~ SomtZ\rana Tahn -
106. Shri Paisingh Nongrum 106 Shri Kulbahadur Thapa -
107. Smti H. Basancy Nongbri 107 Shri Sujit Xr. Deb
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108. Smti Shipra Bhattacharjee 108 Shri Samar Dutta
109 | Shri Man Kumar Sarma 109 | Shri Ashish Chakraborty
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' 113°} “Shri Alok Kumar Ghosh
- | 134-|--Shridvfanish Kumar Tripathi -
4'1'15.‘: Shri Naba Kumar Jetty
116 Shri --sndipmM;;;;Héf -
- T h 177.{ Shri Ashim Kumar Podder E i ——
11 Smti Reena Das
| 119, . -ShriBipul Kumar Sarma
| 15— ey Chandra Das
= === =R AT T e B IS Was

122,

Shri Dilip Sharma(IT)

123.

Shri Naresh Kr Sah




124 shrt Manoi Dev
' 125, Shr Baskt Rov
|

Shri Soumen Karmalcar

Shri Newalal Roy ~ o

STENOGRAPHER GRADE-]

STENOGRAPHER GRADE-T

-

1. Shr1 Raju Haque

Smti Anuradha (Hazarika) Deka

STENOGRAPHER -GRADE-TI

~Bhr-GautamRoey - -

~bhriAbdulHadi -

f |

| STENOGRAPHER GRADE-I
!

-

!

2. | ‘Shii‘Suchil Kr Neog
3. ‘Shri Harshajit Pas

Smiti Meenakshi (Shikila):Chakraborty

_BIEENG GR&PR@(-}E—.

4 ) .Shm.Rr:asen;ﬂRakshﬂ

. Shri Bedayan Chakrdborty

CARETAIGER

TAKER

] l Shri Durgey Dhungana

o

1.

© ASSTT.CARETAKER

ASSTT. CARETAKER
| .

.

Shri Deo Bahadur Thapa

STAFF-CAR DRIVER GRADE-T

STAFF-CAR DRIVER GRADE-T

1

L

Shri Narayan Das

: ~ZS'{AI5F -CAR—DRIVER—GRDINARX GRADE

- | —STAFF-CAR-DRIVER -ORDINARY -GRADE

1. , “Shn GoualChetm

1

_-RECORD HKERPER-- -

RECORD KILEPER

Shri Bijoy [xnshna Roy

"_7~1 I

Shri Pradip Kr. Dhar ,
o .  GQhe p}m;,,;nty a | ’) thRmam T(anm 'quhva

_ ShriBinoy KrDas ™

3. Shri Montu Das
i

4 | Shri Kumar Thapa

Shri Baidyanath Roy

5] Shri Tanks Bahadur Ra

Smti Namita Purkayastha

Shri-Banevwar-Boro

33 SiriPorsurrr Siprms

Jr— _._._f:_.i‘ - g g 1T = 1. A o g | O N
s IRV ERapE == YN =EAIEGITRPER

Shri Babulla] Chettri

Shri Pratap Chandra Keot




. v . 4 ‘—q ..
Smui Shibalm Khong)

Shri Sarbeswar Halos

Shri Robin R Maral:

Shri Mahindra. iherlatary

Shri Christopher T Kharchanddy

—
3

Smti Subrata Deb

Smui Jwincv Ryntathiane

e oot

Smt Ushza Rani ‘Deb

Shri Madhav-Cherr

‘Shri Nathuram Daimary

‘Shri Prem Bahadur Thapa

ShriHarkanta Talukdar

Smti :’Smifﬂ}l-,vn_gdoh

‘Shri‘Girish:ChBero

..-T‘S*m‘(gammi@shmsh e e e e [POI

4

~ShridokeshGhPand— - o

Smti*Griimonhyrem

ChriSuchandra Deka

Smifl DwensibonFharsati

_ “ShriRajuiChettr

Shii Simenthang Fmar

“Shri Babla RniRay

‘ ShraRaj ;-’Kumar{:&un‘ar

SmtiBina#ra -

. Shii Situ RamDas

| Shri«CheniRam Natah

29
- “28. “ShriKashiramBoro
29 ShriPaban-Ch Das
30. | “ShriJaduRamDas
; 31 Shri Ranjit Bhattacharjee
3 | 32 | Mdlslem Uddie Ahmed
33 Shri Kashmir Singh
i — ~- e e SR S o ~Shri-HarmohanKumar
35 | Shii AtulCh Tamuli
- -t 36, | :ShrifNarenRajbongshi
37 | ShriLalit Ch Kathar
WATCHER: WAFCHER

"~ Shri Nagendra Chettni

Shri Manik Ch. Kakati

]
2. |
1

Shri Aiborlang Khongwar

o

Shri Paresh-Ch. Roy

ShriPrem Balmiki

Shri Tilak-Chandra Nath

e G v By G

SKr Sambhu Ram Deka

STV T00 R Ry

S ) U £ RSV R L

Shri Gorakh Ram

Shri Nawal Kishor Rav

- ——— ——~————
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U249

i 3 Siri Phostine Nongwhiav. j
Lo Shr Krishme Josi |
' 10, Siri George Fabian Binen___ | |
] 1( Shri Manoj Kr. Ray
; 12| Shri Robin Rizal ~
_ MsLl MALI
1 Shri Dal Bahadur Limbu
' SATATWALA BATFATWALA |
1. ‘Shri Jagasish Prasad 1. ‘Smti-Gurmit: Kaur
2.0 ShriCharan Simgh :
5 . ShriRameshBhanei
4, SmtiKamalesh Devi
S ~Smti Vinora Wankhar
5. ‘Smti Kasturi Devi )
7. t -Shri‘Dinanath Shak ~
8. | Smti Aihurlin Khvriem f
WA TERMAN WATERMAN
1 | ‘Smtj Tare Devi
'“",‘2'7—55""" -----Shri-Phrangke Nongdhar - ~ — - —~: S

L The following-officials of the @/o me AG-(A&E) Meghalava £tc, Shlllong have been
- transferred fothe:Olothe AG(ALE) Assam, Buwahat on-deputation-basis-weE 1/12/2005 :-

{a)..-Sz.-Acctts-at SL..151 166,199 t0.203,207.t0 218,220 10.226,22810.232.& 23410 237 .

(b)—Aectts-at-S29-&-30

- o) ~C/TsarSis1&S52 -
(d) Gr’D’ Peonat Sl 12,1422 &27

(e) Watcher at S1 11

[l The followmeg St Acetts/Acctes/C/Ts/Group ‘D’ who have ot furnished options for. the

- purpose.ofseparation.of ,C-;C_&_D,Ladrﬁ,arszﬂ acated by iheAdmmxstx:ann.toihe.Oﬁlcas ...........
"“-’g‘g-:éh.@m,bnlhﬂ P ETT e T - R e = T TS

O/othe AG (A&E) Assam, Guwahats
1.Shri Tiren Basumatary, St. Acctt
1.Shri Ganesh-Ch. Deka, Sr. Acctt.

| Olo the AG (A&E) Meghalave etc, Shiliong
| 1. Shri Bryan Bang, C/T
{ 2. Shr Charlesstar Thangikhiew, C/T




E)(z §b'_

Shrt Erastus Diengdon. (r "D Peon

- 16 Notice Boards.

15 Estate Cell. O/o the Pr. AG (Audit) Meghalaya etc., Shillq o\

ESTABY ISHZMENTV;ﬂ FICER

- D3 | 3.Shrj Raju Ruchal. Sr. Acct |
4. Shri Sudip Myrthone. G- D Waicher | 4.Shry Samiran Das, C/T |
N 5. Shni Viiay Kumar, Gr L', dal; | 5.Shri Preman Singh, Gr. ‘D’ Peon |
6. Shri Joel Rov Nongbri, Gr.”%" Safaiwalle | 6.Shri Ajoy Lama, Gr’D’ Peon
(7. Shri Hemlal Parivar, Gr “D" Safaiwalla : - 7.Shri Lohit Ch. Baruah, -Gr. ‘D
! : | Watcher e o
,! ! 8.Shri Utpal Kumar Das, Gr. ‘D’
| ,I Safaiwalla J
(Authority:- AG’s Orders.did.  24.5.06-at P/5 BN of File No. Estt 1/SOT/2000-035)
cou'
DEPUTY ACCOUNTANI’ GENERAL ((ADNVIN)
“ Memo Mo Estt/S0C/2000:05/ Lo T - . Pated~ 916706
.. :GBP}'TD'- e . - '
.- The Asstt. Compttollel_&Audum General : (N\
Office 6f'the’Comptroller.& Auditor: Genera] of India,
10, Bahadur Shah Zafar Marg,
- New Delhi-110002. . Spu
DEPUTY ACCOUNTANT GENERAL (ADMN)
Memo No. Bstt 1/S0C/2000-05/ 6 33 - 26 4 & - Dated:-  §/6/06
‘ Copv t0:-
- ~L-DAG(Admay, -Olothe AG-(. A&E)-Assam, Waidamgaon, -Beltola, Guwahati=29. .
T T2 SE RO (A )T OfficE OF the A G (A&E) “Assam; Maidamgaon: Beltola; Guwahati-29
3. Becretary to AG, D/o.the A:G: (A&E) Assarn, Maldamgaon, Beloﬂa .Guwahati-29.
- - -4.Principal Pirector, R, Shillong. . _ A :
- 3. Seeretaryto AG- . . -
--B. Stenoto DAG(Admn,),0/0 th'= AG (A&E) I\deglgalgya;;gt_gz,, Shillong.
7 -Stenoto DAG{AEE VI, ), Qlo:the AG. (A;?r'F; Me'ghalyafip ~Shillong
e --:g AAB o008 o e -
©. Confidential Cell.
]O.SO/Estt.'Z
11 PavrBili-Gr oup:
T12:E:8. Book.”
I3, (Jfadatxon List. SB Group.Budge: Group. CRGroup. Posting Group. e
e 4 _Secv .'Jﬁ\(‘_'éi@ﬁnf)n ?\futual_BDm-:ﬁ tFund. 1id Qhﬂlnmz : ———



T AG(BXE),

Subject: Separation of common cadre of Group B officers in the A&E and Civil Audit

offices in North East Region.

Sir,
our DO letter 1O,

I am directed to invite reference to Yy

AGM/MLAACQAAAD Miz/2001/6469 dated 28.3.06 o8
new sanctioned strength and Persons-in-position for the three offices Viz. Meghalaya,
Arunachal Pradesh and Mizoram has been fixed as pel the statement enclosed. The

redistributed sanctioned strength may please be noted in your office records and the staff
a_'_n_c} officers may accordingly-be posted in each office at the earliest.

| Yours faithfully,
3 CQ : -~
Administrative Officer (BRS)
No 1686 BRS/72-2005
Copy for infonﬂaﬁon and necessary action 10 " ’
/x' : APR (:d:tlfai
1. AG (A&E), Arupachal Pradesh
2. AG (A&E), Mizoram
3 SrAO,NGE (Apptt)
/PS to PD (Staf)
N
Administrative Officer (BRS)

" he ahove cited subject. The
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OFFICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAY A, ETC, SHILLONG

Circular No.3307 Dated: -12-07-2006
offices of the Accountant Gen‘erai, Mizoram, Aizaw!’ and

Consequent upon the creation of the two new
* April 2006, all Group 'C’ and ‘D

Accountant General, Arunachal Pradesh, 1tanagar2 with effect from 1
officials currently bome on the cadre of the Office of the Accountant General (Accounts & Entitlements), -
ram, Shillong are hereby :-rqquircd to exercise their option for

Meghalaya, Arunachal Pradesh and Mizo
permanent allocation to the office(s) of their choice in the '.prescribed‘OPTION 'FORM enclosed ‘with this

Circular.

2. The proposed Sanctioned Strength
d-Office -of the Accountant ‘General (A&E) Meghslaya, ‘Shillong.and ‘the

and Persons-in-Position? -of .@roup ‘C’ :and ‘D’ Accounts ‘&

Entitlement cadres :in the Teorganize

~.newly created -offices -of the Accountant - General, Arunachal -Pradesh, Itanggarand Accountant..General, ..

Mizoram, Aizaw] is shown below.

Cadre Meghalaya Arunachal Mizoram
Pradesh '

‘| SS PIP {SS PIP | SS PIP
Supervisor. 1 1 - | :
Sr. Acctt/Sr. CO | 130 123 49 42 42 | 35
Accti./CO 19 15 8 5 11 8
C.T/DEO 34 28 14 12 16 13
Welfare Asstt. 1 1 -- --
Caretaker 1 - -
Steno 3 1 2 1- 2 1
Hind: Translator | 2 - - -- -
Staff car Driver | .1 — - .
Record Keeper 4 4 3 3 13 ) 3
Group D 33 27 | 13 11 11 9
“Telex Operator 1 1 -- -

SS = Sancrioned Strength; PIP= Persons-in-Position

The various posts in the three offices will be staffed to the extent of the number of Persons-in-Position as shown

in the-above table.

3. Permanent posting of Group-C & D officials of common cadre against the persons-in-position strength of

various offices will be made by the cadre cenfroiing authority ie. A.G.(A&E), Meghalaya etc., Shillong

strictly on the basis of the seniority of the officials, who have exercised their option for allocation to such

offices.

1Vide Har's Office Notification No.66-Audit/M&C/208-199 7/Notification/01 dt. 14-03-2006. *
? Vide Har's Office Notification No.56-Audit/M&C/208-199 7/Notification/02 dl. 14-03-2006 :

" * Communicaied vide C&AG's office Memo No.1686 BRS/72-2005 daied 25-4-2006.

ol

NoW
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@fﬁcia] fails to submit histher option by this date, he/she will be allocated permanently to any of the three offices

" at the discretion of the Administration.
11.  The options once exercised will be final and subsequent requests for change will not be

e e

entertained under any circumstances. As such, all officials are advised to specify their option of offices

L . .o
for permanent allocation as well as for deputation with due care and application of mind.

. Bd/ .
- S , Accountant-Gﬁnerél L
‘Memo No. Estt-I/SOC/2006-07/3308-3315 ‘ : - Dated 12:7-2006
1. Sr.DAG (Admn).O/o:the  Withairequest:to hand over:this-Circularialong with:theattached
. AG [(A&E) Assam, .Option Form ito.each:Groyp *C’ ;apd"-_@7~ofﬁcial'.=_&qm"-ﬂais‘._officx: : L
. Maidamgaon, ‘Beéltdla, ~ Who:s:on «deputation in ‘thei0/o AG({AZE) :Assam, ‘Guwghati. -
. -Guwshati-29 - - The filled.in Option Romis shouldbe forwarded by your office to. ... 3
A S 1a£érf1hgih‘21‘fﬂnﬂ3§2096‘“ S BRI s
2 .Sr. Accounts -Officer, ‘With a.':rcquest:-to%md.,ovcrithis--'Circﬁlar-élong with the attached
' Regional Trining - Option Form to-each Group +C’ and ‘D’ official posted at RTL,
Institute, Shillong Shillong. Thefilled in Option Forms should be forwarded to this
office notYater than 19 Juily.2006
3. All AOs/SOs/Supervisors With a Tequest to hand over this Circular:along with the attached
Local) Option Form to each Group ‘¢’ and ‘D’ official working under
them. The filled -in Option Forms -should be forwarded to the
| “Bstablishment I Sectionnot later than 19 July,2006 K
4. PS.10AG : . ‘
5. StenotoDAG (A).
6. StenotoDAG (AE&VLC)
7. All'Sr. AGs/ACs L
8. All-Notice Boards , )
‘Establishment-Officer
J
I
i _—
‘\‘ |
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7 4™ OFFICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYA,ETC.,
T | SBILLONG : 752 001.

Circular No. 2318 _ : : Dated: July 14,2006
) 1) In contmuation of this office circular No.3307 dated 12" July 2006 directing all Group
‘C* and ‘D’ staff currently borne on the common cadre of the office of the A.G.(A&E),
” . Meghalaya, Arunachal Pradesh and Mizoram, Shillong to exercise their options for
. permanent allocation to the office of their choice i.e., Meghalaya, Arunachal Pradesh or
~ Mizorain (Accounts & Entitlement) offices, the following clarification is given below:
2) The revised Persons-in-Position of the Group ‘D’ staff in each of the three Accounts and

Entitlement offices as well as the break up of the various Group ‘D’ cadres is as below :

b - 5 | | 2>

o)

~Cateory .| Meghalaya | Arunachal Pradesh . ‘Mizoram ..
Persons-in-Position | Persons-in-Position Persons.in-Position | o
f J:Duftry _ 02 01 : .01
| Jr.Gestetner Operator 01 . - : -
FPeon 12 05 04
< Sr.Peon 01 ° - R -
Watcher 06 03 02
Safaiwala 05 02 01
‘Waterman 01 01 : : -
Mali : e 02 01 -
Total:Revised persons in pos 30 13 : - 08
This is for the information of all concerned. \\; . ’gfﬂ -
' . Establishment Officer

Memo No.Estt.I/SOC/2006-07/%?) L9 - 3?)917 Dated: 14.7.2006

Copy to: '
fop Sr.A.O./Record-1 (Local:: The above circular may please be circulated to '
all Group ‘D’ staff working in Shillong (Accounts & Entitlement) office
-2) Sr A:O./Record, Office of the Accountant General (A&E), Assam, Maidamgaon,
5\ Beltola, Guwahati: 781 029 with the request t0 circulate the above circular to all
‘ Group ‘D’ staff from this office who are on deputation to the Office of the A.G.
i (A&E), Assam, Guwahati. : '

} - o Ut
| - oA
; Estd hshmem ‘.cer

ﬁln.;.:&;.._" CR



T —_——

y

by
‘{"‘é.

’ "h’—‘_/\‘l < 'AJAW\W w M

OO Mﬂﬁg:m@*’

4 \57
e 4 OFFICE OF THE ACCOUNTANT GENERAL (ABE)
MEGHALAYA, ARUNACHAL PRADESH, MIZORAM, SHILLONG - 793 001
No. Estt.-I/Rept/Inter AG Trans/2006-07/ 5/ % & ' Dated : 02.11. 2006
To
| W

The General Secretary,

Accounts (Category III) Association,
e O/o the Accountant General (A&E), Meghalaya etc., Shillong

Creation of New officers of AG (A&E), Arunachal Pradesh, Itanagar and AG (A&E), Mizoram, Alzaw! -

consequent transfer of Gr. ‘C’ and “D’ staff.

With reference to the Accounts Association’s (Category III) letter No. ACC/Cate I1I1/2005-
2006/25 dated 2.8.2006 addressed to the Comptroller & Auditor General of India on the subject cited
above, I am directed to convey herewith the Headquarters’ Office reply received vide letter No. 271-
NGE(ICM)/11-2006(11I) dated 30.10.2006 on the poiits raised by the Association as under :

Comments

1.(a)Whether the period of deputation

will be for a specific duration and also;
if so, what would be the tenure of
deputation?

Para 4 of Circular dated 12 July 2006 issued by the office of .the
Accountant General (ABE); Meghalaya- under which- all Group. *C’'
and ‘D’ staff were asked to submit their_ option for permanent
allocation‘tg the Meghalaya,-Arunachal Pradesh or Mizoram offices
makes it clear that surplus optees of a particular office wm,be
posted on.deputation to the deficit.offices and “these persons shall

(b) Whether. the officials transferred to
the offices of A.G (A&E),A.P. ltanagar
& A.G.(A&E),Mizoram, Aizawl will be
brought back to the office of their
choice after expiry of the deputation
period, irrespective of va_cahcy position
in the office of their choice.

be permanently posted to the office of their choice on the basis of
their seniority on avallability qf subsequent vacancies against the
person-in-position strength In that office.” ‘

This being the case, it is clear that deputatlon will not be for a
specific duration. The deputatiohists will have to contmue ln ihe
office they are sent to till they are repatriated to their permanent
office in the manner stated above. The perlod/tenure of deputat!on
would thus differ from person to person: :

(c).Some members deslre, that the
transfer be made on Tour/Rotationzl
vasls, may kindly be implemented.

The Circuiai makes clear that the deputation'sts wili be
permanently brought bacik to the offlce of their choice only on
avallability of subsequenit vacancies in that office.

“he demand of Association to post the surplus. staff on rotation
basis can be considered only If all. the staff members are agreeable
for posting to the deficit offices on rotation basis. ’
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4&(’.,;'1?‘3\} also be clarified, that C/Ts
who «. on deputation to the ex-cadre

~ st as D.E.O on transfer t¢ the new
-

[,

offices will continue to Le entitied to
“draw the pay of D.E.C or they will be
reverted to their original posts of ¢/T.
and how their pay will be protected in

that case?
@

[ "

The clerks working as DEOs may continue to hold the posts of
DEOs even sfter their posting to the deficit offices, o

5. Gr.D' officials are the financially
lowest paid category and they would
further be subjected to suffer most, if
they are transferred to the new offices,

siaft be exempted from the transfer
and vacancy in the newly created

should be regularized by creating a
Supernumerary post:-

Hence, it is requested that our Gr. ‘D' |

offices may be filled up through direct |
recruitment” and the surplus staff |-

The Group ‘D’ officials who are In excess of the required strength of

Shillong office are to be sent to the deficit offices and no exemption
can be allowed to them.

€. The staff also impress upon the
Administration that & gréat f‘hard_;hip
wouid be caused to the members in
respect of the education of their
children due tothe transfer. Therefore,
it is requested, that no staff members
shouid be transferred during the mid-
session of the education of their
children. 1t may also to be mentioned
children” of the
members may require a P.R.C for
admission of their children to Higher &
education through State

that  deserving

Technical
Govt. quota and would lose their claim
for such a quota, as getting a P.R.C, a
continuous stay af a particular place
for 12 -years 1is required. But,
‘1 continuous stay for 12 years may not
be completed for mmany members at
Shillong due to their transfer to
Arunachal Pradesh & Mizoram from
Shitlong and as a result their children
imightﬁbe deprived of getting P.R.C.

" The Permaner\)t Resident Certificate (PRC) is given to a “permanent
‘resident” of a-State. Thus, a person is eligible for a PRC aslong as
‘he/she is a permanent resident of Meghalaya irréspective of the
fact that whether-that person is working in Meghalaya or not.

! from the Govt. of Meghalaya. In this

@



